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WK SABRA DEBATES 

LOK SABHA 
Wednesday, December 2, 1964/ 

Agrahayana 11, 1886 (Saka) 

The Lok Sabha met at Eleven of tha 
Clock. 

[MR. SPEAKER in the Chair]. 

Shri Kanga: There are more Minis-
ters than there are Members. 

Mr. Speaker: He ought to try to get 
in more Members then. 

ORAL ANSWER TO QUESTIONS 

Indo-Pak Border Violations 

+ f Shri S. M. Banerjee: 
Shri Vidya Charan Shukla: 
Shri Daji: 
Shri P. C. Borooa1l: 
Shri Yashpal Singh: 
Shri Vishram Prasad: 
Shri Bagri: 
Shri Kameshwar Tantia: 

*384 ~ Shri Naval Prabhakar: 

I S~ P. R. Chakrave~: 
ShrJ S. N. Chatnrvedi: 
Shri Onkar Lal Berwa: 

I Shri Prakash Vir Shastri: I Shri Jagdev Singh 
Siddhanti: 

I Shri Daljit Singh: 
J Shri Bhagwat Jha Azad: 
l Shrlmati Jyotsna Chanda: 

Will the Minister of Home Main! 
be pleased to state: 

(a) whether there have been any 
fresh intrusions or border clashes on 
Indo-Pakistan border other than Jam-
mu and Kashmir since 1st Oetober, 
1964; and 

(b) if so, the particulars thereon 
1687 (Ai) LSD-I. 

The Minister of State in the MiDI-
try of Home Affairs (Shri Hathi): (a) 
and (b). A statement is laid on the 
Table of the House. 

Statement 

(a) Yes, Sir. 

(b) Since 1st October, 1964, so far, 
fifty two incidents have been report-
ed to t..1-te Government of India. The 
particulars are as follows:-

(1) West Bengal-East 
Pakistan ·border 17 incidents 

(2) Assam-East Pakistan 
border. 12 incidents 

(3) Tripura-East Pakistan 
border. 19 incident. 

(4) Rajasthan-West Pakistan 
border. 4 incidents 

(5) Punjab-West Pakistan 
border. Nil 

(t5) Guj ara t-Pakistan 
border. Nil 

Shri S. M. Banerjee: From the 
statement. it appears that since 1st 
October, 1964, so far 52 incidents have 
been reported to the Government of 
India and the particulars are given-
17 on the West Bengal-East Pakistan 
·border and so on. I want to know 
what concrete step. Govermuent have 
taken to take up this matter at the 
highest level with Pakistan, as a eon-
dition to stop these intrusions before 
the Home Minister meets the Home 
Minister of Pakistan? 

Shri Hathi: In certain cases, we have 
taken up the matter and a joint meet-
Ing is arranged with the Comman-
dants of the area. Of course, we have 
taken it up at the highest level. But 
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!ome of them are instances of theft 
and cattle-liiting. 

Shri S. M. Banerjee: May I know 
whether on the Tripura-East Pakistan 
border, firing still continues, though 
intermittently and 'if so, what steps 
have been taken to provide arms to 
1Ihe border people to defend themselves 
against Pakistani firings? 

Shri Hathi: In that particular area, 
there is continuous firing in the sense 
that daily three or four rounds are 
being fired; it is not done the whole 
day. But we have strengthened our 
police force. Before this also, on 
.such occasions, we had fired when 
there were some miscreants corning 
in. 

Shri P. C. Borooah: May I know 
whetJher under the cover and protec-
tion of Pakistani troops, a large num-
ber of illegal infiltrants have settled 
in some border villages in the Assam-
East Pakistan border and if so, in how 
many villages have they settled down 
and what steps Government have taken 
against them? 

Shri Hathi: I have not got the actual 
information of the number of infil-
!rants that have corne in under the 
shelter of Pakistan forces. But in 
reply to the main question I Ihave 
given the number of intrusions. 

~~~:W'F'lfT~ 
if; 'OlWf if ~ orm o;n{ ~ f'F ~ 
.ml; tn' ~ <tT f~ ;;@ ~ 
f'1; 'F){ <m:<mf ~ if,f; if'iff'F ~ tn' 

orTlr q'~ 'FT lIT'f.t mt ~ ~ <If<"!\' 
q''q ~ if; lIT'f.t mt ~ I itm f~~ 
if W 'FIlT ~n:';j;n it ~ ift;rr ~ f'1; q''q-
m 'I>'T ~ ~ <nIT qT q''q ~ ~ 
f~~1 

15ft~:~~~~~~ 
~ ~I ~~ ~mm~ <1<f ~ 
,fi~lIW~~if;fuii~ 
~~~~I 

15ft' ~ : 'ift;f 9;1'1;: ~ m1 
~T tn' 'II'rof 'I>'T ~ ~ ~ I 
<fT ~<f <{m <{~ if ~ ~ ~ 
'FT'fi'l{ rn if; fWt W ~ ~ ~T;;r 
~ ~ f'F <{TOfT if ~ ~ ~ ~ m-r 
f'FllT ;;nit m ~ 'IT<{ ~ ~ ~ 
;;nit I wn: ~ ~~ tn' fcr;m: ~ 
~~<fTi~? 

15ft ~ : ~<f <{TOfT ~T tn' ~lf it 
~mm~f~~1 

15ft' ~ lI'~: W 1\ "fl'f 
~ ~ f.I; f~ qtf "'-T ~ J;AiTl; ~ 
m+r~ ~ ~ ~ qtf ~ 'fi11 it lIT 
~ itl 

15ft'~:~if;~~~~itt 
mT;;@~1 ~~~itm~T 
~ I "9Cf ~ ~ ~~ ~ f~ if m ~ 
orTlr ~ f.rr~ ~ ~ lIT cT ~ 
fq1f; ~ ~ I 

Shri S. N. Chaturvedi: May I know 
ii the border violations continue be-
cause the loss of liie and damage that 
we inflict upon the Pakistanis is far 
less than what they inflict on us? 

Shri Hathi: Perhaps· the figures are 
otherwise? 

15ft' ~ "",,,;i~: 1\;;rTiRT 
~crT~ f'F ~ ~"'-T ~ <tT 
~l~"fT%: W"fTm ~ if W 
f.rJh:f form '11fT "fT, 9;1'1;: m~ 
~ 'I>'T lfT<fcrT '1fT ~ lIT ;;@ I 

15ft' ~: ~ 9;fifT gt ~T ~ I 

15ft' lI"mR~ ~T: il;;rTiRT ~ 
~ f'1; ~, m~ .ml; if; 3m: 

f~ f~ 'Ii1 ~m rn if; ~ 
if q');§ ~ It<ft it ~ fl{lIT "iT ~ 

~ 'if~T if ~T ;pft g{ ~ ; lIfn: 
t~~~~lIT;;@1 
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'11 ~"t: ~ f~ 'fTi;: 
'R ~m gm, ~h: mfI1 ifTi;: 'R .... 

15f"t~~:~~, 
1m ~ f'll?f ?tT I 

'I~~ ~"t ('11;rrn) : ~T 1m' 
t,'3'~ 'liT m'li ~ if ~ ~~ 'f~ 
~ ~1 ~ ~ f'fi' ~ ~T lfr.r.rr ~ 
~~if~'i9f~ m~,~~ 
f'fi' ~C\" 'ilfT<n ~~lfT ~ ~ ~r.r ~ 
;;riT I ~'i9 l1lr.tT 'fi"{ ~h: ~i ~ o;ft;: 
~m~,~~if~~~ 
"" I '3'~ 'lIT ~'lf\lr ~'i9 if'1 <:QT ~, M'fi'if 
~~~~~~~~T~I 

8hri Bhagwat Jha Azad: In view of 
the statement given by the Foreign 
Minister just a few days back, which 
is now confirmed by the Home Minis-
ter, that the cease-fire violations had 
il\creased and also in .view of the 
fact that the Pakistanis are preparing 
suicide brigades to enter into our area, 
may I know, in the light of these deve-
lopments, how the government pro-
poses to meet the situation? Have 
1ihey any plan or they will only go on 
asking for the Home Ministers' con-
ference which is also being cancelled? 

Shri Hathi: These incidents, as 
said, are mostly small incidents of 
cattle lifting from our territory. 

8hri S. M. Banerjee: 33.persons have 
been killed. Men are also being lift-
ed. How does he say that there were 
only incidents of cattle lifting? 

8hri Hathi: There were 19 cases of 
cattle lifting, 16 cases of theft and 
" cases of kidnapping and men enter-
ing our territory. Wherever they 
have entered we have tried to clhase 
them. In a number of cases we have 
also fired and the casualties are more 
in their case than in our case. 

'11 1"iI'.m-~ f~: 'Iffi<f 
~'fi'T ~~ liT ~<:'fi';ftfu 

if m m ~ ~ f~ ;m:vr'1'Tfil;-
~ 'fit ~ ~ ~Tm ~ o;ft;: ~ 
mm'R'l1!~m~1 

Shri Hem Barua: May I know 
whether Government are aware of 
the fact that in recent times Pakistan 
has concen tra ted her troops on a mas-
sive scale on the East Pakistan-Tri-
pura border and she has indulged in 
intermittent firings on account 01 
which our .people !have sustained los-
ses? In that context, may I know 
whether the Government have by 
now tried to put in a few bullets into 
the hearts of the Pakistanis also? Have 
they fired Or are they satisfied with 
lodging a protest only? 

Mr. Speaker: This has gone to their 
heart. 

Shri Hathi: As I said, tlhe casualties 
on their side are more. On our side 
only one man was killed during these 
incidents and on their side six have 
been killed. 

Shri Hem Barua: Does that mean 
that our troops have fired upon them? 

Mr. Speaker: Yes, yes. 

Shri Hathi: They have not died by 
any other method. On their side six 
have died. 

Mr. Speaker: By our firing? 

Shri Hathi: Yes. 

Mr. Speaker: The Minister should 
have pointedly said that we have 
fired and then the hon. Member would 
have been satisfied. 

Shri Hathi: I am not talking of a 
single incident; I am talking of all the 
incidents taken together. 

ShrimaU Savttri Nigam: In view at 
the fact that all efforts made in the 
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direction of putting an end to this 
sort of constant trouble whiclb. causes 
death, misery and fear to the people 
on both sides have failed, is the Gov-
ernment thinking of making this pro-
posal Of creating a joint protection 
team on the border? 

Mr. Speaker: It is a suggestion for 
action. 

Shri Swell: In view of the fact that 
despite all the necessary security mea-
sures that Government claim to be 
taking in the borders the border viola-
tions have ,been occurring, and occur-
ring with impunity, may I know 
whellher Government contemplate 
arming the border people. 

An hon. Member: It is a suggestion 
for action. 

Shri Swell: No, it is not a sugges-
tion. May I know the reasons which 
swayed the Government from doing 
that? 

/ibn Bath!: Regarding strengthen-
ing the security measures ..... 

Mr. 8peaker: He is asking about 
arming the border people. 

Shri Uathi: It is a suggestion for 
action. 

Sampurnanand Committee Report 

+ r Shri Bagrl: 
I Shri Vishram Prasad: 
I Shri Bibhuti Mlshra: 

*305. ~ Shri K. N. Tiwary: 
I Shri Sarjoo Puder: l Shri lena: 

Shri Y. S, Chaudhary: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 219 on the 16th 
September, 1964 and state: 

(a) whether Government have since 
considered the recommendations of the 
Sampurnanand Committee on na~onal 
education policy; and 

(b) if so, the decision of Govern-
ment thereon? 

The Minister of Education (Shrl 
M C. Chagia): (a) The matter is 
receiving attention of the Government. 
The Education Commission, is also 
expected to consider this matter. 

(b) Does not arise. 

~ ~ : ~ it ;or) S1T~ fmn 
if; ~iiI:T it 'l;!T'fiT~ 'liT ~ ~, 

~'i§ it ~cr ~1 t,<: crR ~ ~ <rt'f ~ 
m~flf,..-;IfT~~,m ~ 
it t:J;Of; ~) o;if.t ~ ~ t:J;Of; ~ ;;{"'fi tVrt 
f.f;lfT ~ ~ I 'flfT ~~ ~ Of;) ~ ~ 
~ f~ Of;) «1WI rn 'fiT ~<: 
'liT Of;W f<f"lT~ ~, ~h: ~ cry ~~ f~ 
it ~ 'flfT Of;~ ~ ~7 

Shri M. C. Chagla: As my hOD. 
friend knows, primary education is a 
State subject. We can only advise, 
guide and counsel States. We cannot 
take any action ourselves. We are 
giving as much assistance as possible. 

..n ~ : ~ f.f; ~fWA if <'I'm 
'fiT fcmm~;;rnrr ~ f.f; ~ ~ 1 965 
if; ifR q'a-it "') ~ZT f~lfT ~'TIl;, 'flfT ~ 
'liT q'wit 'fiT ~ <nmJ ~ ~ 'fiT fq.;m: 
~, ~ ll"~ ~ crt ;o~ f<'fll; 'flfT ~lWf 

f.Rr ;;rr ~r ~ 7 

Mr. Speaker: Is it also included iA 
the Report of Sampurnanand Com-
mittee? 

Shri M C. Chagla: No, Sir. The 
hon. Member knows that the mediUJll 
of instruction in primary and seCOD-
dary education ,s the regional langu-
age and the mother tongue in all the 
States. So, the question of English 
being the medium in primary and 
secondary scihools does not arise. 

~ ~ftr f1f'll'. 'WIfr f!lT~r ljifr 
if ~ ;nn;r f<nlT ~ fOf; '15 'fI~ ~ f.f; ~ 
~ ~o: it fu 'Il'T <n:tfi ~ ~ ~ tr;f't-
<r<:frn lFT1Pt <tT ;;nv; I ~ ~ 1ft 
'!iitr ~ fOf; itm cr<r f.f;Irr ;;nv;m ll"f;;-~ 
>Wt~~ ~ I it ~ ~crr ~ 
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t~ ~ 'fll'R o;rr;ft ~ ~ f~ ~ 
lff~~T~~~f~~. 
m miT ~ f;:m if >m ~ ~R 
;;rr~U? 

Shri M. C. Chagla: The opinion of 
the Central Government is clear and 
emphatic that. a5 far as primary and 
secondary education are concerned 
education should be imparted through 
the medium of the mother tongue. 
There has never been any difl'erene 
of opinion on that point. 

lIi\'~fif'lII':~~'FT~ 

~ i!Tln'1 

~~ :itf~<tT;mr~ 

'ffi'f if Wil lRT ~ ~ ~ ~ 
n~ ~ f'l\' ~ ~ <tiT '!<'fT'qT ~ 
'" ~ ~ 'ffi'f ~ ~ oil; 
;jfflff ~. ~ ~ fl l[m 'fTf~~ I 
;;r;f ;:t"I\' it ~T vrnrr. ~ -:rn 'I"Rr ;:t"I\' 

rn~"fm ~ ~ f~ ~ l[r.t if; 1 
~ ~1I ;mr ~ ~:.- l[1m ~ f.t; ~ 
if1<: if1<: ~ l[m ~ ~ I ~'Ii"f ~ 
it ~ 'liT ,!orT <{ aT iI'I"I>'T if; ill; "ITIIT 
~I 

lIlt~ft:rf~: iru ~ qr f'l\' 
fum lfm ,;fl' it ;pffi foo ~ f'l\' WR: 

'U'ilr ~ ~ aT if 6:~ ~ 'U'ilr if 
~ ~ fu <tT l{ift<rU&t ~ I 
it ;;n;r;rr 'lTQ.CIT ~ f.t; ~ 'fll'R ~Ti't 
o;rr;ft J;fT<: ~ foo ~ lIT 'U'ilr ~ 
~~~foo~1 J;fR~~f;:m 

it miT 'flIT rn ;;rr ~1 ~ ? 

~~:'flIT~'lf1~~ 
~ <tT flI'lilf~ if; ~ '1\: ~ I 
~if@~cr)I'lll'~~~m 
~I 

Ilft~: itU ~ WI' ~I 
ifi't fum lim ,.,-1 ~ 1m' f'l\'lfT qr f.t; 
oll3T f'I; m'fflTii it <'1'TrrT 'lit f~ 
fGm'lfT ~. 'flIT ~ ~ 1965 

~ ~m 'lit ~ ;;rr ~ ~. 1Ik ~. aT 
~ ~ if; fu11; ~ 'flIT SI'1Wr ~ 
~ ~7 

~ ~~ : 'R'T"f.l' ~ f~m 
1f1~if~qrl ~"'ll:Tf'l\'~ 
fu!ffT aT ~ ~,.,- it l[1 ~1 ;;mft ~. 
~~ ~ 'lit ~ 'FT ~ ~ tf~ 
;r@' l[lm I 

1Ii't~:iru~'I\'T~ 

~I 

~~ifm~'I\'T 
~~~~~iff<;rrit 
fiI;~~mm ~'!R'm~ 

q;i ~ ~ ~ I ~ ~ ~~ ~ ~ 
iRif;~lITif;;;:' ~.it ~'!>W~ I 
~ if; m it fum 1M it lJT'fi ~ 

~~I 

~~:~~ifif@qml 
~~wrnr~m~ I 

Shri M. C. Chagla: May I answer 
the question. Sit? 

Mr. Speaker: No. Sir. 

iii\' ifTI1'lt : ;;r;r 'ill: ;;m;r ~ 
~ ~ aT ~ 'lit ;;rcn;r ~ ~ I 

~~:;;r;rCl"l\'it~ 

~ if it aar CI"I\' 'ill: Gf'fR if@ ~ 
ml 

1Ii\'.0 ,"0 ft:r;m'\': ~ 
~ it ~ fu'ti 'R <ft. ~ i;.:r 
~;m~'l"R~~'RCI"I\'~ 
m'I\'Tfq.m~~~ ~? 
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Shri M. C. Chagla: There are 213 
recommendations of the Sampurnan-
and Committee. 

Mr. Speaker: They should not be 
told here. 

iii\" ~o ;no f~T: ~ '!it ifiir 

~<'fl1!.~<m"fflR~ 

~q'f ~m : ;;fif ~ ;m;r ~ 'f@ 
;t'r Gffiff, eft ~ '!it <'fT1l: ~ if; om 1f 
~~~~~ ? 

When are they going to be imple-
mented? This is the second part of 
the question. 

Smi M. C. Chagla: The Central 
Advisory Board has considered them 
from time to time. We have asked the 
States to give their opinions but we 
have not received their opinions on 
many of them. I might point out that 
as far as we are concerned the main 
recommendation was to give a national 
outlook for education and we from 
the Ministry have been doing our best. 
I may mention that the establishment 
of the All-India Education Service, 
which is being actively pursued and 
I hope the Resolution will be intro-
duced very soon in the Rajya Sabha, 
the establishment of Central sdhools 
and special measures to strengthen 
secondary education. We also had 
the Sapru Committee's Report which 
had suggested that higher education 
lthould be a concurrent subj ect; that 
was a resolution passed by the National 
Integration Council. I have invited 
the opinion of the States and, I hope, 
the majority of the States will agree. 
We, at our end, are doing everything 
to bring about national integration. 

Shri Man Sinh P. Patel: May I 
know ..... . 

Mr. Speaker: It is a great surprise 
that even before I have called hon. 
Members who are signatories to the 
question, there are certain hon. Mem-
bers who exercise great pressure on 
me· They should appreciate my 

8 
difficulties also. In other countries it 
is not considered to be a 'Very fine and 
high parliamentary practice to pick 
up the question of another and tlhen 
begging to ask supplementaries. 

Shri Man Sinh P. Patel: I am sorry, 
Sir. 

iii\" ,!o",o 'q')!;rU: ~ 
~if~fu1i~~~~ 
mrm $ fum mf~ ~ <romT 
~ <m" m m ~ w:R1<IT tIT ? 

Shri M. C. Chagla: This report was 
considered thriCe by the Centnl 
Advisory Board of Education which 
is the highest board of education iR 
India. Not only that, we have got 
constant consultation with the State.. 
througlh the State Educat'ion Ministers' 
Conference and the Central Advisory 
Board of Education so that constantly 
the State Ministers and the Central 
Minister are meeting. 

iii\" ,!o f~o 'q'N\T : ire ~ ~ 
tIT f~ ~~~ ~ if ~ f~ 
~ if; ~ 'i'?I,,(r~r~A")" if; ~ 
~ $ Wlf fwm mfuf<:ff ~I~ 
~ f.t;lrr tIT liT 'f@ ? li m liT 

;iren:IT if; om If:'f@ ~ ~ll 
Shri M. C. Chagla: I am constantly 

holding discussions with Vice-Chancel-
lors and University professors. Only 
last week .... 

iii\" ~ 0 f~o 'q'll!fu : it ~ ~ 
~~~if;omlf$~ 
~ ~ ~ f.f; it if ~ f.t;lrr I 

Mr. Speaker: Did the Sampurna-
nand Committee have consultations 
with University st.udents and 
teachers? 

Shri M. C. Chagla: I am not in a 
position to say that. 

no ~ mI' : '1;f1ft ~ ;;iT 
if ~ ~ f.f; ~ '1ft ~ ;ftfu ~ f.f; 
~~ 1f mrr ~ ~ 
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~~WI"~I'!'lIT*""~ 
'til ~P!T~ ~ fifi m '.I,'f if; mn *"" 
>.ft >.fum;fT ~ ~ m om: ~ '1m if 
~ ~ fifi fC(ij"fc(~:II""i'j 'liT mn ~ 
~'IiT~~@<ft? ~~ 
~ fifi ~ ;ieft ~ <rm<: W ~ 
~~~~~fifi~'l'<: ~ 
WI" ::;mr I W ~ if ~ 'liT '!'lIT 
oftfu ~ ? 

~'" I'Q!~ : +I«'11;je<J~ if m 
~<I{f~~1 

>.ft~:~efT~~~ 

~~:~;m~ifm 
~~ 1'!'lIT~~~~'IiT 
~~~~l~efT~iJ~ 
~~I 

>.ft (1i't~q(l'1'iI : 'm'f 'lit efT ~ 
'liT ~ 'til m ;;ffif ~ . 
8hri M. C. Chagla: I !have great res-

pect for my hon. friend and I am 
sure he would not like to be unjust 
to me. If he had only read my state-
ments in the Rajya Sabha and in this 
House, he would be able to appreciate 
the position that I have consistentlY 
taken the same position which was 
taken by the Government throughout, 
namely, that our objective is to make 
regional languages the medium of 
instruction in the universities but we 
must go slow; and that is th~ recom-
mimdation of the National Integration 
Council. 

.-,0 ~ mr : m ~ '!'lIT 'R1l 
~ ? 
~~:'m'f¥efT~1 

Shri M. C. Chagla: Till the time 
comes when the regional languages 
are in a position to be the medium of 
instruction. We are helping the 
Indian languages to grow. 

8hri A. N. Vidyalankar: One of the 
recommendations of the Integration 

Committee was that there should be 
a reform in the study of history and 
that history books should be re-
written. Just at present, history 
books provoked communal and 
other anti-national feelings. May 
I know what is being done in that 
regard? 

8hri M. C. Chagla: I am glad the 
hon. Member has asked that questioh. 
The Text-Book Committee is sitting 
to get history re-written. I entirely 
agree that history was written from 
the point of view of our British rulers. 
We have never had a proper national 
history; we have never had proper 
text-books in history. We have set up 
a committee which is preparing text-
books on history which will be sent 
to all the Btates and I hope the States 
will implement it. 

Shri MaD 8inh P. Patel: In view of 
the committee's report and the dec-
lared policy of the Government that 
the elementary primary education is 
upto the 7th standard, what is the 
view of the Central Government in 
regard to States where English is 
taught from the 5th standard even 
though there are some States which 
have started English from the secon-
dary stage of education whiCh has 
been complimented by the Prime 
Minister, what are the States which 
have adopted this principle and whe-
ther the Education Minister would 
like to follow it in other States? 

Shri M. C. Chagla: Gujarat is the 
only State which starts English from 
the 8th standard and all others start 
from the 5th standard. Some of them 
are going back to the 3rd standard in-
cluding Uttar Pradesh. Therefore, 
Gujarat stands apart. After aU, it is 
the policy of the State and it is not 
uniform with other States. 

....n lf~ ~ : il ~ ;;rr;r;rr 
~ ~ fifi Gfif 1 965 if mm.r 'liT 
lfl"!m iF ~ W ~ 'liT ~ 'lm 
~ ~~, efT '!'lIT;ffl ~ if ~ 
~mn~~~~'IiT 
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fu1i it; mcm: 'R !S mPi fm ~ 
~, ;;f\fif; ~ ~ ~ ~ ~ ~ ? 

Shri M. C. Chagla: The decision 
we have taken is, as I have said 
over and over again, to give full sup-
port to Hindi. Text-books are being 
written; text-books are being trans-
lated and teachers are being sent to 
southern States. We are giving every 
possible support to Hindi that we 
can. If my hon. friend has any more 
suggestions to make, I will certainly 
look into them. 

I5il' Ito <'fro fI1fu : 1l ~ ~ 
~~fit>~~~m'lit; 
~ ~, 'm \WI' 1iT m1fU W;r 'R 
~ 'ifm it nnm ;;nU. ~ ~ 
~~~wrrl 

Shri M. C. ChagIa: No, Sir. We 
have signed a Declaration of Human 
Rights and I want to make the posi-
tion clear that the Declaration of 
Human Rights sayS that a parent has 
the prior right to determine what 
education his children will have. If 
there are parents in India-they may 
be misguided-who want their child-
ren to be educated through the med-
ium of English language, we cannot 
stop them. There is a lar.ge demand 
for tlult. My bon. friend does not 
know how much the demand is where 
parents want their children to be 
educated through the medium of 
English. In Ahmedabad recently a 
school was oPened with Englil;h med-
ium and 7,000 students applied and 
they could take only 700 boys. 

Shri Bhagwat Jha Azad: If the par-
ents want French, will yOU allow that 
also? (Interruptions). 

Mr. Speaker: Order, order. 

o.ft ~o 11?fo ~ I 

"l~q~:~~, 

m'f '!i1ft ~ 'lit ~ ~ I it ~ wr.!' it 
1iT~~wr.!'it 1iT~m: '30~~ I 

~1ft'~~:~~i!iT 
~~~~'f@~~I~~ 

~ ~-~ Of it ~ ~ ~-f~ 
f<fim~'R~~it;~ 
~lf'Ii~'fiT~mit I 

''IT ('fi\~"<li1.it : ~ ~, 
m'f 'liT lft ~ ~fitP1W ~ ~ I ~ 
wr.!' it w ~, ~ 'fiT m'f ~ ~ 
~ ~ I wn: it ~ wr.!' 'f&'IT ~ 
~,eft m'f ~ wr.!' ~ ~ ~ ~ I 
lft ~ m'f 'liT 'm ~ ~ ? m'f m 
~~~f'l>~~~1 

(Interruptions) . 

15il'm...~ar: ~~, 

mi1'~~tmn~I1t~~ 
~~9;fR:~~~ 
'fiT qror ~ ~ I 

~~: it~'fiT~ 
~ ~ ~ fit> if.r ~ ~ 'fiT m;;r 

m If'Ii ffi;tt ft:rm ~ f'l> ~ '""" lft 
tmf mif ~ If'Ii If'Ii ~ it; om: it 
itt llF1 <mf'ifuT ~ Ii ~ ~ ~ 1ft, 
~ ~~, ~ ~ ~'mi'~ ~ I 
~ ~ itt ~ ~ ~ fit> it fun'!«r 
l:fTqwmr~~ I it~@11fr~ 

'!iT ~ 1iT ~ ~ 1iT ~ ~, 
~$~it;~~~I~ 

'aof 'fiT ~ ~ '!it iffif ~ ~ 
WIi~l~'1I'" ~I ~'aof'fiTit~~~ 
fit> ~ ~ ~ W 'Ii': ~ <iffi <ti{ I 
~'!i1ft~~~~~ I 

. I5il' <1q~'I<""''' : it 'l;fI'f ~ ~ 
~~~fit>m'firo~~ 
eft 'Ii': ~ ~, ~ ~ ~ 'm, m'f 
~ iR!Tif I Of m'f ~ 'fiT ~ ifi'@ 
~~Of~ wr.!'~~~ I 

~ ~ ; it m'f '!it qrtf it; 
~ 'fiT ~ fi!; ~ m<r 'fiT ~ omff 
'fiT llI'T"!<r ~it 'liT ~ ~ I it 'aof <tiT 
~~'Ii':~1 



2803 Oral Answers AGRAHAYANA 11, 1886 (SAKA) Oral Answers 2804 

lilT uim'u.~: eft it ~ ~ 
if>VIT ~ I (Interruptions). 

11.26 hrs. 
(Shri Rameshwaranand then left the 

House) 
Shri H. N. Mukerjee: In view of 

Ollr country having, I presume, a 
national aJpproach .... (Interruptions) 

Mr. Speaker: Order, order. Let us 
resume our work now. 

Shri Bade: Sir, he is from my party. 
I am very sorry for the remarks he 
has made against the Chair, and I will 
also request him not to pass such re-
marks. Because, he never consulted 
me, and I am very sorry. 

Mr. Speaker: And I will advjse the 
Leader. I am glad that he has ex-
pressed his feeling like that. I will 
advise him to come over to me and 
I will try to find out from him what 
grievance he has got and then see 
whether there is really any justifica-
tion in that. 

SMi Bade: About his questions I 
have explained to him. 

Mr. Speaker: I have also written to 
him this morning. 

Shri Bade: I am very sorry, Sir. 

~~: lR§T 

11ft ~: '{flI; ~ 1fNT 'liT SlT<f 
-rr .m: .pip ro1iT ~ 'liT 1fNT % m1I" 
~ ~ ~, ~ ~ "l1Ifr % ~ q-.: 
~ l!if '1ft <mf ~ ~ ~ it , 
w;mt ~ ~ <tft <mf ~ ~<{T fIf, eft 
Uif % l!if <til ~ ~ ~ -rr , 

Mr. Speak.er: Mr. Mukerjee. 
Shri H. N. Mukerjee: In view of 

our country having presumably a 
national approach to the prOblem of 
education are we to take it that, since 
we are signatories to the Universal 
Rights Declaration or something, a 
few ~eitrant parents can negate 
the basis of OUr national policies, or 
are we to take it that if some people 
want a particular kind of school they 
should run it themselves without 
any kind of assistance from Govern-

ment funds? want to know the 
policy of the Government in regard 
to those schools which are not going 
to fall in line with our national poli-
cy, in which case they must run them 
according to their own resources. 

Sbri M. C. Cllagla: I entirely agree. 
Government gives no resources what-
ever, no grant is given to the schools 
where the medium of instruction is 
English. In our Central schools we 
teach both English and Hindi; that 
is compulsory. But where a s:hooi 
is started and education is given 
through the medium of English, 
Gov.emment gives no grant. If Gov-
ernment gives no grant, how can we 
prevent people from starting Q 

school if the parents of the children 
want English, unless it is anti-nation-
al or anti-social: If it is anti-national 
or anti-social, then the law will 
prevent it. But I do not think we can 
prevent the s11arting of a school to 
study English. 

~ f~ ~ it ~ ;n;r.rr 
~~flI;'fi~it~%mif 
~ ~ ~, eft '!'lIT mn lfeiT w 
iffif 'R f.r;m: 'Ii': ~ ~ flI; m-u ~ 
~ ;{~ 'fi'l: ~ ;;nit .m: ~ 
'l:fqi~i'jr .. r.,~l ~ ~ ~ , 

~~:~Cf)lt'fi"~~1 
Shri Hem Banaa: The hon. the Edu· 

cation Minister just now said tha\ 
regional languages would be introduc-
ed as medium Qf instruction in the 
different universities. While welcom-
ing that decision of' the Education 
Minister, may I draw his attention to 
the recommendation made by the com-
mittee appointed by the University 
Grants Commission to the effect that 
English shall be an associate medium 
of instruction in the universities; if 
so may I know how Government re-
co~cile these two decisions? There is 
a dichotomy. 

Shri M. C. Cllagla: When the time 
comes when the universities adopt the 
regional language as-'the medimum of 
instruction, I hope and pray that they 
will also teach at the same time what 
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I call he link language, either English 
or Hindi whichever is the link 
language, preferably both . . . 

Shri Hem Barna: Why both? 
8hri M. C. Chagla: .... so that 

while the Indian languages will ad-
vance through the regional language 
becoming the medium of instruction 
in the universities, the link ranguage 
will not be destroyed. 

Shri Hem Barna: The hon. Minister_ 
said that both Hindi and English 
would be link languages. Why both? 

Mr. Speaker: That is his hope only. 

o..i\'f~~~:l!f'ifr~lWf 
ifiT;m~ ~ ~ ~ lim ~ ~ fiI; 
~ ~ '1ft f~1 tt<: mn-
m<ft1f f.r;m: ~ "W ~ cIT it ~ ~ 
~ ~ fiI; iflIT ~ ;frfu ~ 
srR ;f.r f~ ~ "') f.ruTtr if; ~ 
~ lfT '3"if ifiT f~ m ~ 
~~ij~? 
Shri M. C. Chagla: The Education 

Commission has been established to 
consider, review and >assess all as-
pects of education, and I am sure 
that one of the most important as-
pects of education is the question of 
language and national integration. 

Preservation of Historical Monuments 

+ 
( Shri Yashpal Singh: 

"306 J Shri Gulshan: I Shri Y. S. Cbaudbary: 
l Shri Ram Harkh Yadav: 

Will the Minister of Education be 
pleased to state: 

(a) whether Government have de-
cided to participate in the interna-
tional campaign for the preservation 
of historical monuments sponsored by 
UND3CO; 

(b) if so, the salient features of the 
campaign; and 

(c) the arrangements made to make 
it a success? 

The MiBilIter of Education (Shri 
M. C. Chagla): (a) Yes, Sir, for a 
fortnLght from 1st November, 1964. 

(b) and (c). A statement is laid 
on the Table of the House. 

Statement 
(b) and (c). The campaign is pri-

marily intended to awaken public in-
terest in historical monuments and 
the great value attached to them so 
as to promote a sense of respect to-
wards them. To ensure success of 
the campaign, an Action Committee 
was set up by the Government. The 
arrangements included the following: 

(i) Message by the President of 
Indi>a. 

(ii) In-auguration of the cam-
paign at Delhi and other 

centres all over the country. 

(iii) Release of a monograph 0" 
the 'Cave Temples of the 
Pallavas'. 

(iv) Photographic exihibition >at 
the National Museum and 
about 60 other museums in 
the country. 

(v) Radio talks by the Director 
General of Archaeology and 
the Director, National Museum 
and others. 

(vi) Broadcast of features in re-
gional languages by varioui 
stations of All India RadiO. 

(vii) Talks by eminent scholars at 
Delhi and elsewhere. 

(viii) Release of Film on Khaju-
raho produced by the Filmi 
Division. 

(ix) Provision of special and free 
guide services at the more 
important monuments, specia-
lly selected to spotlight pub-
lic attention. 

(x) Special tourist trips to monu-
ments by Tourist Department, 
Travel Agents, and State 
Education Departments. 

(xi), Publication of illustrated 
>and popular articles by scho-
lars in newspapers. 

(xii) Exhibition of Cinema slides 
and Posters. 
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(xiii) Distribution of special ob-
literation marks by the Post 
and Telegraph Department to 
58 post offices. 

(xiv) Free admission at all monu-
ments of national importance 
for three days during the 
fortnight-1st 8th and 15th 
November, 1964. 

15fT Q~ ~ : 'flIT ~~ it; 
~if~omr~f<f;~~>..fT 

~iTm~~ ~m<m:~ 
;;it omr fu;m ~ \rn ~ wre f~ ~ 
m ~ t\ti rn 'Ii<: ~ cl<¥> ~ ~ 
~f'<f;;r \rn ~ f":rW<:rr ~ ~ ~ 
~~~,~~~~,~~ 
~~~$'3""";tT<mm~qrn 
~ ;;rrft{ tfi;;rR 00 ~ ~ fiT 
~ ~r ;;mfT ~, m- ~, m ~if <f;T ~ 
.rn-~~~;tT~~'Nr 

~;tT~~~? 

~;Q'~~)qQ' : ~ ~ <tit 
~m 'l;!T% f~R.·if('fl\1 ~ ~ 
om: if ~;tT ~ ~~~ ~ 
;rft if ~ ifi<:'!T ~ ~f'<f;;r 9;flR ~ 
~ ~ ~ l1;<f;, ~ If);:lrifc: ;tT ~ 
~~mmll1:rr~'3"if~ 
<f;~ ~ ~ ~if ? 

Mr. Speak.er: Will the hon. Minis-
ter like to answer it? 

Shri M. C. Chag1a: I am very sorry 
to hear about it. I shall have in-
vestigation made immediately. I 
agree that the Red Fort is a great 
national monument, and I shall im-
mediately look into it. 

~~f~:~~ 
~~~~$~'l<:40'li<: 
~ ~ Vmr fiI;qr rn ~ 
~'l<:~~~cio'li<:m~ 
ifi<:<iT ~, iro m ~ ~ ~ \rn ~ 
'l<:m~\rn~;tTnmr~ 
~~$~~\rnm~ 
¢f~~qR'Ii<:~~? 

~~:~m~ro~ ... 
~$~'l<:m;f mm I 

~ trn'mf f~ : ~ m ~<rr\1" 
If~ ~ ~W'IT .rn- ~ ~ ~ 9;flR 

\rn ~ q<W ~T mcm ~ \rn ~ iff ~~ 
~T~mm\rn~~~~ 
~ it <nitm ? • 
~-rm~:~~i~ 

if~'Ii<:~~ i 

>.oiI~~~: tf~iIFf ~ 
itf~ ~ ~ f~ ~ 9;l1."1<:16qifil 
[ro ~ Wn ;:;mrr ~ $ ~ ;;mrr 
~$~'l<:~T~~~~ 
~ 'l<: ~ iTif ;;ffit ~, 'Nr ~ ... 
qrn ~ ~ f"{tfTi m{ ~, ~ ~, 
m ~~ \rn ~ ;nt if 'I'ltT ~ 
~.~ ~ ~ ? 

Shri M. C. Chag1a: I do not under-
stand these terms 'majority, and 'mino-
tity' communities. All Our monu-
ments are national monuments and 
they will all be preserved. 

~ ll:o fuo 'fmr: wf.t ~ it 
~ ~ ~;nT<fi" ~ ~ ~ 
~ f<NT1f rnr '3"if ~ ~ ~ 
~if<tit if.!; ~ ~ ~ .rn- ~ ~ 

~ 'AT gm ~ m.: \rn m<: iT[Cf ~ 
'f>T'f 1ft ~T ~ ~ m.: ~ fml; ~ ~ 
~ m 'f>T'f 'l<: <'flWf ~ ~ ~ ltlIT 
~ ~ I;lfTif if ~ omr m{ ~ f.f; 
~~~~~lIT~ 
~~'3"if~if~~~Ff 
~ $ ~ ~ 'l<: ~iffif 'fl4 .... lf«41 
If>1 ~ ifCf\1Tl1[ tTlIT ~ ~ 9A"lf'fl" ~ 
'I<: ~ v.rr~, m ~ ~ t 
~~~w~,miT~~ 
'IiWt~~q.m~~$~~~ 
tfm ~ lf1t ~ ~ ~ Q,~ 
~ If>1 ~ rn ~ <rffit ~ 
tTlIT ~ m 'flIT ~ ~ fcl:mtr if ~ 
~ ~ ~ Cf1ti ~ ;r;rrit ~ 



Oral Answers DECEMBER 2, 1964 Ora.l Answers 

~~~qm~<tTlfl"tt~~? 
Shri M. C. Chagla: I want more 

funds for everything. I wish I could 
get them. 

Shri Sham Lal Saw: These national 
monU!IIlents have been listed under 
the Central and State Lists. May I 
know whether the Central Govern-
ment keep an eye On such of the 
monuments as are with the States, 
whether these monuments are also 
preserved, and if so, what arrange-
ments are there to see that these 
are preserved well? 

Shri M C. Charla: If our attentio'; 
is drawn' to the fact that a monu-
ment which is a State monument is 
not being properly looked after, we 
write to the State Government. If 
the State Government does not take 
proper action, We try and see that 
it is made into a national monument 
in which case it comes under our 
jurisdiction. 

lIi\'~qti~: ~~if. 

;U ~ ii ~ lffiFf ~ iJ1IT ~ ~ 
~fum~: 

'ToO ensure the success of the cam-
paign, an Action Committee was set 
up by the Government'. 

m- it ;;n;AT ~ W f.!; ~ij" ~ 
~it;mm~~~w 
~ irRr 'fllT 'flU ~.f¥f tTit ? 
Shri M. C. Cba&'la: The members of 

the committee which was appointed 
are; Dr. D'Razario, Jt. Educational Ad-
viser Ministry of Education, Dr. 
Grac~ Morley Director, National Mus-
eum, New D~lhi, Shrimati V.Padhi, 
Director (Publicity), Department of 
Tourism, Shri B. R. Bowry, Informa-
tion Officer attached to the Ministry 
of Education, New Delhi, Shri A. N. 
Kapoor, Assistant Director of Pro-
grammes AIR Shri C. S. Bhatia, 
Director 'Postai Services, Delhi Circle, 
New D~lhi, Shd J. K. Jain, Under 
Secretary, Ministry of I. & B. and 
Shri R Ghosh, Director General of 
Archaeology, New Delhi. 

As ~rds action taken, we have 
pointed out In the statement the var-

ious actions taken. Radio program-
mes were arranged, States were asked 
to bring out posters stressing the 
value of monuments which are our 
heritage and how to preserve them. 

Shri Narendra Singh Mahida: Is 
the Minister aware that there is a sun 
temple in Modhera in Gujarat and 
there are some idols in t.he charge of 
the Government of Gujarat? Does 
the Minisller propose to ask the Gov-
ernment of Gujarat to return these 
idols to the Modhera SUn temple com-
mittee so tha't they could be preserv-
ed as historic monuments. 

Shri M. C. Cbagla: I will consider 
if my hon. friend will write to me 
about it. 

Shrimati Sa'Vitri Nigam: Reference 
has been made in the statement to 
the provision of special and free guide 
service at the more important monu-
ments. What arrangements have been 
made to train the guides properly be-
cause the present· guide service is 
Very poor? 

8m 111. C. Cllqla: That is rather 
a difficult problem. We have not 
got enough guides-l agree. But I am 
try to see ·with the help of Dr. 
Marley, who is in charge of the 
National Museum if We cannot have 
a sort of refreshe~ courses whereby 
guides can be trained who can take 
tourists round aDd explain to them 
what our monuments are. 

~ SNr.I" ~ "" ~fa "" f~ 
~ 

+ 
{1Ii\'~~: 

*307. 1Ii\'~~f~~: 

If.lT fmtr mrr 30~, 1964 
it; ~ W<f ~ 1611Hil ~ 

~ it; ij"~ if ~ GRIf.t '1ft ~ 
m f.!; : 

(~) ar.r 1!,fu ifI1i If"{ ~ ~ 
srEJ1il" ~ it; f.lcmr ~ 'liT 'I<R a'IT 
~ 'fiT ~ !W'I1r ~ ~ tR: IRf 
If.~ t; 
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(Ii") 'RT ~ UT<'rT ~T 1fJir I!iT 
flI;.rt m<: ~ ~ ~ ~ lI\T flt'<m: 

~; ~ 

(1f) W ~ 'lit ~1<r ~ it 
qfufffiy rn it CflIT cr~lft qiIf 

'tfu);;r;rmT OR ~~ ~T ~ llfIf 
·~;t\"~t? 

nun~, (.n 1!0 '110 ;nm:n) 
( 'Ii ) iI'l"m: ~ 'fl: "Lfi:r O'IT 'IfII'I' I!iT 

~~~~I 

(Ii") ;;iT, ~ I 

(1f) ~ >.ft 'i/~ ~ 
'I>'t fI!Fcr it ~ ~ ~, 
mTtf ~ iii ~ it 'lI<A"'" qf~ 
~ iii ft;ro: ~ qn:m: 'fl: ~ <'IN 
.~ ;t\" Wi!" f.rft;rn ;t\" ~ t I 

'lit ~ mrn: ~ ~T'f 
1I'oft ;;iT iii f'lmi ~R iii ~ it il it 
'fi9T tIT f'li ~ i'fqT "Lfi:r I!iT ~-~ 
~~OR'PIT'r('<f~~ rn 
{~'fIT ~~ H if 'ffufui'f m if; f¥t 
'tlIT 11''''~ it ~ ~ 1lT ~ ~ 
OR 'PIT f'lim ~ 'liT ~ f.rJflf fu1rr 
~ ? 

Shri M. C. ChagIa: The only wIue 
we have is the book value, not the 
market value. The land value is Jru)re 
than Rs. 44,000; buildings: main 
house .... 

Mr. Speaker: This reply had been 
gIven earlier. His question is diff-

·erent. 

Shri M. C. Chagla' As to what is 
beinl( done? A decision has been tak-
en at the highest level that as far 
as the western section of the house 
is concerned, it will be converted in-
to a library where we will collect 
books. The present thinking is that 
We want a library of modern India .. 
(Interruption) Have I not followed 
the question? 

~ ~ : 'Iffif.Ic if 1lT ~ 
it 1lT ~~ ~<'f 'fl: ~ gm ~, ~ 
~ ..... . 

.n ~~~ ~, : lWf ~ tIT R; 
;;rif ~ lWf mlfT m ~ '!iT rn ~ 
lf~ ~ ~ 1f1lT tIT f'li ~ l{<'lf iflJf 

t, ~ ~ eft pr 'lit ~, ~'A 
~ iI'l"m: ~ if; f~m<r ~ ro ~ 
~ W'IiT 1f1lT ~, ~ crT ~ '!iT ~ 
'liT ~ rn ;m it ~¥i'f ~ ~ 
<'fT~~1lT~m~~? 

Shri M. C. Chagla: We do not 
know the market value. No attempt 
was made to find out the market 
value, because the Cabinet decided 
that the house of the late Prime 
Minister should be put to a particular 
use. So, no question of asrertaining 
the market value arose. We are not 
trying to sell the house or the land, 
and I do not see the point of ascer-
taining the market value. 

lilT l('IiT~.R mf;ff : If""~ ~ ~ 
OfiWIT 1f1lT ~ ro {~~ 'lit m.:: 
111 ~ H ~ I!iT fif;m ~ lIT ~ ~ 
~ lf~ <T<m: ;t\" ~ ~? 

Shri M. C. Chagla: Yes, Bir. There 
is a suggestion that we may have to 
extend the building in order to set up 
a library, because it has been foUl1d 
that the foundation of the house is 
not sufficiently strong to take the 
weight of a further story where the 
hooks can be housed. There is plenty 
of land behind the house, and we may 
have to extend the building, sO that 
a proper library can be put up. 

Shri Dari Vishnu Kamath: Is Gov-
ernment aware that large sections of 
the .people are wondering whether 
this decision in respect of the resi-
denoe Tin Murti Mmg of the late 
Prime Minister, Shri Jawaharlal 
Nehru, may not set a precedent for 
similar decisions in future, and if so, 
has Government given serious thought 
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to the matter of building a permanent 
residence worthy of the Prime Minis-
ter of this, maybe materially poor but 
otherwise great, country, as for in-
stance they have No. 10, Downing 
Street, White-hall, in Britain and in 
many other democratic countries? 

SlU'i M. C. Chagla: Only a century 
8an create a person like Jawaharlal 
Nehru. It is nat every day that a 
Jawaharlal Nehru is ~roduced, and 
our country is fortunate in having 
him, and our century is fortunate. So, 
when a particular decision is taken 
about him, there is no danger of any 
precedent being created. 

Mr. Speaker: Now We are not con-
cerned witli that. That decision has 
Deen taken, and it is final. What he 
wants to know is this. Long live our 
present Prime Minister, but at some 
time some other Prime Minister will 
eome in. SuPPOse he chooses not 
to stay in this house, and wants to 
have another one. He .;ays: why not 
build a pennanent house which would 
be the Prime Minister's nouse? 

Shri M. C. Chagla: am not in a 
position to speak for the present 
Prime Minister. He is staying in the 
house where he was. What his inten-
tions are, or what his views are, I 
do not know. 

Shri Hari Vishnu Kamath: My 
question is different. Has the Cabi-
aet considered this matter at all? He 
is a member of the Cabinet. Has it 
come up before the Cabinet so far' 

8hri M. C. Chagla: No, it has not 
~up. 

a memorial like this being raised for 
a memorial like this being -aised for 
Shri .Tawaharlal Nehru, about whom 
my hon. friend has said happy things. 
with which we are all in agreement. 
Bllt at the same time, I take it that 
1t was raised because he was one of 
oar national martyrs. There have 
lleen many other martyrs like 

Mahatma Gandhi, Sub):tash Babu and 
many others. May I know whether 
Government have considered the ad-
visability, since such a huge areas has 
been enclosed in this Tin Murti place, 
of constructing some more buildings 
there, in order to perpetuate the 
memory and the relics belonging to 
so many other martyrs of comparable 
eminence? Will they take the troubJe 
also of consulting national leaders of 
all parties before they take ~ch a 
decision? 

Shri M. C. Chagla: I might tell my 
hon. friend that our present thinking 
is that the library tlhat we want to 
be put up will be a library of modern 
India, which will range from the time 
of Ram Mohan Roy to the present 
time, so that scholars will come and 
make research aDd publish mono-
graphs of what India has done in the 
last one hundred years, whlch would 
oover the national movements I)f our 
national leaders, alI our martyrs and 
all the people that my hon. friend 
referred to. 

Sbri Ranga: You, Sir, were good 
enough only the other day '0 inaugu-
rate the exhibition showing the relics 
and belongings of Netaji Subhruh 
Chandra BoSle. There has been nO' 
pennanent structure at all, r.i> ar-
rangement till now has been made. It 
has been a shameful thing r'Jr our 
country. I am making a suggestion. 
It is for the Government to loke it 
up if they have a sense of re:;p0'lsibi-
lity. When they are p],acing the "'hole 
of the place at the disposal 0 r this 
museum, with your indulgence, I will 
put this question: May I ta:<c it that 
the Government would coesider it in 
their highest counsels the advisabi-
lity of constructing the needed build-
ings and then providing opportunity 
fOr all these relics to be exhibited 
there for our national heroes'~ 

SlU'i D. C. Sharma: On point of 
order, Sir. The hon. Member has been 
referring to Shri Subhash Chandra: 
Bose an.:! has been asking '.,rt)'.'ern" 
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lllent to raise a memorial to him. 
There are many persons wj. btolieve 
iliat Shri Subash Chandra Bo.,e is sWl 
alive and I am one of them. So, how 
can he associate the name of Shri 
Sabhash Chandra Bose with the names 
of those persons who have expu:ed? 

Mr. Speaker: Prof. Ranga "'.'/as only 
asking Government to raise Q1('morials 
for those who have gone now. 

Shri Ranga: I was talklng of peo-
ple of comparable eminence like 
Mahatma Gandhi Qnd Subhash 
Chandra Bose. (Interruptions). 

Mr. Speaker: Order, order. 

Shri Siddhanti. 

'liT ;;(~ ~ f~~ : ~ ;;(r <ft";f 
ilm lfiT ro;r ~, ~r ~ ~ ~ 
;;IT if; ~ if; 1!''1 if if W 'R mr.rr 
~ ~ 'lir f<ri!.Wrt ~, ;a"if ~ if; 
ft:rlt 1flI'f ~l wr ;;rrcrr ~ 1flI'ff.F ~ 
;;(r lfiT ~ mRl<R if ~ f'RT;;rr 
~~? 

Mr. Speaker: That is anulher sug-
gestion. Next question. 

Education Commission 

+ r Shri Rameshwar Tantia: 
I Shri Prakash Vir SbaBtri: 
I Shri J"agdev Singh: 
I Siddhanti: 

'3G8. j Shri P. C. Borooah: 
I Shri Onkar Lal Berwa: 

I Shri Gulshan: 
S~ Y. S. Chaudhary: 
Shri D. C. Sharma: 

L Shri Siddheshwar Prasad: 
Will the Minister of Educaaon be 

pleased to state: 

(a) the precise terms of reference 
e1 the Education Commission appoint-
ed by the Government of India; 

(b) the names of foreign members 
and foreign consultants of the Com-
mission; and 

(e) whether it is a fact that the 
alucation Commission has been ask-

ed to submit interim reports from 
time to time? 

The Minister of Education (Shri 
M. C. Chagla): (a) and (b). A state-
ment ~ laid on the Table of the House. 

(c) Yes, Sir. 

STATEMENT 

(a) The Commission will advise the 
Government on the national pattern 
of education and on the general 
principles and policies for the deve-
lopment of education at all stages and 
in all its aspects. It need not, how-
ever, exantine the problems of adult, 
medical or legal education, but such 
aspects of these problems as are 
necessary for it.s comprehensive en-
quiry may be looked into. 
(b) Foreign Members 

1. Shri H. L. Elvin 
2. Prof. Roger Revelle 
3. Prof. Jean Thomas 
4. Prof. Shumovsky 
5. Prof. Sadatoshi Ihara. 

Foreign Consultants 
1. Sir Eric Ashby 
2. Prof. P. M. S. Blackett 
3. Sir Willis Jackson 
4. Prof. Fredrick Seitz 
5. Lord Robbins 
6. Dr. John Guy Fowlkes 
7. Dr. John Henry Fischer 
8. Dr. Wilfred Cantwell Smith 
9. Shri F. Cyril James 

10. Dr. P. H. Coombs 
11. Dr. S. Dedijer. 

'liT ~~ ~T: ~ ~r fw~ 
~ ~ f.f;m '11lT ~ 'm ~r 
~ .,r 'IiI1f ij"ffl '11lT ~ flt; fmlff 'liT ~ 
'm ~, ~ij" ~ifi'l1 if .,1 ~ fq,m: 'Ill: 

~ fif'lflf ~, 1tR ~ <it 'lfrof ~ 
fmrr if; ~ if; m if 'l;f<I" <it ~r f.r1flf 
'R.~~, ~ 'l1: j'q;, ~ f.Rn: ~ 
i!>'t 1flI'f '4 I'H4'f>d , ~'Ifq gl ? 



OrcLl A7I8Wers DECEMBER 2, 1964 Ora.l Answers 2818 

Shri M. C. Chagla: I have referred 
thls question to the Commission and 
I have asked the Commission to sub--
mit an interim report as soon as 
possible. 

Mr. Speaker: The point is whether 
thls question also is open for them 
to consider as to what should be the 
medium of instruction? 

Sbrl M. C. Chagla: That is certainIy 
part of education. (InteM"!tptions). 

Shri Hem Barua: On a point OIl 
. order, Sir. In reply to another que3-
tion about the Sarnpurnanand Com-
mittee report, the hon. Education 
Minister has made certain commit-
ments .. bout the medium of instruc-
tion in universities and educational 
institutions. He says in reply to this 
question that this matter has been 
referred to this Commission al90. How 
does he reconcile these two different 
viewpoints? 

Shri M. C. Chagla: It is very easy 
to reconcile the two positions. I am 
committed to Government policy. 

.. There is nothing to prevent the Edu-
cation Commission from saying "You 
have been wrong; these are the rea-
sons", or "You are right; ca:ITy on". 
If I have the supporjj cxf an expert 
body like the Education Commission, 
it is good. (lnteTTUption). If the Com-
mission takes a view different from 
the policy of tIhe Government, we are 
not bound by it. I will corne to Parlia-
ment and take a decision. But there is 
no harm in heing told by the Com-
mission whether we are right 
wrong. 

~ 5Aim<m: ~ : ~~, 
i\"'!;I'1'T or:f.t ~;:rif; ~a- if ~".". 'ifT~dT 
~. I ~ if ~ 'fit oT~ q ~>mr ~T 
WfiT I 

VO"!l'~ ~~)qq : ~, <fQ" ~ ~ 

il"TmI 

>$f) nm~)-{ ~m='fr : 'lTt rr~t 'f¥r 
3fv.1 if It<:r ~0T ~ ~ fir; 'Oil" ~ ~ 

m~<r@flIm~lloT<:r~~ ~ 
fir; ;;r<T ~~ rr')fq if'I'fu if frra-mt" <tIT 
rn ~ if ~ 'f<: If~~ <'!'IT U, 
!!ifR ~ <m" ~ 'f>T1f ~ if 'l'fmvm 
g~, '3"<fif;~fmrrmiT'lTHqrq ~ 

~ 'fit '3"'OnrT m 'PIT ~<f ~ ~ ~ 
~ f~ 'tfir; <rcf1fTrr fmrr miT ~ ;fif& 
q~~~~~~~mrr 
~ 'fit mr 'lTnw ~ I 

Sllri M. C. Chagla: My own view 
is that this is the correct policy, but 
I would like to be strengthened in my 
thinking by a large number Of ex-
perts. If they tell me that I am right, 
I shall feel strengthened. (Interrup.-
tions). My hon. friend knows how 
explosive is the linguistic situation. 
Let us not hide the facts. Therefore, 
if we get the objective view of the 
Conmtissinn it will help us. 

Shri Hem Barua: Sir, rise to a point 
of order. 

Shri Bhagwat Jha Azad: Sir, I rise 
to a point cxf order. 

Shri A. P. Shtlrma: Sir, I rise too 
a point of order. 

Mr. Speaker: Let Us hear the point 
of order of Shri Shanna. 

Shri A. P. Sharma: The hon. Minis-
ter stated that he wants to strengther 
hls own ideas and thinking by getting 
the view of experts. But the Parlia-
ment has decided on a certain policy. 
How is this Commission entitled to 
review the decision taken by Parlia-
ment and give its opinion? 

Mr. Speaker: I cannot interfere in 
that. 

Shri Bhagwat Jha Azad: Sir, my 
point of onder is this. Aiter the Edu-
cation Minister visited Gujarat and 
be returned unsuccessful in persuad-
Ing the Gujarat Government to have 
English, instead of giving a support to 
the decision that Parliament hili! 
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taken, he referred the matter to the 
Commission which is fully packed by 
half-a-dozen foreign experts aIld one 
dozen consultants to give an opinion 
as to what should be our link langu-
age. How far is it permissible for a 
Minister to refer a matter to a Com-
mission when on the same issue r&-
ports of the Sampurnanand Com.'I1it-
tee and Radhakrishnan Committee are 
there where they have very elabo-
rately discussed this issue as to what 
should be that language, allr\ when 
after all these committees were ap-
pointed and their reports were con-
sidered the Parliament also tOOk a 
decision? When the Parliament has 
already taken a decision, how far is it 
within the rights, legal or otherwise, 
of a Minister to refer the issue to a 
Commission and as fOr an interim 
report? 

Shri Nambiar: Is it a speech, Sir? 

Mr. Speaker: Onder, order. Would 
be kindly resume his seat? 

Shrl Namlllar: Sir, I want to make 
a submission. 

Mr. Speaker: Would he give the 
decision then on. the point Of order? 

Shrl Namlllar: I have also a point 
fA order. 

Mr. Speaker: He may sit down now 
and when his turn comes I will call 
him. 

Shrl Swell: Sir, may we also haw 
8 chance? 

Mr. Speaker: Members are not al-
lowing me to proceed further by 
raIsIng points of order. None of them 
is a point of oroer. All those that hwe 
been raised or would be raised here-
after are not, I assure the House, 
points of order. I have known it by 
experience. 

Shri Hem Baraa: Sir, the hon. Edu-
cation Minister ....... . 
1831 (Ai)LSD--2. 

Mr. Speaker: Is that also a point of 
order? 

ShrI Hem Baraa: Yes. 

Mr. Speaker: The other day I put It 
to the House that I may be permitted 
to ask the Member concerned to first 
quote the rule or article of the Co"-
stitution which he th!nks is going to 
be infringed and then 10rmulate his 
point Of order. I did not get that sup-
port. Now the HoUSe woui-j reali;e 
how these poin~ of order are raised. 

Shri Swell: May I suggest, Sir, 
that the number of points of order 
should be limited to each Member i."l 
each session? 

Shri Hem Barua: May I submit, Sir, 
that the &.iucation Minister just now 
on the floor of this House said· in 
specific terms that what he has tried 
to do is to inlplement the Govern-
ment policy and that the Government 
has laid down a policy. The Parlia-
ment has also laid down that policy, 
vis-a-vis the language problem in thiF 
country. Now, over and above that 
after making an admission that he 
has been inlplementing the Govern-
ment policy, he tells us that he hu 
referred this matter, although there 
were various committees that have 
already recommended and dittoed the 
Government policy, to the Commis-
sion. 

An hoD. Member: He wants to have 
a new look. 

Sbri Hem Baraa: The argument 
offered by him is that he wants to be 
strengthened in his attitude or ap-
proach. How can he do that when he 
has specifically stated t.hat he is im-
plementing the Government poliCY? 
How can he say that he has referred 
the matter to the Commission? 

Mr. Speaker: I will ask every hon. 
Member who raises a point of order 
to quote to me the rule or the article 
of the Constitution under which he is 
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taiaiDg that point. I want the support 
of this House in this matter; othe!'-
wise, We will not be able to proceed 
at all. 

Several hOll. Members: Yes, yes. 

Sbri S. M. Banerjee: Sir, I have a 
mbmission to make. Suppose some 
Member wanta to raise a point of 
order during the question hour. If 
be has to go through the Rules of 
Procedure or the Constitution to find 
out the relevant rule or article hill 
whole time will be lost in that. 

Shri RaDp: I '8m sorry, I am not 
able to suppOrt the suggestion that 
you are good. enough to make to us 
because it would only infringe our 
lreedom. to raise a point of order 
whenever a proper occasion arises. 
Met-el.y because some of Olla' ftiendlI, 
b ~r own good. or bad judgment 
have been raising :Points of orders in 
!Nch a way that mOst of them could 
ilotbe Wstained as poin~ 01. order by 
you-l also deplore that praetice, that 
temptation an the part of same of the 
Mem1lers-I would not like you to 
deny us the freer:lom that we bve had 
lit bringing in the amendment that 
:you are IilJggelltJng. 

, SlIri Tyagi: May I say a word GIl 
this? 

Shrl Bari Vbhnu Kamath: He is a 
Minister. What can he say on a point 
of order? He can answer a question. 

Sbri H. N. Mukerjee: My SUbmi3-
.aion to you in regard to this point .of 
order matter is, even thciugh a nurn-
her of our colleagues have risen on Potnts of order, perhaps the substance .of the points had already been grasp-
ed by you and if you had! 'been goo/! 
enough to say that the point raised 
is in rep.nI. to the dillCll'ePllllCY be-
tween the Minister's earlier statement 
m:i 'his ~t approach Which Can 
tie ~ til in $dire IDIMet ltOIID 
"You:r 6, 'Iheh pi!t'h$'l ~;;bOIe 
'ting coutd hliW! iIII!eft ~'f!6 

much earlier. I do feel that perhaps 
sometimes too many points o' order 
are raised wlUch are not called for. ' 

MII". Speaker: What is the remec!y 
that he Would suggest? 

Sbri R. N. Makerjee: If I may sat 
,so with due humility, ); would have 
liked. you to _ those members to 
sit down because you have already 
grasped the substances of the pdnt of 
order, which was the discrepancy 
between the Minister's earlier state-
ment and his pn!8I!Ilt approach. Dl 
that -. all this time would JIdI 
have been waabed. 

Sbri Namb1ai': My point of order" 
is this. We ate in the midst af ans-
weringa question and a supplement-
ary has been asked.. The question is 
with regard to the appointment of the 
Education Commission. The hon. 
Minister has stateil that a pertieuiar 
line of action ill beiftg taken. Is ri: 
proper that supplementaries should 
be put in ,gach a way as to go far 
away trom the appointment at this 
Commission, to discUSs the whole 
language question threadbare which, 
as every Member knows, is a disPlJt. 
~ point, which should not be dr.ll,-
ged in indh-ectly and irreleVant!)-
during the question hour to create a 
sensation in this House? 

WTo~ ~~ qSII1f 

~, $t~ ~.5lfl'f ~ '1ft am 
3043 ~ ~ 'R 351 """ mrr-tT~' 

R' f~ l!i't ~ 1feit ~ 'II'tr m 
~ t, ~ ~ ;jI- Wq1f" d-
~~~~l!i'ttPr~~,,, 
~ ~ ~ .rm- it ~ 'Itlf ~ 
~~,~~,~~, ~~~ 
it ~ ~ f.t; ~ ,.;r Ini'r ~ 
if ~ it; .m 1m ~, <rm- ~~ S\Tol 
t. ~~tfil;~~mt" r...r 
prtf.l;mfiti~1I1: ~, 
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~ 'liT ~ rn .r.r iiI'fliir, ~ 
1950 iti m- ~~lfilft~w 
~ I 'Ct'" ~ <it ij'fqen;; ..rr ~ 
tmT ~ f;;rn..rr!ll'l"'f ~it ~ m ~ ~ 
;;.f ..rr m-U mm ~T ~ rim 'liT 
~~m~I~<it~ 
~ ~,~Wft&,~~?t~~ 
~ ~'T m 'flIT ~t Wf>i;fT ~ I 

..nq: ~'ff~, W'f >r~ 
far; ~ a<fi mu 'tW ~!'~ <!"if a<fi 
~{Z" J;fJ'li mil:: ~ :aof.t ~ I ~ 
<IR:~ W m ~ <tftt (t ;;rrim fit; ~ a<fi 
~ 'tW ~ <!"if a<fi o;rrif ~ 
W~I ~q'"{"R 'lfT~ irRf 

'mfT ~ <!"if ~ ~ ~ mil: tor 
m~1 

J;Ilf"{ mq-~ ~ ~ ~iT <it ~ 
~mmit~1 

~~: WR ~ 'ffil ~ 
'fffilT $rr <ft ~ m 'fiT ~r ~ 
~~m~~m'I'i~ 
iff "1m rn I 

>.it I{"f ~'fO ~~ >r '!~ ~ 
~~~,r::ifm~'~ 
~~~I~~f"'WR~ 
~~m<lt~f~~~amit I 
~ ~ iti m if nrm 1ft f~ l11'f"{ 

~ mf~Vof it ~~~ ~ 
~~IWR~~iR'I>"{i;fT~ 
w) ~ ~ m'li iIW: or ~ & I 
1Ih:~~~f~~~~~ 
~~1~1 

Sbri Hem Barua: This ... hole matter 
is explosive, very explosive. 

Mr. Speaker: That also is made by 
as and not by outsiders. 1 seek the 
m-.operation of all hon. Members an 
an sid.es in this respect. Unless we 
tlllr.e it aeriollSly it is not iOinI to help 
... am:! we shall not be able to run it. 

I must confess before. hon. Members 
that 1 am finding it increasingly diffi-
cult every day. It is not my job alone; 
I alone cannot run the democracy if 
han. Members are not prepared to give 
full co-opera tion. I appeal to every 
individual hon. Member that he should 
also deem it his duty as much as I 
deem it mine . . . (Inte?'1'uption). 

Shri Bem Barua: You are getting 
the fullest co-operation . 

Shri Bhagwat Jha Azad: What is 
undemocratic that. we are doing? 

Mr. Speaker: I deem it an honour 
that the House has put so much con-
fidence in rnebut 1 cannot retain that 
unless I get the co-operation also. I 
had that all in my mind and wanted 
to express it before the House; I do it 
eertainly with some anguish. We ought 
to consider it seriously. If hon Mem-
-bers want, I can request about two 
dozen of them that they should sit 
with me so that we might study how 
it is run . . . (Interruption). 

OlfT~~mro:~iti 
~ 'fiT .rr gm ? 

Mr. Speaker: Order, order. The 
Question Hour is over. 

The Minister of Rehabilitation (Shri 
Tyagi) : Sir, I want to assure you of 
one thing. I have had an experience 
of the other side of the House also and 
of this side too. Rare instances can 
be quoted where in a democracy like 
ours a Speaker is so universally res-
pected as you, Sir. Everyone of us, 
whether one belongs to this side Or to 
the other, always bows to your ruling. 
[ submit that this point of order is a 
privilege, an extraordinary privilege 
of Members. I have been a profes-
sional in this matter in the past. I 
submit to you kindly to be merciful. 
Wherever there is your ruling that the 
point of order does not arise, ona 
always submits to it, but do not res-
trict it, otherwise Parliament will . . 
(llftlerrsptiOll) . 
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Shri Hem BanIa: Is he trying to 
rehabilitate himself by saying all this? 

, Shri M. C. Chagla: Sir, in fairness 
to me it you will give me two minutes 
because this might go on record and 
I have had no opportunity. I have 
been accused of a discrepancy and it 
you permit me one minute, I would 
like to clear the position so that the 
record should be clear. I said that 
the GQvernment's policy is being 
implemented by me. I have also said 
that I have referred the language 
question to the Commission. Hon. 
Members, with great respect to them, 
llave not realised that the findings of 
the Commission are not binding on the 
Ministry, the Government or Parlia-
ment. 

Some Hon. Members: Why should 
it be referred to the Commission? 

Shri M. C. Chagla: This is a matter 
of argument. But I will not be bound 
by what the Commission says nor will 
the Government or the House .... 
(Interruption) . 

Mr. Speaker: Question Hour is over. 
Calling-attention notice. Shri Dinen 
Bhattacharya. 

~) ,!o mo ~~): 1im ~ 
~) ~ mU '!iT mu <rrcI'f if; f~ f;;rrit<m:: 
~ ...... 

Mr. Speaker: Order, order; I will 
ask hon. Members to resume their 
seats. Shri Chaudhary also ought to 
resume his seat. I have called Shri 
Dinen Bhattacharya. 

Mr. Speaker: Now, the Calling 
Attention .... Shri Dinen Bhattacharya. 

Shri Bhagwat Jha ADd: What hap-
pened to the point of order that we 
raised. I think it will be wrong and 
a bad precedent for Lok Sabha. We 
have only asked one question whether 
a Minister can overrule the decision 
of Parliament. You have to give a 
ruling on that point. I think this way 
of escaping tht! matter will set a bad 
precedent. 

Mr. Speaker: Order, order. It is 
only now that he formulates a point 
of order. There was no point of order 
in his earlier statement. 

Shri Bhagwat Jha Azad.: Mr. 
Speaker, Sir, .... 

Mr. Speaker: Shall I beg allowed to 
say something or not? 

Shri Bhagwat Jha Azad: I very 
clearly asked whether, when a deci-
sion had been taken by Parliament, it 
is optional for the Minister to over-
rule that decision of Parliament and 
do something otherwise. We asked 
your ruling on this point. 

Shrl Nambiar: Sir, you are asking 
for a permission to speak and you 
find yourself helpless! While yOU art! 
asking for a permission to speak, an-
other Member gets up and you sit 
down. We do not understand that. 

Mr. Speaker: That is really the pos~ 
tion that he does not give me the 
permission to speak and he wants to 
speak himself. 

Shri Nath Pal: We do not want to 
acquiesce in this thing. 

Shrl Hart Vishnu Kamath: You 
should not submit Sir. 

Mr. Speaker: If I get the support of 
the House, I would not submit to it. 
That is the only thing that 1 want. 
Now, we take up the Calling Atten-
tion Notice. Shri Dinen Bhattacha.ya. 
It is very unfortunate that again this 
question has been raised. If this Is 
the only point of order whether the 
Minister can overrule a decision of 
Parliament, it does not require any 
decision from me. Everyone is very 
certain about it and there ought not 
to be any question whether any Minis-
ter can override or overrule the deci-
sions of Parliament. But then the 
question is whether any such depar-
ture has been made, whether that has 
been overruled or not. The Minister 
only said that he has referred it. Let 
us see what they say. If they support 
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us, well and good and if they do not 
support us, then they will consider. If 
they come up with some proposals 
before Parliament, Parliament has 
every rig"t to question that that is not 
according t, the principles and Gov-
ernment ou~ht not to have gone there. 
But at th;s moment, during the Ques-
tion Hour, how can I take it up? 
Members are again and again insist-
ing on that. I request the hon. Mem-
bers to drop it here and let us proceed 
with the business of the House. 

Shri A. P. Sharma: When once the 
language question has been settled, I 
want to know whether we are going 
to reopen it again? 

Mr. Speaker: Order, order. 

WRITTEN ANSWERS TO QUESTIONS 

NatioDlLl ProlTamme of Physleal 
Education 

r Shri Surendra Pal Slnrh: I Shri Bhagwat Jha ADd: 
Shri Yashpal Singh: 

.309 J Shri Y. S. Chaudhary: '1 Shri Ram Sewak Yadav: 
Shri Sidheshwar Prasad: l Shri D. D. Mantri: 
Shrimati Savitri Nigam: 

Will the Minister of Education be 
pleased to state: 

(a) whether it is a fact that an 
expert committee ComprIsmg the 
officials of the Ministries of Defence 
and Education has recommended the 
introduction of "National Programme 
of Physical Education" in all the 
schools in the country from the 1st of 
April next year; 

(b) if so, the main features of this 
scheme; and 

(c) in what ways it difl'ers from 
other similar schemes already in opera-
tion for the past few years? 

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan): 
(a) Yes, Sir. It has, however, been 
decided to name the new Integrate' 
Programme as ''National Fitness 
Corps". 

(b) and (c). The National Fitness 
Corps is a synthesis of all that is good 
in the existing programmes under 
Physical Education, National Discip-
line Scheme and ACC. It is proposed 
to make the programme a co-curricular 
subject for all students from VI to 
XI Classes in schools with a provision 
of one teacher for 250 to 400 students 
and 4 to 5 periods per week for each 
class. 

The State Governments will be 
shortly requested to replace the exist-
ting programmes by the National Fit-
ness Corps with effect from 1st April, 
1965. 

Resignation of Chairman, D.D.A. 

.310 J Shri P. R. Chakravertf: 
.\ Shri P. C. Borooah: 

Will the Minister of Rehabilitation 
be pleased to state: 

(a) whether any enquiry has been 
held to find out the reasons which 
compelled Shri Saibal Gupta to resign 
the Chairmanship of D.D.A.; 

(b) how far the points raised by 
him with respect to the system of 
administration that existed during the 
period of his service in Dandakaranya 
have been verified; and 

(c) the steps taken to make a fresh 
appointment of a whole-time Chair-
man of the D.D.A.? 

The Minister of Rehabilitation 
,(Shri Tyagi): (a) and (b). I would 
invite attention to my statement in res-
ponse 0 Calling Attention Notices on 
15th September, 1964. 

(c) On the resignation of Shri S. K. 
Gupta of the office of the Chairman, 
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Dandakaranya Development Authority, 
Dr. Mono Mohan Das, Deputy Minis-
ter of Rehabilitation, was appointed to 
discharge the duties of the Chairman 
of the Dandakaranya Development 
Authority, as an interim arrangement. 
The question of long term arrange-
ments in this behalf is under conside-
'ration of Government. 

Petro-Chemical Industries 

Shri P. C. Borooah: 
*311 J Shri Ramanathan Chettiar: 

" 8hri Surendra Pal Singh: 
l 8hri Kajrolkar: 

Will the Minister of Petroleum and 
Chemicals be pleased to state: 

(a) whether the Minister of State 
for Pet~oieum and Chemicals recently 
visit"ed U.S.A., Canada- "and Japan for 
studying the petro-chemical industries 
development there and for securing 
collaboration for the development of 
such industries in India, from there; 
and 

(b) if so, the result thereof? 

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri 
Alagesan): (a) Yes, Sir. 

(b) I visited a number of plants and 
held discussions with leading industrial 
en terprises in the field of petro-che-
micals, nitrogenous fertilisers and oil 
exploration and refining. The discus-
sions were of an exploratory nature. 
Some of the companies showed keen 

,interest in participating in suitable 
production schemes in India. Con-
crete proposals are expected to be 
received shortly. 

Grievances Commissioner 

r Shrimati Ramtlulari SiDlIa: 
I Sh:i S. N. Chatarvedi: 

*U2. j S~ Yashpal 8..,..: 
, Shn J. B. S. Bist: l Shri D. C. Sharma: 

Shri Y. S. Chaudhary: 

Will the Minister of Home Mairs 
be pleased to state: 

(a) whether any decision has been 
taken to create a post of Grievances 
Commissioner to deal with complainti1 
and grievances of citizens having deal-
ing with various Ministries of the 
Government of India; and 

(b) if so, the details thereof? 

The Minister of State in the Mim.-
try of Home Mairs (Shri BaW): 
(a) The general question of arrange-
ments for redress of grievances of citi-
zens is under examination and nO deci. 
sion has yet been taken. 

(b) Does not arise. 

Issue of Licences 

r Shri S. N. Chaturvedi: 

I Shri Pottekkatt: 
Shri A. V. Raghavan: 

I Shri Yashpal Singh: 
I Shri J. B. S. Bist: 
I Shri P. C. Borooah: 
) Shri P. Venkatasubbaiah: 

*313. 1 Shri Ravlndra Varma: 
I Shri Rameshwar Tantia: 
I Shri Surendra Pal Singh: 
I Shrimati Renuka Barkatau: 
I 8hri Ram Sewak: 
I Shri P. G. Sen: 
l Shri Dharmalingam: 

Will the Minister of Home Main 
be pleased to state: 

(a) whether it is proposed to set up 
a quasi-judicial authority on the pat-
tern of License Justices in the United 
Kingdom to advise Government o. 
matters relating to the issue of 
licences, permits and quotas; and 

(b) if so, an outline of its scope, 
functions, constitution and the manner 
of appointment? 

The Minister of Home Mairs (Shri 
Nanda): (a) and (b). Certain sug-
gestions which have been made in this 
regard are being examined. It will 
be some time before anything COll-
crete can be said about this matter. 
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DIs,pe8a1 at Cases in Sapreme CeDri 

*314. Shri S. M. Banerjee: Will the 
Minister of Borne Mairs be pleased 
to state: 

(a) whether it is a fact that the 
number of cases in arrears in the 
Supreme Court has gone up to 2,170 
as against 1,703 in 1962; and 

<b) if so, whether Government pro-
pose to appoint more Judges in the 
Supreme Court to clear the arrears? 

The Minister of State in the Minis· 
try of Bome Affairs (8hri Bathi): <a) 
and (b). The number Of pending 
cases in the Supreme Court had in-
creased from 1,703 at the end of ~ 962 
'10 2,170 at the end of 1963 but the 
number of old oases is not large. 
There is no ProPOsal to appoint more 
.Judges in the Supreme Court. 

Prohibition 

r Shri Bem Raj: 
I Shri D. C. Sharma: 
I Shrimati RamduIari SiJ!hlr. 

"315. ~ Shri Vishwa Nath Pandey: 
I 8hri Balkrishna Wasnik: 
L Shri Jashvant Mehta: 

8hri Mansinh P. patel: 

Will the Minister of Bome Main 
be pleased to refer to the reply given 
to Starred Question No. 480 on the 
30th September, 1964 and state: 

<a) the progress made in the con-
sideration of the Prohibition Enquiry 
report; and 

(b) whether Government have 
arrived at a final conclusion in the 
matter; and 

< c) if so, a broad outline thereof? 

The Minister of State in the Minis-
try of BolIUI Aftairs (8hri BaW): (a) 
The repprt is still under consideration 
in consultation with the State Govern-
ments whose views are awaited. 

:(b) and. (c). Do not raise at present. 

Govenuuw 
r Shri Surendranath Dwivedy: -.18. ~ Shri Daljit Singh: 
L 8hri Chuni Lal: 

Will the Minister of Home Aftain 
be pleased to state: 

<a) the names of Governors who 
have ·been given extension of their 
term and names of those who have 
been transferred to other States before 
completion of their term since 1950; 
and 

(b) the number and names of 
Governors who have to resign for 
joining active politics? 

The Minister of Bome Affairs (Shrl 
Nanda): (a)-

.(i) Names of Governoiis who havel 
had been requested since 1950 to con-
tinue in office after the expiry of their 
normal term. 

1. Shri Jairamdas Daulatram. 
2. Shri H. Y. Pataskar. 
3. Shri Bishnuram Mehdi. 
4. Shri Sri Prakasa. 
5. H.H. Maharaja Shri. Jaya 

Chamaraja Wadiyar Bahadur, 
Mahar~ja of Mysore. 

6. Shri C. P. N. Singh. 
7. Shri Glj1'IIlukh Nihal Singh. 
8. Shri B. Rama Krishna Rao. 
9. Shrimati Padmaja Naidu. 

(ii) Names of Governors who have 
been transferred to other States 
before completion of their tenn 
since 1950. 

l. General S. M. Shrinagesh. 
2. Shri B. Rarna Krishna Rao. 
3. Shri V. V. Giri. 
4. Shri Sri Prakasa. 
1I. Shri Bhimsen SachaI'. 
6. Shri Pattom A. P. Thanu PiIIai. 

(b) Names Of Governors who hove 
resigned for joining politics since 1960. 

1. Shri Sri Prakasa. 
2. Dr. X. N. Xatju: 
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3. Shri H. K. Mahtab. 
4. Shri N. V. Gadgil. 
5. Shrimati Vijaya 

Pandit. 
Lakshmi 

Suggestion Scheme for CeDtnJ. 
Government Offices 

*31'7. Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether a scheme providing for 
the award of merit certificates, letters 
of comrpendation and cash payments 
to persons for giving suggestions to 
improve administrative efficiency and 
maintaining integrity has been intro-
duced; and 

(b) if so, the broad outlines thereat? 

The Minister of State In the Mlnis-
try of Home Affairs (Shri Hathi) ~ (a) 
Yes, Sir. 

(b) Details of the Scheme were 
placed in the Library of Parliament 
on the 5th August, 1964. 

Observation of Finance M"mlster 

(8hri Kapur Singh: 

*318. ~ ::: :~!' :lne;~: l Shri Gu1sban: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether in a recent speech in 
Madras the Union Finance Minister 
observed "very often the law stands 
to aid law-breakers"; and 

(b) if so, the circumstances under 
which the Union Minister was forced 
to make such an observation? 

The Minister of state In the Minis-
try of Home Allairs (Shri Hathi): (a) 
and (b). The observations made by 
the Finance Minister at Madras have 
not been correctly reported in the 
Press. The Minister referred to pro-
cedural provisions of law which occa-
sionally make convictions difficult 
even in perfectly good cases. 

Summary TriaJs of Defaultlnl 
Traders 

r Shri Dharmalingam: t Shri D. S. PatH: 
Shri P. C. Borooah: 
Shri P. R. Chakraverti: 

*319. 

Will the Minister of Home AIIairs· 
be pleased to state: 

(a) the number of cases tried SO 

far under the Ordinance for summary 
trial of unscrupulous traders and 
abetting public servants; 

(b) whether all States have set up 
special magistrates for this purpose; 
and 

(c) the reasons for delay in bring-
ing the erring traders lmder the 
Ordinance? 

The Minister Of Stale In the Minis-
try of Home Affairs (Shri Hathi): (a) 
None reported so far. 

(b) Thirteen States have so far 
done this. 

(c) There has 'been no avoidable 
delay. 

Cabinet Secretary's Visit te Oriaa 

r Shrimati Renuka Barkataki: 

f 
Shri Surendranath Dwivedy 
Shri P. C. Borooah: 
800 Hukam Chand 

I Kachhavaiya: 

*320'1 Shri Tan Singh: Shrimati Jyotsna Chanda: 
Shri Ram Harkh Yadav: 
Shri Vishwa Nath Pandey: 
Shri Ravindra Varma: 

l S'hri P. Venkatasubbaiah: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether Government deputed 
the Cabinet Secretary to make an on-
the-spot study of the law "'nd order 
situation in Orissa; and 

(b) if so, the steps Government 
propose to take on the basis of the 
study and the report of the officer? 

The Minister of Home Allaira 
(Shri Nanda): (a) Yes, Sir. 
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(b) Shri Khera did not submit a 
written report. He made a report to 
me orally. No specific action was 
taken on the basis of Shri Khera's 
oral report. But it was one of the 
factors which influence me to visit 
Orissa. 

Youth Festival 

r Shri Solanki: 
I Shri Tan Siugh: 

0 321'1 Shri Yamuna Prasad 
Mandai: 

Shri Sidheshwar Prasad: 

Will the Minister of Education be 
pleased to state: 

(a) the total expenditure incurred 
on orgamsmg the Inter-University 
Youth Festival in New Delhi this 
year; 

(b) the details of expenditure on 
administration; 

(c) whether there has been a grow-
ing demand from different Universi-
ties that the Youth Festival should be 
organised by the Universities them-
selves under the supervision of the 
University Grants Commission rather 
than the Government of India; and 

(d) the reaction of Government 
thereto and whether Madras Univer-
sity boycotted the Festival this year? 

The Deputy Minister in the Minl!!-
try of EducatiOn (Shrj Bhakt Dar-
shan): (a) Actual expenditure is not 
yet known but it is estimated at about 
Rs. 1.80,000. 

(b) Officers and Staff (Including 
Over-time allowance): 

About Rs. 12.000. 

Telephones, Stationery, Transport 
for Staff etc.: 

About Rs. 4,000. 

(c) The Inter-University Board 
passed a Resolution in December, 
1963 recommending to Government 
that the Youth Festivals ;hould be 
organised On Regional basis and the 
organisation be left to the Universi-
ties in the Rel:ions concerned. 

(d) It was felt that replacing the 
existing Inter-University Youth Fes-
tival by Regional Festivals will go 
against the spirit Of emotional in-
tegration. However, this Ministry 
is already ,giving grants for 
holding Inter-Collegiate Youth Fe5ti-
vals. 

It is incorrect to say that the Uni-
versity of Madras boycotted the Festi-
val this year. The University, how-
ever, regretted its inability to parti·· 
cipate in the Festival, as it felt that. 
its paricipation would interfere with 
the academic studies of the students 
for the preparation of SelectiOn Exa-
minations etc. 

~ i'li\f;m::T m-wmn " ~ 
r~f~~: 

* 3 2 2.~ ~ 'U1'f ~lI\" ~ : 
l~~T": 
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('fi") ~~ CIlIT ;;r~ 
11ft !§"R ~;;ftf;wU ~ it g{ ~ 
lIiT ~ 'Rf.t iF ~ !flIT 'Rlf \OOTit 
qit~; ~ 

(19) ~ ~ ~ -lftiT ~ 
<tt'l1 CIlIT \;.f ~ ~ <tt ~ Slfaf~ 
t? 
fmn~ (~,!o II\"O~) 
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(19) formfw <tt ~ijlf f~ 
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~ ~ <tt ;;rr ~ ~ ~ iIli 
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..rrf~~ ~~('fif;~ 
~ >it ~1fTq.fT ~ I 

Unrecogn\sed Educational Institutions 

r &lui P. R. Chakravarti: 
'323. ~ &lui P. C. aor-Ja: 

l Sbri Y. S. ChaudhurY: 

Will the Minister of Education be 
pleased to state: 

(a) whether GQvernment have de· 
cided to 'bring forward legislation to 
ban unrecognised educational institu-
tions from conducting examinations 
or awarding diplomas or certificates; 

(b) whether a model legi;;l~iion has 
been sent to all the States for their 
guidance; and 

(e) whether the States have been 
advised to give recognition by issuing 
licences to the instttutions which con-
formed to proper standards? 

The Minister of Education (Shri M. 
C. Chagla): (a) to (c). One of the 
items discussed by the Central Ad-
visory Board of EdUlCation jn its 
meeting held at Bangalore On 11th 
and 12th October, 1964, related to 
"Corrupt practices in educational in~
titutions". While discussing this 
item, one of the members raised the 
iSSUe of spuriOUs institutions though 
it was not an item in the Board's 
agenda as such. The exact wording 

·of the recommendation is as under: 

" .... States should take necessary 
action, including legislation to 
prevent unauthorised people 
from setting up institutions, 
conducting exammations, 
awarding diplomas ,.nd certi-
ficates and adopting names 
such as Universities, Vice-
Chancellors, etc ..... " 

'!'he reconunendation is being for-
warded to the State GQvernments for 

. examination and suitable action. 

GQvernment of India will draft a 
model legislation for these purposes 
in consultation with the State Gov-
ernments. Whether the proposed 

legislation will cover the point raised 
in part (c) of the question is not yet 
settled. 

Pay COmmission for Primary 
Teachers 

r Shri p. C. Borooah: 
I Shri P. R. Chakraverti: 

* 324.~· Shri Hem R.aj: l Shrimati Renuka Barkataki: 
Shri Y. S. Chaudhary: 

Will the Minister of Education be 
pleased state: 

(a) whether it is a fact that a Pay 
Revision Committee is proposed to be 
set up to inquire into the !)ay struc-
ture and other allowances of over 16 
lakh primary school teachers in the 
country; and 

(b) if so, the precise constitution 
and terms Of reference of the propcs-
ed body? 

The Mini!lter of Education (iShri 
M. C. ChagIa): (a) No such decision 
has been taken. . 

(b) Does not arise. 

Legislative Measures in J{erala 

.325 f Shri P. R. Chakraverti: 
'l... Shri p. C. Borooah: 

Will the Minister of Home AftafrI 
be pleased to state: 

(a) whether GQvernment haVe de-
cided to r~lace the two ordinances 
promulgated by the Gerala GQvern-
ment by President's Acts; 

(,b) how far the Parliament's Con-
sultative Committee on Kerala has 
been associated with the determina-
tion of administrative policy in 
Kerala; and 

(c) whether the Committee has dis-
cussed other legislative measures that 
were due to come up before the State 
Assembly ,before it WIlls dissolved? 
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The MInister of state in the Minis-
try of Home AJfairl; (Shri Hathi): (a) 
Yes, Sir. This has already been 
done. 

(,b) The Consultative Committee is 
not in any way associated with the 
determination O'f the administra·tive 
policy in relation to Kerala Affairs. 

Ce) The Committee did 'lot discuss 
but took note of the further legisla-
tive measures proposed for enact-
ment as President's Acts. 

Pay Anomalies in Kerala 

'82 J Shl'i. A. V. Raghavan: 
. '- Shri Pottekkatt: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether there is a large num-
ber of junior officials in Kerala who 
are drawing more salary than their 
seniors; 

(b) if So. what is their number with 
reference to each department; and 

( c) the steps taken to rectifv this 
anomally? .. 

The Minister of State in the l\>Unis-
try of Home Affairs (Shl'i. Hathi): (a) 
and (b). Senne .cases of the kind 
have come to notice but information 
regarding their number is not avail-
able. 

(c) Anomalies of the kind are not 
unusual and have occurred else-
where also. No action is considered 
necessary. 

;mRT~ 
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Dr. Narl.ilquo aDd Dr. CbaDdrllsekbar 

7114. Shri Kami ~hji: wili the 
Minister of Education be olea sed t .. 
state: 

(a) whether Dr. 'Narlikar has ac-
cepted the inVitation of the Indiaa 
Council for Cultural Relations w 
visit India and if so, his programme; 
and 

(b) whether Dr. Chandrasekbar has 
also ,been extended any invitation to 
visit India and if so, his resporue 
thereto? 

The Minister of Cultural Affairs Ia 
the Ministry of Education (Shri 
IlajarDavla): (a) Yes, Sir. He is ex-
pected to arrive in India around Feb-
ruary 6, 1965 for about five weeks. A 
programme Of specialised and popu-
lar lectures in Delhi, Al~rh. VaN.-
nasi, Calcutta, Madras, Bangalore, 
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. Hyderabad, Ahmedabad and Bombay 
and a series of seminars in New Delhi 
is being drawn up in consultation 
with him. 

(b) No invitation has been extend-
ed to Dr. Chandrasekhar bv the 
Indian Council of Cultural Relations. 

Polytechnics in Orissa 

'785. Shri Kama Chandra Mallirk: 
Will the Minister of Education be 
pleased to state: 

(a) the number of Polytechnics 
opened in the State of Orissa as on 
30th October, 1964; 

(b) whether there is any proposal 
under consideration of the Central 
Government to open new polytechnics 
in the same State during the remain-
ing period of the Third Plan; 

(c) the number of student" admit-
ted so far in the polytechnics in 
Orissa; and 

(d~ the total amount given or pro-
posed to 'be given to the Government 
of Orissa fOr this purpoSe during 
1964-65? 

'The Minister of Education (Shri 
M. C. Chagla): (a) Seven polytech-
nics are functioning in Orissa at pre-
llent. 

(b) The Third Five Year Plan of 
Orissa envisages two more polytech-
nics at Bolangir and Khurda and a 
Women's polytechnic at Bhubanes-
war. 

(C) 859 students were o.dmitted in 
1963-64. 

(d) The proposed plant outlay on 
polytechnics in 1964-65 is Rs. 46.85 
lakhs. The Central Government will 
bear 50 per cent of the actual ex-
penditure. 

Aid to Educational Institutes In 
Orissa 

. '786. Shri Rama Chandra I\laWck: 
Will the Minister of Education "" 
pleased to state: 

(a) the number of educational ins-
titutes of Orissa which applied for 
non-recurring grants during 1963-64 
and 1964-65 so far; and 

(b) the amount sanctioned in each 
case? 

The MinIster of Education (Shri 
M. C. Chagla): (a) and (b). Educa-
tional institutes are of many kinds, 
from primary schools to Universities; 
and grants to these are given through 
a number of organisations like local 
bodies, the State Government, and 
the Central Government. To collect 
information about grants b-iven to all 
educational institutes through all 
these organisations will entail an ex-
penditure of time and labour that 
will not be commensurate ·.vith the 
results to be obtained. 

Aid to Orissa 

'78'7. Shri Kama Chandra Mallick: 
Will the Minister of Education be 
pleased to state: 

(a) the amount of grant or aid 
sanctioned to the Government of 
Orissa and the purposes fOr which it 
was given from 1960-61 to 1964-65, 
so far, year-wise; 

(b). the terms QIld conditions, if 
any, for the grant or aid; and 

(c) whether the question of incl"I!all-
ing the Cer.tral grants or aid in 
future is under consideration? 

The Minister of Education (Sbrf 
M. C. Cbagla): (a) to (c). Grants to 
State Governments are J(ivE'n by 
several Ministries for a variety of 
purposes. The time and labour neces-
sary to collect the information will 
not ,be commensurate with the results. 

Secondary Education in Orissa 

788. Shri Kama Chandra Mallick: 
Will the Minister of Education be 
pleased to state: 

(a) whether any financial assist-
ance has been ·given to the Govern-
ment Of Orissa for promoting of 
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Secondary education in Orissa during 
the Third Five Year Plan period; and 

(b) if so, the total amount there-
'of? 

The Minister of Education (Shrl 
M. C. Chagla): (a) Yes, Sir. 

(b) Rs. 4,28,415 (upto October, 
1964). 

This is in addition to the central 
,assistance for the State Plan which 
Is not given scheme-wise. 

'Post-matric BM:holarshiPs to SC &, ST 
Students 

789. Shrt D. S. Patil: Will the Minis-
'ter of EducatiOn ,be pleased to state: 

(a) whether any grant has been 
given to the Government of Maha-
rashtra for 1964-65 for post-Matric 
scholarships to Scheduled Castes Imd 
Scheduled Tribes and other Back-
ward Class students in :Maharashtra; 

(b) if so, the amount thereof; and 

(C) whether the same has been 
"fully distr~buted among the students? 

The Minister Of Cultural Affairs In 
the Ministry of Education (Shrl 
'Bajarnavis): (a) Yes, Sir. 

(b) Rs. 21,47,400. 

(c) The scholarship is paid by the 
'State Government throughout the 
year, therefore, whether the amount 
'is fully disbursed or not will be 
bown only after the financial year 
1964-65 is over. 

Multipurpose Sabools in Maharashtra 

790. gmi D. S. PatIl: Will the 
Minister of Education be p,eased to 

,state: 

(a) the number of multipurpose 
1IChools opened since this scheme was 
'Started in Maharashtra; 

(b) whether anY financial assistancl' 
"Was given to the Government of 
Maharashtra for ~e same p,urpoge 

.ouring the Third PIan period; and 

(C) if so, the detaiIa thereof? 

The Minister of Education (Shrl 
M. C. Chagla): (a) According to the 
information available upto 15-3-1964. 
the number of muiti-pllrP03e school. 
in Maharashtra is 331. 

(b) and (c). Under the Ceutral-
ly sponsored scheme of strengthening 
multi-purpose schools, a J:,rant of 
Rs. 2 lakhs was approved and Rs. 1 
lakh was sanctioned to the Govern-
ment of Maharashtra in May 1964 for 
the development of Shree Amulakh 
Amichand Bhimji Vividhalakshi 
Vidyalaya, Bombay as an experi-
mental model school. 
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Oil Exploration in Karaika1 

'I9!. SIlri M. G. TbefllOlldar: Will 
the Minister of Petroleum and Chemi-
eaIs be pleased to state the progress 
!IO tar made in the drilling operations 
undertaken for exploration of oil near 
Xaraikal (Union Territory)? 

Tile Minister of Petroleum aad 
C1lemioals (Shri Humayon Kabir): 
Karaikal WeLl No. 1 was spudded in 
An 14-8-1964 and completed at a 
depth of 1770 metres on 15-10-1964. 
Two sands have been tested 80 far 
and further testing is in progress. 

'Pikamgarh ArehaeolGCieal f'blltiJlp 

r SIlri UiIley: 
'93 t Shri Radhelal Vyas: 

. Shri. BaIMmatb Slach: 
Shri R. S. TIwary: 

Will the Minister of Education be 
pJ~ to refer to the reply given 
.., Unstarred Question No. 220 on the 
fth September, 1964 and sta.te the 
8teps taken to protect the 9th Centu-
ary A.D. archaeological findings ex-
aavated at Tikamgarth in Madhya 
Pradesh? 

TIle Minister of Culitural Affairs in 
the lIIlaistry of EducatiOft (Shri Rajar-
_vis) : Details of ownership, serial 
"umbers etc. of plots of monuments 
&scovered are being collected and 
VIe monuments will be protected as 
soon as the data is finalised. 

Fe..wuer Plant at Korba 

r Shri Uikey: 
i ~hri Radhe1al Vyas: 'I!N.! Shri Babllaath 8UlP: 

Shri K. S. TIw&rJ: 
,Shri R. S. Pandey: 

Will the Minister of PetroI_ aaiI 
t:1t.emic&1s be pleased to refer to the 
.eply given to Unstarred Question No. 
893 on the 16th September, 1914 and 
state: 

(a) whether Government nave fina-
lised consideration of the preliminary 

report on fertilizer plant at Korba~ 
and 

(b) if so, the decision arrived at? 

The Minister of State ill the Minis-
try of Petroleum and Chemicals (Shri, 
AJagesaJl): (a) No. 

(b) Does not arise. 

.Of&ce of the U.P.S.C. 

, .... J Shri Vishram Prasad: 
..... L Shri Bagrl: 

Will the M"mister of Heme Affairs 
be pleased to refer to the reply given 
10 Unstarred Question No. 1973 on 
the 8th April, 1964 and state: 

(a) wtlether it is a fact that at the 
initial stage of decentraiisation the 
Home Ministry took a decision that 
the office ot the U.P.S.C. should re-
main with the Ministry; 

(b) whether it is also a fact that the 
Ministry decided afterwards, when 
cr.P.S.C. Buthocities approached them 
to accord their office a separate entity; 

(c) whether it is also a fact that in 
the Senior Staff Welfare Council, the 
Secretary of U.P.S.C. as a Chairman of 
Council agreed to refer the matter to 
Gaverm;nent for merger of the U.P.S.C. 
()ffice with the Home Ministry; and 

(d) if so, whether the matter ha5 
been referred to the Ministry and the 
decision taken thereOn' 

The Deputy Minister in the Minis-
try of Home AJraks (Sbri L. N. 
Mishra): (a) and (b). At the initial 
stage of decentralisation, it was pro-
posed that the office of the U.P.S.C. 
should remain with the Ministry of 
Home Mairs. Before the rules were 
finalised, however, U.P.S.C. proposed 
that their office might be treated as a 
separate unit. This was accepted. 

(c) No, Sir. 

(d) DOet not an.. 
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Cerruptlon in Dandakaraaya Project 

(Shri Vidya Charan Shukla: 
797. ~ Shri S. M. BaDerjee: 

l Shri Daji: 

Will the Minister of Rehabilitation 
be pleased to state: 

(a) whether the Central Intelli-
l:enCe Bureau raided certain premises 
in Raipur and seized documents and 
papers in connection with certain 
cases of corruption and embezzle-
ment handed over to it by Shri Saibal 
Gupta, the former Chairman of Danda-
karartya PrGject; 

(b) what is the present stage of in-
vestigation in this matter; and 

(c) the particulars of the report and 
the names of the firms and persons 
involved? 

The Miaister of RehabilitatioD (Sbri 
Tyagi): (a) Yes; premises of certain 
firms of Raipur were searched by 
Bhubneswar Branch of the Central 
Bureau of Investigation and not Cen-
tral Intelligence Bureau, aQd some 
documents were seized. 'lbese 
oearches were held in connection with 
eeriain cues registered on the basis 
of information of the C-entral Bureau 
of InvesUgation. Subsequently Shri 
S. K. Gupta also sent some complaints 
relating to the same cases. 

(b) The cases are still under in-
vestigation and in the interest of the 
eases it is not desirable to disclose the 
details. 

( c) It is not advisable to disclose 
the details of the report or the names 
of the Ficms whose premises were 
searched. aBd, the names of the per-
/lOllS concern-ed for he reasons ~iven 
above. 

Oral VaeeiM ....... CIIoIe .... 

J SIu1 B.. G. Balter: 
Sbri Yashpal SlaP: ,. ~o..: 

'\ Dr. p. Srinivasan: 
I 8hri P. G. Sen: 
l8hTi Ram Sewak: 

W ill the Minister of Edueati01l be 
pleased to state: 

(a) whether the Indian Institute of 
Biochemistry and Experimental Medi-
cines in Calcutta has developed an oral 
vaccine which gives immunity against 
cholera; and 

(b) if so, whether it has been tried? 

The Minister of Education (Shri M. 
C. Chagola): (a) Work carried out at 
the Institute using animals has shown 
that immunity against cholera may be 
achieved by the use of a live oral 
vaccine developed at the Institute. 

(b) A preliminary test of the 
sad'ety of the vaccine for human use 
has been made in a trial on ten human 
volunteers. The vaccine was found 
safe. The work is "owever still in an 
experimental stage. 

Plastic Industry 
799. Shri p. C. Borooah: Will the 

Minister of Petroleum aD4 Chemicals 
be pleased to state: 

(a) whether it is a fact that plas-
tic industry in the country is suffering 
for want of. polythyJene; 

(b) the requirement and availability 
of polythylene during 1963-64 and 
1964-65; and 

(c) the steps being taken to meet 
the shortage, if any? 

The Minister of State in the Minis-
try of Petroleum allel Chemicals (SJui 
AlaCesan): (a) There has been a 
shortage of polythylene in the coun-
try during the last one year. 

(b) The requirements and availabi-
lity of <polythylene during 1963-64 
and 1964-65 (April-July, 1964) have 
been as follows: 

Period Requirement Availability· 
(Indigenou, pro-

duction alld 
imports) 

1963-64 IO,OfXJ/1 I,CCo 8,10';) tormes 
tonaes 

I!I64-6S 11;OOO/12;Coo 5;,000 tonaes 
tonnes (April-July, 1964)' 
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(c) The shortfall in indigenous pro-
duction is attributable to short supply 
of alcohol to one of the two factories 
producing polythylene. Arrange-
ments have been made for the supply 
of adequate quantities of alcohol from 
indigenous sources and by imports, to 
this factory. Arrangements have also 
been made to import about 2,000 ton-
nes of polythylene from rupee sources 
through the State Trading Corpora-
tion. 

. m.il wi ~q'f q ~) ~ srliA 

{osr)f~smR: 801. sit~): 

'fln 1J~-IfiTli lI'm lf~ ifCITif '1ft F'IT rn f.!; : 

(ifi) ~~ ~ fmfi iF ~ it 
f~ iF lflfPr iF f;;rf{ 'fln ~ ~ 
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(.-) H ~ it f~ 'liT 
lflf\1r ~f.r iF ~ 'fln ~ \3Orit ;;rr 
.~ ~ ? 

~..m ~ q ~~ (sit 
\1(0 ;no ~q) : (ifi) R-m ;tT 'Iir.r-
mt m ~ ~ f,,~ it 1it 
~-~ rom: ~ ~ I ~ '1ft 
~, wrofuziT iF i1il'f ~ ~ 
~ii iITU fQ.~ it ~ ~ ~ I 
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~~ii 'fiT ~Qi i.'f'I; ll:T ~, 'Ii'ti iF 
'!iT11 'fiT f~~) it rn iF f<'l1:!; ~T tTlfT 

~I 

Gauhatl RefInery 

802. Ilhri Visbram Prasad: Will the 
Ministe r of Petroleum IUId Chemlcal.s 

be pleased to refer to the reply giv9 
to Starred Question No. 89 on the 9th 
September, 1964 and state: 

(a) whe:her Government have exa-
mined the offer made by the Ruma-
nian Government for the expansion of 
the Gauhati refinery; and 

(b) if so, the main features thereof? 

The Minister of Petroleum and Che~ 
micals (Shri Humayun Kabir): (a) 
and (b). This offer is still under exa-
mination and a decision thereon is ex-
pected to be taken shortly. 

Protection of National Plants 

803 Shri Vishram Prasad: Will \be 
Mini;ter of Home AJlairs be pleased 
to refer to the reply given to Unstar-
red Question No. 179 on the 9th Sep-
tember, 1964 and state: 

(a) whether Government have since 
considered and finalised the proposal 
to set up a Central security force for 
the protection and guarding of national 
plants; and 

(b) when these will be set up? 

The Minister of State in the Minis-
try of Home. AJlairs (Shri Hathl): 
(a) and (b). The matter is still UD-
der consideration. 

Rural IDstitutes 
J Shri Vishram Prasad: 

804. 1 Shri Bagri: 

Will the Minister of Edncation be 
pleased to refer to the reply given to 
Unstarred Question No. 225 on the 9th 
September, 1964 and state: 

(a) whether Government have since 
considered the proposals for the set-
ting up of two rural institutes and for 
up-grading the existing agricultural 
science courses; and 

(b) if so, details thereof? 

The MInister Of Edncation (Shri II. 
C. Cbagla): (a) and (b). A state-
ment is laid on the Table of the HoUle. 



2851 Written Answers AGRAHAYANA 11.1886 (SAKA) Written Answers 2852 

STATEMENT 

I. Establishment of two new Rural 
'institutes 

The question of the reorganisation 
of the Scheme of Rural Higher Educa-
tion has been under the consideration 
of the Government of India. in consul-
tation with the University Grants 
Commission, for some time past. The 
Committee set up ·by the Commission 
to assess the standard and scope of 
education imparted by t.'le Rural Insti-
tuets has inter-alia recommended the 
establishment of two or three 'deem-
ed' universities of which the existing 
Rural Institutes may form constituent 
units. The Committee has further 
suggested that during the Fourth 
Five Year Plan period the existing 
Rural Institutes should be helped to 
consolidate toheir position and should 
have well-equipped laboratories etc. 
to enable them to function as effective 
centres of higher education in their 
specialised fields and that no new ins-
titutes s;hould be established unless 
there were compelling reasons to do 
so. The National Council for Rural 
Higher Education, which considered 
the report of the aforesaid Committee 
in its last meeting held on the 12th 
September, 1964, has endorsed these 
recommendations. 

The question of setting up two new 
Rural Institutes is being considered 
further, in consultation with the ap-
propriate authorities, in the light of 
these recommendations. 

II. Upgrading the existing Agricul-
tural Science Course 

On the recommendations of the 
National Council for Rural Higher 
Education it has been decided 1ilat 
no changes be made in the present 
courses of the Rural Institute till they 
start functioning under the new set up. 

Privileges Of Ex-Bulers 

805. {Shri Yashpal eiIDch: 
Sllri p. C. aor-h: 

Will the Minister of Beme AWairs 
be pleased to state: 

1687(Ai)LSD-3. 

(a) whether Government intend to 
curtail the princely privileges, other' 
than privy purses; 

(b) if so, what are such privileges 
which are under consideration; and 

(C) when a decision is likely to be 
taken? 

The Minister of State in the ~tini~
try of Bome Mairs (8hri HathiJ: (a) 
No, Sir. 

(b) and (c). Do not arise. 

Lathi Charge in Netaji Nagar 
New Delhi 

806. Shri Yasbpal Siugh: Will the 
Minister of Bome Mairs be pleased 
to state: 

(a) whether his attention has been 
drawn towards certain press reports 
alleging the connivance of .;>alice with 
milkmen of Netaji Nagar, New Delhi, 
as a result of which residents of that 
locality were lathi-charged and ston-
ed by the owners of dairies on the 
2nd October, 1964; 

(b) if so, whether any inqUiry has 
been ordered in the matter; and 

(C) the steps taken to see that such 
things are not repeated? 

The Deputy Minister in the Minis-
try Of Home A1rairs (Shri L. N 
Mishra): (a) On the morning of 2nd 
October, 1964, a quarrel arose bet-
ween the owners of some dairies and 
their customers. The milk vendors 
are alleged to have assaulted some 
two of whom received minor injUries. 

(b) A case has been registered and 
is under investigation. 

(c) The local police are exercising 
continuous vigilance. 

United SclaOOl OrganiSation 

807. Shri Bamesbwar Tantia: Will 
the Minister of Education be pleased 
to state: 

(a) w;hether it is a fact that a con-
ference of the United School Organi-
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sation was held in New Delhi on the 
11th October, 1964; 

('b) if so, whether any report has 
been submitted to the Government of 
India; and 

(C) the reaction of Government 
thereto? 

The Minister of Education (Shri 
M. C. Chagla): (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Administrative Reforms Divisions in 
states 

J Shri Rameshwar Tantia: 
8011 . 8hri Barish Chandra Mathur: 

. I 8hri Onkar La! Berwa: 
l 8hri GuIshan: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether it is a fact that the 
Central Government have asked the 
State Governments to set ~p ddminis-
trative reforms divisions under the 
direct charge of Chief Ministers; 

(b) if so, the reaction "f the State 
Governments thereto; 

(C) what will he the main objects 
and functions of these Divisions; and 

(d) whether the Centre will have 
any hand in supervisin2 these Divi-
sions? 

The Minister of state in the Minis-
try of Home Mairs (Shri Bathi): (a) 
Yes, Sir, A suggestion in this direc-
tion was made for the consideration 
of the State Governments, 

(b) The reactions of the State Gov-
ernments have been varried from 
one of finding their existing arrange-
ments or practices adequate as in the 
case of Gujarat, Kerala, Utt.ar Pra-
desh and Madras to one of accepting 
t,he proposal for settin2 up fresh 
machinery for effectin2 administra-
tive improvements as in the case of 
Andhra Pradesh and Mysore. Assam 

proposes to consider the matter fur-
ther after the report of its Adminis-
trative Reforms Committee set up in 
March 1964 becomes available. Final 
reactions of the remaining States are 
yet to be received. 

(C) Broadly, these will be toncern-
ed with effecting continuous improve-
ments in administration in the States' 
sphere; but, it is essentially for the 
State Governments to lay down their 
precise objectives and scope of their 
functions. 

(d) No, Sir. But the Centre's help. 
and advice will 'be available for the 
setting up of the units, as :llso for 
training staff to man them. The 
Central Department of Administra-
tiVe Reforms plans to maintain liai-
son with these units in order to en-
sure exchange of information and 
ideas, and also to arrange for joint 
studies in special cases. 

Squatters' Colony in Calcutta 

889. 

r 8hri S. C. Samanta: 
J 8hri Subodh Hansda· 
'1 Shrimati Savitri Nigam: 
l Shri M. L. Dwivedi: 

Will the Minister of Rehabilitation 
be pleased to state: 

(a) whether the squatters' colony 
comprising of more than thirteen 
acres of land situated within the Cal-
cutta Corporation area On the Raja 
Mohindra Road, Piakpara has been 
aCcepted for regularisation; and 

(b) if not, the reasons therefor? 

Tke Minister of Rehabilitation {Shri 
Tya&1): (a) and (b). Presumably, 
the Members are referrinjt to Sahid 
and Arabinda SQuatters' colonies in 
Paik.para within the Calcutta Corpo-
ration area. The total area of thE'~'" 

two colonies is reported to be 15.40 
acres. The proposal' in respect of 
these colonies are under considera-
tion in consultation with the State 
Governmp.nt. 
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Admission of Studeats 

a10. Shri Surendra Pal Singh: Will 
the Minister of Education be pleased 
to state: 

(a) whether the Central Govern-
ment have asked all the State Gov-
ernments to remove all restrictions 
on the admission of students tram 
any part of the QOuntry to educa-
tional and training institutes under 
their control; and 

(b) if so, how the States 'lave res-
ponded to this directive? 

The Minister of Education (Shri 
M. C. Chagla): (a) Yes, Sir, in '0 far 
as technical institutions are con-
cerned. 

(b) Punjab, Kerala, Andhra Pra-
desh, Gujarat, Mahara3htra and 
Mysore have agreed. Repiies from 
the rest are awaited. 

'"~ ~ Tifl ~) ",,) rn ;rn;ff '1\1 
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Practical Training Abroad 
812. Shri Daljit Singh: Will the 

Minister of Education be pleased to 
state: 

(a) the number of scholars sent 
abroad for practical training under 
the various scholarship ,;chemes ad-
ministered by his Ministry during 
1964-65, so far; 

(b) the number of Scheduled Castes 
and Scheduled Tribes amongst them; 
and 

(C) the amount of stipend offered 
to each of them? 

The Minister of Cultural Alt:alrs 
in the Ministry of Education (Shri 
Bajarnavis): (a) 48. 

(b) Nil. 
(c) 14 for France-Rs. 750 p.m. 

1 for U.S.S.R.-Rs. 789 p.'''. 
19 for West <;;ermany under 

Federal Republic of Ger-
many Scholarship Scheme--
D.M. 400 p.m. 

5 for West Germany under In-
ternational Association for 
the Exchange of Student 
for Technical r;xperience--
(There is no fix2d amount, 
but the amount paid is 
adequate for the mainten-
ance of the scholars). 

3 far U.K. under M,s. Rolls 
RoYce Limited Engmeering 
Apprenticeships Scheme-
£ 7 -6-6 per week. 

3 for U.K. under M,s Rolls 
Royce Limited Graduate 
Apprenticeshop Scheme-
£ 750 per annum. 

2 for U.K. under Federation of 
British Industries Overseas 
Scholarships Scheme- £ 700 
per annum. 

for Poland-Rs. 480 per 
month. 

Cases Pending in Courts "f Port Blair 

813 J Shrimati Savitri Nigam: 
. L Shri M. L. Dwiveeli: 

Will the Minister of Bome Affairs 
be pleased to state: 

(a) the number of civil and crimi-
nal caseslappeals separately pending 
in the courts of the Deputv ComJTJis-
sioner (Addition I Sessions" and Dis-
trict Judge). Additional District 
Magistrate and Sub-Judge (R.A.C.) 
and Treasury Officer (Magistrate and 
Sub-Judge) at Port Blair in the 
Andaman Islands as On 1st January, 
I~ and the number of occasions each 
caseiappeal was adjourned without 
any proceeding due to other pre-uccu-
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pat ions of the presiding officer of the 
court concerned; and 

(b) What steps Government pro-
pose to take to mitigate the difficul-
ties of litigants and accused persons 
arising from such delays in the ad-
ministratiOn of justice in the Isiands? 

The Minister of state in tae Minis-
try of Home Mairs (Shri \lathi): (a) 
A statement is laid on the Table 
of the House. [Placed in Library. 
See No. LT-3519/641. 

(b) A sepamte post of District and 
Sessions Judge for the Islands is 
being created. 

Illeg-::l Carriage of Cargo from 
Andaman and Nicobar 

814 J Shrimati Savitri Nigam: 
l Shri M. L. Dwivedi: 

Will the Minister of Home Alfairs 
be pleased to state: 

(a) whether it is a fact that a ship 
of Mis. Akoojee Jadwet ,<nd Co. was 
recently found carrying frc:>m Car-
Nicobar cargo of copra audior belel-
nuts in excess Of the quantities shown 
in the ship's Cargo Manifest; 

(b) if so, the facts of the case; 
(C) the action taken bv Government 

against the ship or its owners; and 
(d) the steps taken to prevent the 

recurrence of such unauth:>rised and 
illegal carriage of cargo by th2 ships 
of this firm from Nicobar and!er 
Andaman Islands? 

The Minister of State in the :vIinis-
try of Home Mairs (Shri Hathi): (a) 
No such irregularity has come to 
notice of the Andamans Administra-
tion. 

(b) to (d). Do not arise. 

stores Lost in· Transit 

J Shrimati Savitri Nip.m: 
815. l Sbri M. L. Dwiveeli: 

Will the Minister of Home Alfairs 
be pleased to state: 

(a) whether it is a fact that stores 

valued at several lakhs of rupees 
shipped from CalcuttalMadras to Port 
Blair for the Andaman Public Works 
Department were lost in transit dur-
ing the last two-three years; and 

(b) if so, whether Go:rernment 
have investigated into the matter and 
if so, the result thereof? 

The Minister of state in t.he Minis-
try of Home Mairs (Shri Hathi): (a) 
The value of stores lost in transit 
during the last two years is about 
rupees one lakh Ninety-eight thou-
sand; 

(b) InformatiOn is ,being collected 
and will be laid On the Table of the 
House. 

Social Workers for Refugee Camps 

16 J Shri p. R. Chakraverti: 
II . L Shri P. C. Borooa.h: 

Will the Minister of Rehabilitatioll 
be pleased to state: 

(a) whether Government ha\·e 
taken steps to depute full time paid 
social workers in each Of the camps 
rWl for the East Pakistan refugees 
stationed outside West Bengal, Tri-
pura and Assam; 

(b) t,he number of social w(,rkers 
so far appointed for the purpose and 
the tenns of their appointment; and 

(c) the camps where they are 
posted? 

The Minister of Rehabilitation (Slut 
Tyagi): (a) Social workers and Kel-
fare OfficersJSocial Education Organi-
sers whose duties cover some aspectll 
of ~ocial work, have 'been appointed 
as full time paid workers in some of 
the camps for. new migrants from 
East Pakistan. In addition S('waks 
or Camp Assistants at the rate of one 
for every 200 families have also been 
'ioIIIlctioned and most of them are a1-
Teady in position. 

(b) and (c). The information 19 
being collected and will be laid on 
the Table of the Sabha. 
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C.S.I.R. 

-T~ 1L 
S Sh~ Bibhuti .Mishra: 

Shrl K. N. Tiwary: 1 Shr~ P. R. Chakraverti: 
Sbrl p. C. BonIoah: 

817. 

Will the Minister of Education be 
pleased to state: 

(a) whe1;her it is a fact that the 
demands of the CounCil cf Scientific 
and Industrial Research have been re-
duced by the Union Ministry of 
Finance to the extent of IIbout Rs. 10 
crores for tMs year and the next; 

(.b) if so, how far the new research 
schemes will have to be abandoned; 

(c) whe1;her the implem~ntation of 
the Mudaliar Committee Report will 
be hampered as a result of this deci-
sion; and 

(d) how far the foreign dssistance 
promised in the shape of eauipnJ~nts 
and experts is likely to be affected? 

The Minister of Education (Shri 
M. C. Chagla): (a) to (d). A State-
ment is laid on the Table of the 
House. 
[Placed in Library. See No. LT-3520/ 
64]. .,i 
Correspondence Courses ;and Evening 

Classes 

818. Shri S. M. Banerjee: Will the 
Minister of Education be pleased to 
state: 

(a) whether the University Grants 
Commission has suggested starting of 
correspondence courses and evening 
classes by Universities; 

('b) if so, whether this suggestion 
has been adopted by the Universities; 
and 

(c) if not, the reason for delay? 

The Minister of Education (Shri 
M. C. Chagla): (a) An Experts Com-
mittee appointed ,by the Government 
of India under the Chairmanship of 
Dr. D. S. Kothari, Chairman, Univer-
sity Grants Commission, recommend-
ed ti) that Correspondence Courses 

leading to a degree should be start-
ed by universities, but that these 
should be run, in the first instance, 
by one University, namely Univer-
sity of Delhi; and (ii) that Evening 
CollegesjClasses should be organised 
in a variety of SUbjects. 

(b) Yes, Sir. The Univ~rsity of 
Delhi is running Correspondence 
Courses for BA. (Pass) Degree and a 
scheme pas ,been formulated forgiv-
ing ,assistance for running Evelling 
CollegesjClasses. The State Govern-
ments and Universities have been ad-
dressed in this connection. 

(c) Does not arise. 

Arrests under D.LR. in J. & K. 

819. Sbri Bbagwat Jba Azad: Will 
the Minister of Home Affairs be 
pleased to state: 

(a) whether Government nave been 
informed as to how many persons 
with political backl[l'ound have been 
in prisons under the Defence of India 
Rules in the State of Jammu and 
Kashmir; and 

(b) whether Government of India 
have gone into the .causes of arrest of 
such political prisoners? 

The Minister of State in the Minis-
try of Home Affairs (Shri Rathi): (a) 
and (b). According to information 
available, 12 persons were in deten-
tion on 15-10-1964 under the Defence 
of India Rules but no person is ever 
detained or arrested on the grounds 
that he has a political background nor 
is a prisoner classified as 'political 
prisoner'. 

Engineeriug Course in JOdhpur 
University 

820. Shri D. D. Purl: Will the 
Minister of Education be pleased to 
state: 

(a) whether Government's atten-
tion has heen drawn to the reported 
decision of the Jodhpur University to 
declare as promoted all students who 
had failed in Engineering courses; 
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(b) if sO, the considerations which 
prompted the University to take such 
an unusual decision; and 

(c) whether such actions are not 
likely to undermine educational 
standards, particularly in Engineering 
courses? 

The Minister of Education (Sbrl 
(M. C. Chagla): (a) to (.c). The re-
port of the University is awaited. 

I.C.S. IlIld I.A.S. OfIIcers 

821. Shri Subodil 1IaDsda: Will the 
Minister of Home AlI'airs be pleased 
to state: 

(a) whether there have been cases 
Qf corruption against the I.C.S. ana 
I.AS. Officers during the last two 
years; 

(b) if so, the number of such cases 
and the nature of charges made 
against thOSe officers; and 

(c) whether any of these omcers 
have been discharged on the charge 
of corruption and if so, the number 
thereof? 

The Minister of State in the Minis-
try of Home Affairs (Shri Balbi): (a) 
to (c). The information is being col-
lected and will be laid On the Table 
of the House in due course. 

~.' Assessment of Teachers' Service 

lIZZ J Shri p. C. Borooab: 
. L Shri P. R. Chakraverti: 

Will the Minister of Education be 
pleased to state: 

(a) whether the Central Govern-
ment have made an assessm.~nt Of the 
prize punishment formula adopted by 
the Punjab Government under which 
the teachers are punished or re-
warded On the basis of examination 
results of classes under their chal'ge; 

(b) whether it is a fact that it has 
produced a lot of resentment among 
the teaclUa.i !personnel; and 

(c) whether Government haVe in-
dicated their Own reaction to the 
Punjab formula? 

Tbe Minister of Education (Shrl 
M. C. Chagla): (a) to (c). 'Ibe Gov-
ernment of India has not made any 
assessment of the formula adopted 
by the Punjab .Government. How-
ever, in view of the criticism which 
it evoked, a Committee ·\ppointed by 
the State Government is ""ported to 
be reviewing the matter. 

823. 

Find Of Gold Coins 

J Shri p. R. Chakraverti: 
Shri P. C. Borooah: 

'1 Maharajkumar Vijaya 
L Ananda: 

Will the Minister of Education he 
pleased to state: 

(a) whether it is a fact that a girL 
digging in a field near the tempi e of 
Lord Maha"ir of Angani, fClur mile!; 
from Jhansi, found 320 gold coins; 

(b) whether these coins have been 
examined to find out if these date 
back to the time of King Harsh3; and 

(c) if so, the result thereof? 

The Minister of Cultural Affairs in 
the Ministry of Education (Shri 
Bajarnavis): (a) Yes, Sir, 318 coins of 
silver mixed with copper were found 
by two girls of Dariyapur, near 
Jhansi. 

(b) and (c). Yes Sir. 313 date to 
Prince Mahipaladev~ (1103-28 A.D.) 
and 5 to King Madanyarmma (1128--
f)2 A.D.). 

~qri 

( "IT ~1Im: <'m'f i~ : 
824·llli\"lJ~ : 

'FIT ~~ #01"1' 'If. om'" -~ 
~mflf;~~ifw~ <f'f; 

'f"!' f'!iiR ll'\"1T-'lTi ~ f~ '1iI" ~ ?j 
~-m ~~ ~ ~ (.n 

..,.0 ;:no~) : 2,90,117 I 
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Conlldential Reports 

825. Shri Bba&'Wat Jha Azad: Will 
the Minister of Home Affairs be 
pleased to state: 

(a) whether the confidential reports 
in Government departments are 
written in Calendar year ·~nding with 
December; and 

(b) if so, wpy in the C.P.W.D. the 
same are written at the end of the 
financial year? 

The DepUty Minister in the Minis-
try of Home Aftairs (Shrl L. N. 
Mishra): (a) and (b). The instruc-
tions are that the .confidential reports 
in every department should be re-
corded annually, preferably for the 
financial year. But the departments 
are free to prescribe the financial 
year, or the calendar year for this 
purpose, according to their special re-
quirements. Actually, the C.P.W.D. 
are maintaining the reports of Engi-
neers and Architects for the finandal 
year and thOSe of other officers for 
the calendar year according to a iong 
standing convention of that depart-
ment. 

Age-limit fOr Viee-Chancellors 

826. Shri Yashpal Singh: Will the 
Minister of Education be pleased to 
state: 

(a) whether there is any proposal 
under consideration of Government to 
fix the age-limit for the Vice-Chancel-
lors of Universities; and 

(b) if so, when a decision will be 
taken in the matter? 

The Minister of Education (Shrl 
M. C. Chagla): (a) and (b). The 
Government is considering the whole 
question of the appointment of Vice-
·Chancellors of Universities and m 
this connection is awaiting the report 
of Model Act for Universities Com-
mittee set up by the Ministry. Ap-
propriate action will be taken after 
the receipt of the report of the Com-
mittee which is expected shortly. 

Burglary at Calcutta Art Gallery 

827. Maharajkumar Vijaya AnlUIda: 
Will the Minister of Education be 
pleased to state: 

(a) whether Government have com-
pleted the investigation in connection 
with the burglary that took place in 
August, 1962 in the Art Gallery in 
Calcutta; 

(b) the reasons for the delay in the 
investigation; 

(c) whether the culprits have been 
apprehended; and 

(d) the punishments awarded to the 
culprits? 

The Minister of Cultural Aftairs in 
the Ministry of Education (Shri 
Hajarnavis): (a) and (b). The in-
vestigation of the case was closed in 
November, 1963 .by the Calcutta Police 
as their efforts to recover the stolen 
articles did not yield any result. 
There was no delay on the part of the 
Board of Trustees as the matter was 
reported to the Police immediately 
after the theft. 

(c) No, Sir. 

(d) Does not arise. 

Oceanic Research 

828. Maharajkumar Vijaya Ananda: 
WiII the Minister of Education be 
pleased to state: 

(a) how far the Indian National 
Committee on Oceanic Research has 
been successful in the field of Physical 
and biological oceanography and 
meteorology during 1963-64; and 

(b) whether the Committee has 
made any additions to 'INS Kistna' 
and 'R.V. Baruna' which are already 
doing useful research work so as to 
intensify the research work as con-
templated by them? 

The Minister of Education (Shri M, 
C. Chagla): (a) The Indian National 
Committee on Oceanic Research has 
framed the National Programme in 
Ooeunography which is being execut· 
ed in connection with India's parti· 
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cipation in the International Indian 
Ocean Expedition. The programme 
c.overs all the major disciplines in 
modern Oceanography. During the 
year 1963-64, INS KISTNA and RV 
V ARUNA carried out a number of 
cruises covering a large number (,f 
sections in the Arabian Sea, Indian 
Ocean (North of equator) and Bay of 
Bengal including Andaman Sea. So 
far 175 scientists have .partidpated in 
these cruises and carried out investi-
gations in various disciplines, includ-
ing physical, biological, Marine geo-
logy and geophysics. 

(b) It bas not been possible to 
augment the strength of the research 
vessels. 

IntematiOllaI Indian Ocean Expedition 

829. Maharajkumar Vijaya Ananda: 
Will the Minister of Education be 
pleased to state: 

(a) t1he result of the survey con-
ducted by the International Indian 
Ocean Expedition in the Bay of Ben-
gal, the Arabian Sea and the northern 
part of the Indian Ocean; 

(b) whether the data SO far collect-
ed have been utilised for any utili-
tarian purposes; 

(c) if so, the details thereof; and 

(d) the financial contribution, it 
any, made by India to the Interna-
tional Organisation for this research 
work? 

The Minister of Educatiou (8hri M. 
C. Ch:lgla): (a) Scientific results of a 
technical nature have revealed infor-
mation on the Physics, Chemistry, 
Biology and the configuration of the 
Ocean and the continental shelves of 
Bay of Bengal and Arabian Sea, and 
basic data relating to the formation 
of monsoon has been collected. 

(b) It is too early to attempt ap-
plication of the results for utilitarian 
purposes. 

(c) Does not arise. 

( d) No financial contribution baa 
been made to the International Or-

ganisation, but responsibility has 
'been taken for developing the Meteo-
rological Centre at Bombay and the 
Biological Centre at Ernakulam for 
the receipt and interpretation of data 
and material collected during the Ex-
pedition. 

Indian Scientists 

830. 8hri Y. S. Chaudhary: Will 
the Minister of Home Mairs be pleas-
ed to state: 

(a) a broad outline of the ten-point 
programme formulated by Govern-
ment to curb the migration of Indian 
scientists abroad; and 

(b) the success achieved so far in 
implementing the same? 

The Deputy Minister in the Minis-
try of Home Mairs (8hri L. N. 
MOOra): (a) and (b). There is no ten-
point programme as such. Govern-
ment have however taken various 
steps to encourage Indian scientists 
and technologists to return to India. 
A statement outlining the steps taken 
is laid on the Table of the House. 
[Placed in Library. See No. LT-3521/ 
64]. 

831. 

Resettlement of Migrants 

r Shri Hukam Chand 
I Kachhavalya: 

J Shrimati Minimata: 1 Shri Uikey: 
!lhri Chandak: 
Shri Vidya Charan Shukla: 

Will the Minister of Rehabilitation 
be pleased to state: 

(a) whether the Government of 
Madhya Pradesh have suggested re-
settlement of new migrants in the 
works connected with the construction 
of Hydro-Electric Project in the Chit-
rakot in Indravati Basin; and 

(b) if so, the number of families so 
far resettled? 

The Minister Of Rehabilitation (8hrt 
Tyagi): (a) and (b). The Government 
of Madhya Pradesh· proposed thatth~ 
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w~rk on the Chitrakut Hydro-Electric 
Prc.j ect should be started, and accele-
rated assistance outside the plan sanc-
tioned for the purpose with a view to 
provide employment to migrants in 
connection therewith. Accordingly, 
examination of the Project has been 
taken up and a team of experts in-
cluding representatives of the Govern-
ments of Madhya PradeSh and Orissa 
has been set up to make a rapid ap-
praisal of various alternative schemes 
for the utilisation of the Indravati and 
Sabri Basins. The report of the team 
is awaited. Action for the com-
mencement of the work and employ-
ment of new migrants in connection 
therewith will be taken on receipt of 
the report. 

National Laboratories 

J Shri A. V. Raghavan: 
832. L Shri Pottekkatt: 

Will the Minister of Edncation be 
pleased to state: 

(a) whether there is any proposal 
to set up National laboratories in the 
States where there are none; 

(b) if so, whether there is any 
proposal to set up a laboratory in 
Kerala; and 

(c) when and where the same will 
be set up? 

The Minister of Education (Shri M. 
C. Chagla): (a) There is no such 
proposal. ~ '-:: 

(b) The Working Group for Scienti-
fic Research in the csm for the IVth 
Fi'Ve Year Plan has recommended 
setting up of a Regional Research 
Laboratory in Kerala during the IVth 
Five Year Plan period. 

( c) This will be considered after a 
decision to set up the Laboratory is 
taken. 

Trespass by East Pakistaais 

833 J Shrl D. C. Sharma: 
. L Shri Snrendra Pal Singh: 

Will the' Minister of Home Aftairs 

be pleased to state: 

(a) whether about 15 armed Pakis-
tani trespassers intruded into the 
Indian reserved forests, Fulkumari, 
on the Tripura-East Pakistan border 
on the 23rd October, 1964 and attempt-
ed to attack the Indian border Police 
who challenged them for felling down 
valuable trees; and 

(b) if so, the action taken in the 
matter? 

The Minister of State in the Minis-
try Of Home Aftairs (Shri BaW): (a) 
Yes, by fifteen/twenty Pak. nationals, 
on the 22nd October, 1964, and not 
on 23rd October, 1964. 

(b) A protest has been lodged with 
the East Pakistan Government. 

High Pressure Gas 

834. Shri Rameshwar Tantia: Will 
the Minister of Education be pleased 
to state: 

(a) an outline of the experiments 
being carried on by the Central Fuel 
Research Institute for the manufac-
ture of high pressure gas; 

(b) whether any estimate has been 
prepared for distribution of domestic 
gas; and 

(c) the programme of Government 
in regard to the manufacture and 
distribution of gas? 

The Minister of Education (Shri M. 
C. Chagla): (a) The Central Fuel Re-
search Institute, Jealgora has been 
engaged in research on production of 
gas from coal. A pilot plant was 
installed in March, 1964, for conduct-
ing investigations on the complete 
gasification characteristics of Indian 
coals under high pressure. A number 
of tests have been made with the 
Plant on coals from different sources, 
and the future programme of in'Vesti-
gations includes tests with various 
other types of coals from different 
coal fields of India' and with lignite3. 
lignite briquettes etc. 
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(b) and (c). The Central Fuel Re-
search Institute has also examined the 
problem of manufacture and distribu-
tion of gas in a report entitled "A 
Plan for Supply Of Domestic Fuel for 
Major Urban townships of India". 
'fhe report is under consideration ot 
a Committee set up by the Govern-
ment of India for the purpose. 

Staff Welfare Council 

835. Shri Bishwanath Roy: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) whether the introduction ot 
staff Welfare Council of the Govern-
ment employees has been successful; 
and 

(b) whether it is a fact that the 
majority of the members of the Wel-
fare Council (Senior) of Union 
Public Service Commission employee, 
have resigned? 

Tke Deputy Minister in the Minis-
try of Home Affairs (Shri L. N 
Mishra): (a) Yes. 

(b) No. 

Hig-h Court Judges (Conditions of 
Service) Act 

836 J Shri A. V. Rag-havan: 
. l Shri Pottekkatt: 

Will the Minister of Home Mairs 
be pleased to state: 

(a) whether there is any proposal 
to amend the High Court Judge3 
(Conditions of Service) Act, 1954; 

(b) whether judges will be allowed 
to contribute to the General Provident 
Fund instead of the State Provident 
Fund; and 

(c) what other recommendations 
made by the conference of the Chief 
Justices have been accepted? 

The Minister of State in the Minis-
try of Home Mairs (Shri Hatbi): (a) 
and (b). It is proposed to amend 
Section 20 Of the High Court Judges 
(Conditions of Service) Act, 1954 so 
as to enable a Service Judge to sub-

scribe to the General Provident Fund 
(Central Services) instead of the State 
Provident Fund, if he so desires. An 
amending Bill to this effect is propos-
ed to be introduced in the House 
shortly. 

(e) The other recommendations are 
under consideration. 

Sindr! Fertilizer Faotory 

837. Shri A. P. Sharma: Will the 
Minister of Petroleum and Chemicals 
be pleased to state: 

(a) whether it is a fact that the 
Chairman, Sindri Fertilizer Corpora-
tion did not act according to the 
advice of the Bihar Government due 
to which the recent labour trouble 
arose at Sindri Fertilizer Factory; and 

(b) if so, the steps Government 
have taken to advise Sindri Manage-
ment and other Public Undertaking 
Managements to be guided by the 
Labour Departments of the respective 
States in which they are located so 
that there should be a harmonious re-
lationship between the labour and 
managements and all the disputes are 
settled by means of negotiations and 
conciliation and not by strikes or lock-
outs? 

The Miaister of State in the Minis-
try of Petroleum and Chemicals (Shri 
Alagesan): (a) No. The Bihar Govt. 
were continuously kept informed and 
whatever advice they tendered was 
duly listened to. 

(b) Does not arise. 

Archaeological Excavation at Morena 

838. Maharajkumar Vijaya Ananda: 
Will the Minister of Education be 
pleased to state: 

(a) whether it is a fact that thl> 
suggestions of the Directorate of 
Archaeology, Government of Madhya 
Pradesh to excavate sites at Kaunt-
war (Morena) in Madhya Pradesh 
where it is reported to have rich de-
posits of potteries pertaining to the 
beginning of the Christian era has not 
been taken in hand for want of funds; 
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(b) whether the non-implementa-
tion of this excavation programme is 
<mly for a ihort period; and 

(c) if so, when the excavation work 
would commence? 

The Minister of Cultural Affairs in 
the Ministry of Education (Shri 
Hajarnavis); (a) No, Sir. As for all 
such cases, the proposal will be placed 
before the Standing Committee of the 
Central Advisory Board Of Archaeo-
logy to be held on 11th December, 
1964 for scrutiny and recommendation 
:for undertaking the excavation. 

(b) and (c). Do not arise. 

Kashmiris Residing in Pak-occupied 
Area 

839. Maharajkumar Vijaya Ananda; 
Will the Minister of Home Affairs 
be pleased to state: 

(a) whether Government have taken 
.any action to relax the visa rules in 
respect of people of Kashmir origin 
residing in the Pakistan occupied area 
of the State; and 

(b) 1£ so, the details thereon? 

The Minister of State in tke Minis-
try or Home Affairs (Shri Hathi): 
{a) No. 

(b) !Joes not arise. 

IndO-U.S. Educational Foundation 

r Shrimati Savitri Nigam: 
I Maharajkumar Vljaya 

) A?"nda; 1 Shn P. C. Borooah; 
Shri P. R. Chakraverti; 

; Shri Hem Baraa; 
l Shri Y. S. Chandhary; 

Will the Minister of Education be 
pleased to state: 

(a) whether Government have re-
eeived proposals from the Ambassador 
o()f U.S.A. for utilising part Of the 
rupee fund from sUI1'lus food sales 
under PL. 480 for granting of scholar-
-ship, text books printing and research 
graats; 

(b) the details of the scheme; and 

(c) when the schem;> is likely to 
take effect? 

The Minister of Education (Shri M. 
C. Chagla); (a) to (c). Some time ago 
the American Ambassador mentioned 
the possibility of setting up an Indo-
U.S. Educational Foundation for edu-
cational, scientific and allied activi-
ties, to be financed out of the U.S. 
held P.L. 480 rupees. In this connec-
tion a team of Americans headed by 
Dr. Hermann Wells had exploratory 
talks wit,h officers of the Government 
of India. Recently certain draft pro-
posals, evidently based on the recom-
mendations of the team, were dis-
cussed by the officers of U.S. Embassy 
in India with the officers of the Gov-
ernment of India with a 'View to for-
mulating a scheme that could be 
put up to the two Governments for 
consideration. Broadly, the idea i. 
to use some of the U.S. held funds 
for the purpose of promoting educa-
tional and research activities in this 
country through an independent bi-
national foundation which will make 
grants for the purpose. The entir" 
question is still in the expJoratoI'"'j 
<tage, 

Chief ;Justice of Madras High Court 

841. Shri Pottekkatt; Will the Mi-
nister of Home Affairs be pleased to 
state: 

(al whether a memorandum from 
the opposition Members of Parliament 
was presented to the President urg'ing 
that an inquiry be held to determine 
the age of Shri S. Ramachandra 
Ayyar, Chief Justice of Madras; 

(b) if so, whether any inquiry has 
been conducted; 

(c) whether any writ petition is 
pending in the Madras High Court 
louching on this subject; and 

(d) the maIn averments in the Writ 
Petition? 

The Minister of State In the MInis-
try of Rome Affaln (Shrf Uathi,: 
(a) Yes, 
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(b) Before an inquiry under Article 
217(3) of the Constitution could be 
made Shri S. Ramachandra Ayyar 
tendered the resignation of his office 
of Chief Justice of Madras High Court. 

(c) and (d). Government Ihave no 
official intimation in the matter. 

Two-Year High School CertiAcate 
Examination 

J Shri Daji: 
84!. L Shrimati Vimla Devi: 

Will the Minister of Education be 
pleased to state: 

(a) whether the Central Board of 
Secondary Edueation has decided to 
revive the two-year High School 
Certificate Examination whIch was 
abandoned last year; and 

(b) if so, the reasons therefor? 

The Minister of Education (Shri M. 
C. Chagla): (a) No, Sir. 

(b) Does not arise. 

Merger of Kulu Region with H.P. 

843. Shri J. B. S. Bist: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) whether the attention of the 
Government has been drawn to the 
reports of large scale demonstrations 
in Kulu regions of Punjab for imme-
diate merger with Himachal Pradesh; 
and 

(b) if so, the reaction of the Gov-
ernment thereto? 

The Depnty Minister in the lI'l!nis-
try of Home Mairs (Shri L. N. 
Mishra) : (a) According to a report 
published by a daily on the 20th 
October, 1964 when the Chief Minis· 
ter, Punjab, visited Kulu and Manali, 
certain people while welcoming him 
raised slogans in support of a demand 
for the merger of Kulu Valley in 
Himachal Pradesh. Another report 
which appeared in the same daily on 
21st October, 1964, also indicated that 
the Chief Minister, Punjab, considered 

this demand as wholly unjustified and 
detrimental to the interest and well-
being of the people of this area. 

(b) The Government of India do not 
propose to alter the boundaries of 
Punjab and Himachal Pradesh as 
determined under the States Reor-
ganisation Act, 1956. 

Ex-Premier of J. & K. 

844. Shri Sham Lal Saraf: Will the 
Minister of Home Aftairs be pleased 
to state: 

(a) .whether Government are aWare 
that Bakshi Ghulam Mohammad Ex· 
Premier of Jammu and Kashmir: now 
detained in Udhampur Jail, has been 
suffering for some time from acute 
nasal trouble; 

(b) whether he wrote to the Central 
Government seeking permission to go 
to Bombay for undergoing treatment 
by an Eye, Ear and Nose Specialist; 
and 

(c) the action Government 
taken in the matter? 

have 

The Minister of State in the Minis-
try of Home Alfairs (Shri Hathi): 
(a) Yes. 

(b) No specific request for permis-
sion to go to Bombay has been receiv-
ed. Some time back, the Prime Minis-
ter received a letter from Bakshi 
Ghulam Mohammad in which he had 
mentioned that prior to iIlis arrest he 
was intending to go to Bombay for 
treatment. 

(c) Jammu and Kashmir Govern-
ment are seized of the matter and' 
they have taken appropriate steps for 
his treatment. 

f~ if .... ,Qq,f"'''', ~ ""qq,fM" w 
~fifim~ 

845. IITT -uq .~~ lfmf : ro 
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National Physical Laboratory 

r Shri H. N. Mukerjee: 
i46 J Shri J. B. S. Bist: . 1 Shri Hukam Cband 

Kachhavaiya: 

Will the Minister of Education be 
pleased to state: 

(a) whether he has received a re-
presentation from almost the entire 
body Of scientists employed in the 
National Physical Laboratory urging 
Government to persuade the present 
incumbent Dr. Kichlu to continue as 
Director; and 

(b) whether any decision has been 
taken in this regard? 

The Minister of Education (Shri M. 
C. Chagla): (a) and (b). A repre-
sentation signed by 46 members of 
Scientific staff of the National Physi-. 
-cal Laboratory was received on 25th 
September, 1964. 

Dr. Kichlu submitted his resigna-
iion on 26th February 1964 and later, 
on 25th August, 1964, he desired that 
his earlier resignation of FebnIary, 
1964 may be accepted and he may be 
relieved of Ibis post. The resignation 
was accepted and he was informed 
ihat he would be relieved as soon as 
his successor was appointed. Dr. 
Kichlu, however, desired on 1st Octo-
ber, 1964 that he may be relieved from 
3rd October, 1964. Thjs was done. No 
~tion on the representation was, 
therefore, considered neeessary. 

Rehabilitation Benefits 

847. Shrimati Renu Chakravartty: 
Will the Minister of Rehabilitation 
be pleased to state: 

(a) whether it is a fact that Gov-
ernment of West Bengal has opposed 
any sort of rehabilitation benefits be-
ing granted to the new refugees of 1964 
such as granting of stipends for school-
ing of children, house plots and house 
building loans for their rehabilitation; 
and 

(b) whether in view of the fact that 
about 50 per cent of these new mig-
rants have remained in West Bengal 
with their relatives, Government pro-
POSe to review the matter again? 

The Minister of RehabiIitatioB (Shri 
Tyagi): (a) and (b). The Govern-
ment of West Bengal, have never op-
posed the grant of rehabilitation bene-
fits to the new migrants. It is, how-
ever, a fact that the State of 
West Bengal, having reached a 
saturation point. the Government of 
India decided, in consultation with the 
Government of West Bengal, that all 
new migrants entering West Bengal, 
who need relief Or rehabilitation bene-
fits, should be settled in States outside 
West Bengal. There have been n~ 
significant developments since the: 
necessitating a review of the position. 

Land Acq UisitiOD for RehabilitatioB 

848. Shrimati Renu 
Will the Minister of 
be pleased to state: 

ChakravUtty: 
Rehabilitation 

(a) the steps taken by Government 
to expedite land acquisition for reha-
bilitation of old refugees who .are 
awaiting hOUSe building plots; 

(b) whether this is not considered 
a part of the residuary problem; and 

(c) whether it is a fact Inat the low 
ceiling rates being insisted Upon by 
State Government for acquisition ot 
land is the main difficulty in acquiring 
plots? 

The Minister of Rehabilitation (Shri 
Tyaci): (a) and (b). It is presumed 
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that the Member refers to the cases 
of old migrants in West Bengal. Cer-
tain categories of these families viz., 
the rehabilitable families from homes 
and the families of squatters who are 
eligible for alternative accommoda-
tion are considered for allotment of 
homestead plots. Where necessary, 
the Government of West Bengal 
acquire lands for this purpose under 
the existing laws. The acquisition 
proceedings are to be completed ac-
cording to statutory provisions and the 
State Government take suitable steps 
to expedite action. 

The Government of India provide 
funds for the cost of acquisition for 
the above purpose as part of the resi-
duary problem. 

(c) No. Where the cost of acqUlSI-
tion is high as compared to the ceiling 
fixed for individual plots, the State 
Government -have been advised to re-
duce the size of the individual plots 
to keep within the ceiling. 

Foreign Teachers in Darjeeling Area 
849. Shrimati Renu Chakravartty: 

Will the Minister of Education be 
pleased to state: 

(a) whether it is a fact that he 
promised to intervene on behalf "t 
three foreign teachers wtto have over-
staYed in DarjeeJing which is a stra-
tegic area, on the grounds that teach-
ing will suffer if they are removed 
before the end of tenn; and 

(b) if so, the circumstances for giv-
ing such special consideration? 

The Minister Of Education (Shri M. 
C. Chagla): (a) and (b). At the 
request of the High Commissioner for 
the United Kingdom in India, the 
question of permitting the teachers 
working under the Voluntary Service 
Oveneas Scheme to continue their 
work was recommended to the Home 
Minister for consideration. The High 
Commissioner has since been advised 
to discuss the matter with the Home 
Minister. 

Pakistalli ID1Iltrations 

858. J Shri Vishwa Nath Pandey: 
L Shri Jena: 

Will the Minister of Bome Mairs 
be pleased to state: 

(a) the number of Pakistani inffi'-
trators staying in Rajasthan and 
Assam S:ates till the 31st October, 
1964; and 

(b) the action taken against them? 

The Minister of State in the Minis-
try of Bome Mairs (Shri Bathi): 
(a) and (b). The number of Pakis-
tani infiltrators was about 1,35.000 in 
Assam and 200 in Rajasthan as on 31 st 
October, 1964. Necessary action to 
prosecute and evict them under the 
Foreigners Act, 1946, is being taken. 

Grants to U.P. Universities 

851. Shri Vishwa Nath Pandey: 
Will the Minister of Education be 
pleased to state: 

(a) the amount of gra!lts sanction-
ed by the University Grants Commis-
sion for various Colleges and Univer-
sities in Uttar Pradesh during J963-
64 and the names of the recipient 
Colleges and Universities; and 

(b) the amount earmarked for dis-
bursement to these In.titutions during 
1964-657 

The Minister of Education (Sbri 
M. C. Chagla): (a) The require" in-
formatiOn is given in the statement 
laid on the Table of the House. [Ploc-
ed in Library. See No. LT-3522/64). 

(b) No specific grants are earmark-
ed in advance. Grants are paid every 
year to Universities and Colleges on 
the basis of the merits of their pro-
posals and the progress reported in 
the implementation of approved 
schemes. 

Educational Grants to U.P. 

852. SOO Vishwa Nath Pandey: 
Will the Minister of Education be 
pleased to state: 
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(a) whether it is a fact ttlat the 

Uttar Pradesh Government have writ-
ten to the Central Government re-
garding their inability in regard to 
the spreading of primary and secon-
dary education and providing more 
facilities to the teachers according to 
the plan targets for want of funds; 

(b) whether the GQvernment of 
Uttar Pradesh have also requested for 
the grant of financial aid to achieve 
the plan target; and 

(c) if so, the reaction of the Cen-
tral Government thereto? 

The Minister of Education (Shri 
M. C. Chagla): (a) No suctJ. commu-
nication has been received from the 
Government of Uttar Pradesh. 

(b) and (c). Central assistance on 
the agreed basis is given to all States 
(including Uttar Pradesh) for the 
State Plan Schemes relating to gene-
raJ education in the normal course. 
The annual plans of development are 
proposed, discussed and finalised in 
joint discussions between State and 
Central GQvernment representatives. 

Post-Matrie Scholarships to S.C. & S.T. 
Students of V.P. 

853. Shrl Vishwa Natb Pandey: Will 
the Minister of EduclWtion be pleased 
to state: 

(a) Wlhether any grant has been 
given to the Uttar Pradesh Govern-
ment fur 1964-65 for Post-Matrie Scho-
larships for Scheduled Castes and 
Scheduled Tribes and other backward 
Class students in Uttar Pradesh; 

(b) if so, the amount given so far; 
and 

(C) whether the same has been 
fully distributed among the students? 

The Minister of Cultural Affairs 
in the Ministry of Education (Shri 
Hajarnavis): (a) Yes, Sir. Grant has 
been sanctioned for Scheduled Castes 
and Other Economically Backward 
Classes stUdents. No grant has been 
sanctioned for Scheduled Tribes as 

there are no Scheduled Tribes in 
Uttar Pradesh. 

(b) Rs. 39,95,600. 

(oJ The scholarship is paid by the 
State Government throughout the 
year, toerefore, whether the amount 
is fully disbursed or not will be known 
only after the financial year 1964-65 
is over. 

Training of Primary Teache:s in V.P. 

854. Shri Vishwa Nath Pandey: Will 
the Minister of Education be pleased 
to state: 

(a) whether any grant or loan has 
been given by the Centre to the Gov-
ernment of Uttar Pradesh to improve 
and expand the training facilities for 
primary teachers during the Third 
Five Year Plan; 

(b) if so, llie total amount so far 
given; and 

(c) the expenditure to be incurred 
by the GQvernment of Uttar Pradesh 
in this connection? 

The Minister of Education (Shri 
M. C. Chagla): (a) and (b). Central 
Assistance to the States is released on 
the basis of actual expenditure on a 
particular head of development and 
not for each State Scheme separately. 
As Teachers' Training Programme at 
the Primary Stage forms a part of the 
educational development programm<! 
in the State Sector, it is not 
possihle to indicate separately the 
Central Assistance released for this 
particular Scheme. No loan has beer: 
given to the Government of U.P. for 
expan~ion of teacher training facilitie •. 

(c) The State GQvernment proposed 
a sum of Rs. 399'44 lakhs for ~e 

schemes of Primary Teachers' Train-
ing in their Third Five Year Plan. 

Engineering DegTCes 

855. Shri Hem Raj: Will the Minis-
ter of Education be pleased to state: 

(a) ttle number of varioUs institll-
tions which are awarding mining en-
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gineP.ring degrees to students in he 
country, State-wise and University-
wise; 

(b) the number of students who 
graduated from these institutions dur-
ing the First, Second and Third Plan 
periods; 

(e) the number of students who 
thereafter took the statutory exami-
nation after requisite practical train" 
ing and the number which came out 
successful; 

(d) the number of mining engineer-
ing graduates ".ho failed in the said 
examination; and 

(e) the scope of absorption of ueh 
successful and unsuccessful persons? 

Th~ MiJlister of Education (Shri 
M. C. Chagla): (a) and (.b). The re" 
quired information is furnished in the 
statement placed in the Library. [See 
No. LT-3523!64]. 

(c) 526 candidates appeared in the 
First Class and 811 candidates in the 
Second Class Managership Examin,,-
tions held from August 1960 to June, 
1964. 152 candidates passed the First 
Class Certificate and 433 candidates 
passed the Second Class Certificate. 

(d) 374 candidates in the First Class 
Certificate and 378 candidates in the 
Second Class Certificate examinations. 

(e) This matter is being examined 
in detail by the Joint Board of Mining 
Engineering Education. . 

Drilling at Badaun 

856. Shri K. C. Pant: Will the 
Minister of Petroleum and Chemicals 
be pleased to state: 

(a) whether it is a fact that drilling 
at Badaun (U.P.) has ben abandor.ed 
recently; 

(b) if so, the reasons therefor; and 

(c) whether no further drUling 
'wound be held in that area' 

The Minister of Petroleum uul Che-
micals (Shrl Humayua J[aWr): (al 
Yes, Sir. 

(b) The testing of Ujhani deep 
well No. 1 clOse to Badaun did not in-
dicate the presence of any' hydrocar-
bons. 

(c) No further drilling is envisaged 
in the Badaun area for the present. 

Girl Guides Mountaineering 
Expedition 

(Shri Ram Sewak: 
8"7 J Shri P. G. Sen: 
" . I Shri R. G. Dubey: 

L Shri Yashpal Singh: 

Will the Minister of EducatiOn be 
pleased to state: 

(a) whether it is a fact that a sev'?n 
member girl guides mountaineering 
expedition climbed up a 22,420 feet 
high western Himalayan peak on the 
10th October, 1964; 

(b) if so, a brief account or the ex-
pedition; and 

(el the nature of assistance ren-
dered by Government to the expedi-
tion? 

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan): 
(a) Yes, Sir. 

(b) A statement is as under: 

STATEMENT 

A seven member girl guide team 
sponsored by the Bharat Scouts and 
Guides undertook a mountaineering 
expedition to climb MRIGTHUNJ 
(22,420 feet). The members of the 
team consisted of: 

(il Miss Usha Sarpeshkar-
Mysore. 

(ii) Miss Rani' Bhagwandas--
Andhra Pradesh. 

(iii) Miss Sudha Nerurkar-Central 
Railways. 

(iv) Miss Durga Gurung-Assam. 

(v) Mrs. Sharda Kedar-Central 
Railways. 

(vi) Miss' Khurshid Umrigar-
Maharashtra, Secretary Trea.· 
surer. 
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(vii) Mrs. Joyce Dunsheath-Guide 
Commissioner U.K. (Leader). 

All the young participants attended 
basic and advanced training courses 
.at the Himalayan Mountaineering Ins-
titute, Darjeeling,before undertaking 
the expedition. 

(e) The Ministry of Education gave 
an ad ho~ grant of Rs. 12,000 and the 
Defence Ministry provided free ser-
\'l[T, oi a doctor. 

Recovery of Detonators in Dc1h1 

&58.J S.hr~ Ram 8ewak: 
L Shn P. G. Sen: 

Will the Minister of Rome Aftalr!l 
he plea-ed to state: 

(a) w>hether the Delhi Police re-
cently arrested two persons in Civil 
Lines, Delhi and recovered eight live 
detonators from their jhuggi; 

(b) whether investigation into this 
matter has since been completed; and 

(c) if so, the result thereof? 

The Deputy Minister in the Minis-
~ry of Rome Mairs (Shri L. N. 
Mlshra): (a) Yes, Sir. 

(b) and (c). Investigation has been 
completed and a case put in court. 

Arti1leial Rains 

859. Shri M. L. Jadhav: Will the 
Minister of Education be pleased to 
state: 

(a) the efforts being made in the 
rountry to provide artificial rains for 
crops; 

(b) whether any experiments are 
being made in this behalf; and 

(c) if so, the results achieved so farT 

The MInIster of Education (I!Ihrl 
.. C. Cha&,la): (a) to (c). A Rain 
and ClOUd Physics Research Unit hal 
been set up by the Council of Scien':l-
flc and Industrial Researoo. The 
-effiorts being made so far are 01117 
hi the stage of scienti1lc research, EJt-

1687 (AI)LSD--4. 

periments on artificial rain making 
have not progressed as yet to the 
stage to enable field operations heiDI 
undertaken with certainty of SUCCC'lS 
to provide artificial rain for rais\III 
crops . 

Rajasthan Krya Vikraya Sanrh 

r Shri Yashpal Singh: 
I Shrl P. C. Borooah: 
J 8hrl Onkar LaJ Berwa: 

860. 1 Shrl Bade: 
i 8hri A. P. Singh: 
l Shri S. L. Verma: 

Will the Minister of Rome Mabs 
be pleased to state: 

(a) whether a memorandum hall 
been presented by certain M.L.As of 
Rajasthan urging an inquiry into the 
purchase and sale of gar by the 
Rajasthan Krya Vikraya Sangh; and 

(b) if so, the action proposed to be 
taken thereon? 

The MInIster of State in the Minis-
try of Rome Mairs (Shri Ra'hi): 
(a) and (b). Certain M.L.As. of 
Rajasthan met the Home Minister and 
presented a memorandum to him re-
lating to the subject mentioned in the 
question. The Home Minister ell~ 
plained to them that the matter was 
one In the sphere of responsibility of 
the State Government 

Ifmr Ii ~ ff(~1ft 
861. 11ft ~~ ~ .... : Iflrr 

fmn if~ ll'1£ ~ ..rr!i'tT <RiT 
f.!; 

(~) 'flIT If': ~ ~ f.!; tTm ~ 
'Wlf ~ if TR ~ :fl 
~ 't\T ~ ~ mrm mr 
~ 't\T f.;uflr f.!;lrr tfIn ~ ; 

(~) 'flIT ~ r'ph ~ if ~ 
~ ~ it> ~ <tit 6lfA' if '(W 

1R f.t;l:rr tfIn ~; ..m: 
(tT) lff~~, '" ~ ~ it; foR 

f.t;o;it uflr f.Na ..rr 'If tiT ? 
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""" ~ • _m.;-m 
~T(.rt~):("')~ ~t, ~ 
~ ~ iRT ifTm if ~ flrorr-
1fU <tT ~ m If>T f~lf fifi'IfT 
lTm" ~ I 

(~) ~ 'l'@ 

(if) ~ fm;;rr~1 '1fT ~ ~ 
m ~ if ~ W'flT 0Iffim 'l'@ <tT 
~~ I 

CbaDdra Sekharaiya Report on C.S.I.R. 

862. 8hri D. D. Mantri: Will the 
Minister of Education be please a to 
gate: 

(a) wbether Government have cen-
sidered the report of Professor S. V. 
Chandrasekhara Auja member of :he 
Fourth Plan working group on the! 
C.S.l.R. working and the state of re-
search in the country; 

(b) if sa, the main recommenda-
tions made in the said report; and 

(c) whether any action has been 
taken to implement any of these re-
Commendations SO far? 

The Minister of Education (Shri 
.. C. Chagla): (a) Prof. S. V. Chan-
drashekhara Aiya of the Indian 11'.11-

titute of Science, Bangalore and B 
member of the Working Group on 
Scientific Research for drawing the 
FQurth Five Year Plan of the Cuun-
eil of Scientific and Industrial Re-
lJeBI'ch submitted a Note for coru.idera-
tion ot the Working Group. 

(b) and (c). A statement is iaid on 
the Table of the House. [Placed in 
Library. See No. LT-3524/641. 

Cashier of the Ministry of EducatloR 

f Shrimati Laxml Bai: 
863. l Shrimati Renuka Barkataki: 

Will the Minister of Education be 
pleased to state: 

(a) whether the mystery about a 
certain cashier of the Minhtry who 

was believed to have been ~wned 
in the .Jamuna and who later on re-
appeared, has been solved; and 

(b) if so, the facts of the case? 

The Ministry of Education \Shrt 
M. C. Cbagla): (a) and (b). 'l'he 
official involved has been traced and 
put under arrest. He is now on bail, 
and the matter is under investigation 
by the Special Police Establishment. 

Vigyan Mandirs in M.P. 

864. Shri R. S. Pandey: Will the 
Minister of Education be pleased to 
state: 

(a) the number of Vigyan M:muirs 
presently functioning in Madhya t'ra-
desh; 

(b) whether the Central Gov .. rn-
ment prop03e to establish more '/igyan 
Mandirs in that State; and 

(c) if so. the places suggested for 
the purpose by the State Govern-
ment? 

The Deputy Minister in the Mini--
try Of Educa~ion (Shri Bhakt U.u'-
shan): (a) Two. 

(b) Yes, if the State Government 
takes initiative and sends proposals t., 
the Centre . 

(c) No proposals have been re-
ceived sO far from the State Gov-
ernment. 

~i$~,fm=n 

r lilT IJI':~ ;:m:r il~ : 
865. ~ !!VI~ ~ ~: 

LIIlTlJI'l~f ~: 
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Training of Elementary Teache1'lO 

Ma. Shrbnati Jyotsna Chanda: Will 
the Minister of Education be pieased 
to state: 

(ll-) whether Governm~nt propose to 
train more elementary teachers dUT-
ing the Third Plan period; 

(b) if so. their number and which 
States will take up this programme; 

(c) whether Government propose to 
train more secondary teachers dur4lg 
the remaining period of the Third 
Pron; and· . . 

ldl What are the e,Cmated requi-
rements of primary and secondary 
teachers in the Fourth Plan? 
. The Ministe- of Edup,ation (Shri 

M. C. Cha&'la): (a) Yes. Sir. 

(b) These details are being fin-alis-

eli in consultation with State Govern-
ments. 

(e) Yes, Sir. 
(d). These details are being finalised 

by the State Governments and the 
overrul requirements will be based 
on the proposals of State Governments. 

Summer Sclrools 

867. Shri Tan Singh: Will the 
Minister of Education be pleased to 
refer to the reply gven to Starred 
Question No. 351 on the 23rd Septem-
ber, 1964 and state: 

(a) the number of summer schools 
opened in the country; and 

(b) the State-wise break-up there? 

The Minister of EducatiOn (Shri 
M. C. Chagla): (a) Thirty two Summer 
Institutes for Scien~e teachers in 
Schools and Colleges were held in 
1964. 

(b) Andhra 
As"'-1m 
Bihar 
Delhi 
Gujarat 
Kerala 
Madras 
Madhya Pradesh 
Maharashtra 
Mysore 
Puni'ab 
Rajasthan 
Orissa 
Uttar Pradesh 
West Bengal 

3 
1 
1 
2 
4 
1 
3 
1 
3 
2 
2 

.3 
4 

32 

Historical Monuments of Assam 

868. Shrimati Renuka Barkataki: 
Will the Minister of Edncation be 
pleased to state: 

(a) whether a survey 0'[ the hi·,to-
rical monuments of Assam has been 
conducted to determine the monu-
ments that have to be protected with 
Central assistance; and 

(b) if so, the momuments protected 
and preserved with Central assistance? 
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fie Minister of Cultural Affairs· in 
the Ministry of Education (Shri 
Hajarnavis): (a) and (b). No, Sir but 
SO far 55 MonumentsiSites in Assam 
are protected by the Archaeological 
6urvey of Indill and as more monu-
ments worthy of protection come to 
the notice of the Survey they will be 
duly considered for protection. 

Hindi Klrowing EmploYees 

869. Shri Surendra Pal Singh: Will 
the Minister of Home Allairs be 
pleased to state: 

(a) whether it is a fact that in 
order to give incentive for learning 
Hindi, advance increments are being 
given only to such of the Government 
employees who hail from non-Hindi-
SJ)€<lking States; and 

(b) if so. the reasons for giVIDg a 
different treatment to the people who 
hail from Hindi-speaking States but 
in their schoolslcolleges had opted for 
languages other than Hindi and have 
passed PrabodiPrnveenlPragya Exa-
minations only after JOIning Hindi 
classes under the s~heme sponsored by 
Government in their officeslMinistries. 

The Deputy Minister in the Minis-
try of Home Affairs (Shrt L. N. 
Mishra): (a) There is no reference 
to non-Hindi-speaking States In the 
Government order issued on the sub-
ject The incentive is meant for non-
Hindi-knowing non-gazetted employ-
ees of the Central Government. It 
bas Qccordingly been provided that an 
employee who has already passed the 
matriculation or an equivalent or a 
higher examination conducted by a 
Board or University or Q private body 
with Hindi as an elective, regular, 
additional or optional subject and an 
employee whose mother tongue is 
Hindi and who can express himself 
well in Hindi will not be entitled to 
the benefit of this order. A coPy of 
Home Ministry's Office Memorandum 
dated 18th April 1964 is placed in the 
Library. [See No. LT-3525/64]. 

(b) Does not arise. 

Hindi Learning Sc:heme 

870. Shri Surendra Pal Singh: Will 
the Minister of Home Atfalrs be 
pleased to state: 

(a) whether under Government'. 
sponsored Hindi learning Scheme ad-
vance increments are being given to 
only such of the Central Goverrrment's 
employees who pass ProbodlPreveenl 
Pragya examination after a certain 
specified date; and 

(b) if so, the reasons why advance 
increments are not being given to Qll 
the Government employees who have 
passed the Hindi Examination Linder 
the said Scheme so far? 

The Deputy Minister in the Min;s-
try of Home Affairs (Shri I.. N. 
Mishra): (a) Government have issued 
orders in April 1964 regarding grant 
of personal pay, equal in amount to 
one increment, absorbable in future 
increases in pay to the non-gazetted 
Central Government employees on 
passing Hindi Pragya, Hindi TYPe-
writing on Hindi S~enography exa-
minations conducted from June 1964 
onwards under the Hindi Tellchinll; 
Scheme of the Home Ministry. 

(b) The Scheme is intended to pro-
vide incentives to present and future 
trainees. The question of giving 
such incentives to trainees who pas-
sed out earlier does not, therefore, 
arise. 

f~T ~ ~ srmA' 
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trq, 1963- 64 <fff it" WCf CT"fi", f~m-

0fIf 33 ~ 'liT 'l'!!fR ~R ~ 'f<T 
'l><:~,f,;r;tit~~ 7~ ~ 

'fi"T tJi W 5 ~ ~T ~ I ~tfi!; ~'fi" 
lflrnI'f 'fi"T 'fl'f, ~ it 1963-64.,f 

~ ~gml!fT; ~ 1962 ~R 
1963 'fi"T~~ ~'fi"Tlf"f~r'3O<'fTl 

( l[) ~; ;f;rrf.r;f; <'fl!fT ('I"fi"-

;fr<iT ~ 4<w 'fi"rir it "f1T QTIif'f> 
'f"fT ~ ~ mJi)1r it" m<rr-
;;r< it; ~ it m 'f>T<IT ~ I 

f~ $ i~fif'f> <'I"'<T('I"fi"-
;fT;tt ~<l;;ft qni [1[ '17 g'!:IT <fff om: 
ofl f~"ff"ffi'f ~ '-

1960-61 7,07,632 ~ 
1961-62 9.9),499 ~<ni 
1962-6:1 12,47,00 I ~ 
1963-64 14,18,898 ~.11f 

1964-65 
(31-1~64 9,91,662 ~<ni 

'f'f) 

12 hrs. 

CALLING ATl'ENTlON TO 
MATI'ERS OF URGENT PUBLIC 

IMPORTANCE 

0) PROTEST STRIKE BY JUTE WORKERS 
OF WEST BENGAL AGAINST NON-PAY-
MENT OF BONUS AND DEARNESS ALLOW-
ANCE. 

Shri Uinen Bhattacharya (Seram-
pore): I call the attention or the 
Minister of Labour and Employment 

to the following matter Of ur2ent pub-
lic importance. aIld I request that he 
may make a statement thereon: 

Protest strike on the 1st December, 
1964 by jute workers of West 
Bengal as a protest against the 
non-payment of bonus and dear-
ness allowance. 

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya); Sir, 
the information is being collected and 
if you will permit me, I will make a 
statement tomorrow either after the 
Question Hour or at 5 0' Clock. 

Mr, Speaker: All right. I will put 
it tomorrow or the day after. 

12.P2 hrs. 

RE OPERATION OF 
ARTICLE 370 

IIfI SI""'fl~ ~!Tfllrl ( f~')T ) 
it ~ ~ f.raTlf it" lffif ~ ~ 
f~~~t 

Pfef ~m ~~ ~ 1fT 1tlfr 
~'$rr 1 

IIfI Jl'.rflR ~11",1 'f5 ~ ~ ~ 
~if{t~lit~tJ;iIf>~'f; 

-srfu ~ ~ mrr.rr ~ ~ 1 

~~'fi"T~'IiW"fTf.f;-;;r~ 

~~ '<l<'f~~\<f'f~'lfT ~ 
~ IffG ~\ i'fT jff.T ~ ~ """,,-
~rifiTtt;;mr I 'f<'f~it~ 

37Uit"~itf~Wn~ 1 iIIT'if'f; 
~~ it'l5~'!:/T!IT~~ 
6T~~'ffr~itq~Wvr~Wrr 1 

it ..rmfT ~r ~i'fT ~ f.!; 'flIT .:~ 
~'f;~~~it"f'f1lTll'%~ 
~ ~ ;;m:t o;ffi !fR it "R'f ~ ffilR 
~ ? ~T R'f !fR <'1"1 ~ ifiT ~ lIT 

~~~T~"fT1 
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wcq ~m : Ilft ~ mm 
'liT f;r..- VI" ~ ~, <rnff ~ m ~ if; 
~ m W~, ~~orn lit ltT~, 
.~ijc 'ti1 ~ij" m it ~ 'llf<;mr ~ 
tfif;~~if;~R it<m~c~c~ 
~ 1 ~ 'J;f<r <r'f<fitc writ it ~ <fa 
'fi<: 'limn mr ~ fif; "6' m lf~~ 
l!ffi<I1 if; ~ lf~<ic f;r..- 'ti1 wm.r 
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<i~ ;yit{ ~ ~ ij"lfiiiT [ I ~ '1WT ~ 
f~ ~ if; ~ ~ q-) 'T'fifitc 
~ ~ ~cT~c ~ !g~ l!:NT m<: 
~q- l'Rft ~~ ~iT fif; ~ ~ 
'1» wrl:.ir ~ ~ ~ ltT 'fln ~ 

"a: 7 ~o« . 

SfT ~"I<: mrlil'T : '*I'lI'qIW,,'i 

it~omri~VI"T<r{f'l>~~~ 

Wl'l:.ir 'fi'f.t 'fiT 'Ii mn ~ fu<rr ~ ? 

lIf'£l:flft' ~m : *I'lI'qI<4~ii it i~ 
'fflT 'TltT it ~« m it 'f1fT 'M( ij"lfiiiT ~ ? 
~ ij"lfiiiT ~ fif; *I'lI'qI<401 ~T 'iff<T 
'fi<: if; ~ t1'it l!:TltT <r<rtitc it '" n if; 
~~l!:)~Tomren~~ I~ 
mfTlR <r<rifitc ~ if<f.rc if; ~ 
~T ~ en ~T en ~ omr '1ft ~ 
f'l> ~ m it ~off 'ti1 ~ 'lOT 
VI" ~ ~ m<: ~if qm ;;@ 'ifflCfT ~ I 

Tlo ~q ~ "')f~ (~m
~) : 'IWi!ff ~~, it ~'I> ~ ~ 
lf~ qQRT ~~'" 

'R'£I:f1ft' ~~ : ST'fC< ~~, ~ 
~ ~ ~ f'l> ~ it ~T 'iff;w '!~, 
~<Rl!:Tl'flffl!:T, ~r~l!:~ ~)~ 
<it ~ 'ffif ~~ Ol{<R'ltT 'fiT lTH ~i '3'~ 

ij"lfiiiT ~ I 

.-r 0 mf ~ ",)f~ : ift ftirQ; 
"Ii: lffiT m<: ~ if@' ;;mrr ~ fif; it ~ 

f.Rr~ if; ~9' it ~ arA 
rom; 1 it ~ <mf m4l!ft "tr ~ 
~'TT f~. fif; ~ ~ 1m 
mlf ~ 4\ morr 'fTfw.; I 

~ ~)q~ : it "ij" '!'f(l',,~ ~ 
~ ~r~ I it~~~,<;r~ IliR-
;r'\1:r ~ ;;m ~;mm 'f.i: 1 l1;~, <;fI1i 

m- it ~~ ;;m<r '1ft flI<;r ~ I <f ~ 
omr 4\ ;r ~ I ~ l!:sf 'f)fV:r fll<'l' 
'TltT ~, ~ f<foqn: f~ ~ m<: if 'l;f'>lf '1fT 
~ ~ ~ ,<;r R ~m~ llROf'\1:r 
~ ~ij" <mr ~T 'l;f'>lT <'fR '1ft ~Tf!lT11T ;r 
~I 

no mf 'If~ ",)f~T : ~~ 
lfR mPt I ~~if; a;4\ ~ 17-1 S m-
lit TJ1t ~ m.: ~~ imT omr, , . 

~Ift' ~m:~ lmli;;IT 
~ 1 7- 18m- '1ft omr ~a- ~ en ~ 
~ m- ~ ~m ~, ifi, ~ "I 
m.: m4 ~ ftirQ; fur.rc '1fT ~ <:W 
~~~~~~~T~f.!; 
17-18 m lit tJit ~ m.: ~ ~ ~~ 
4<: ~ f~ if@' f.!iltT 'TltT ~ I ~ 
{t m- ;;ror l!:~ ~ ~ ~ ~ 
;ftmr fm:rT 'iT q-T ,,~ ~fm;r ~ ~t <r{ '{) 
f.!; ~ if!lt;;p: lit 'TltT ~ I 

"'0 ~ ~~ ;:ftf~: 3A' 
m4 flr;m 'f.i: en ~ ~t ~ fif; ~ 
Ulf ~ ~ it '>I'T m.: <'I'm '1ft ~~ 
4\ or"r.RT ~ ~t '(PI' '1ft ~ ~ 
,~ I 

lIf'£I:fIft' 'lf3:m : f'liT (l'T ~ lit<rr f.!; 
~ ~mrr '1fT <'I'~ l!:t ~T 
m.: ;;rr%, ~ f~ ~r lT~t ott 
Ulf ~ ~mrr ~ ~ it f'li<: ~ 'l{T 
m~rl 

.-,0 ~ ~ ")f~ : ~ lIfT4i1it 
l'i1JT ~ 1 WI, ~ ~, ~ en 1J;1f 15ft 
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~~lfi{f t I \11f{ ~~ ~~ 
"'WTIf~mt I (~) 

it m'1 ~ ri 'lim ~ ~ flf; ~ 
'Cf'f.t ~!f; tf<: ~r ~ I I!;;i ~T ~ '!iT 
~ ~ lfi'tt~~r I it~j 
flf; ~a'~ irU iIKf 'fiT '!f?'f 'Ii': ~ 

t~~~""~i:tl!~~if 
moft <m ~ ? 

~IW ~m : ~ ~ moft ~ 
f'li ~ it ~'Ii '!i'~ ~ ~ WIT ~ 
~ m mIf'f.1 f1:o<: lfITCIT ~ ~ f1:o<: 
m orR ~m:rr ~ ~ '" ~ m'1 
~ f'li mIf 'fiT ~ ~ f'li mIf 'liT ~Tlf ~t 
Wf1 3fT!f m ~ ~lf 't'fTlr ;;it ~!J m it 
~ ~ ~ ~T 'Ulf 'l'T WfT 3fT!f '" 
m ~ m 'ffiT \l:T <m ~ omtT ~ 
fifi ~m:rr '1ft wmr ~ ~ I 

no 'UIf 1f~ .nr~ : i:rU ~ 
it ~ tr 'ffif ~'Ii ~~ \l:R if ;ffif mIf 
~ ~ ~0If ~ f'li mIf~¥~''q'n: 
m ~ <rr( m<f ~ .fi!I<'IT ~ I lfif 
'lif{ "1~r ~r ~ f'li ~ 'fiT ~ ¥f if 
if ;m: 't'fT'Rr'IrT \l:T iO:tr a-qr if lfll'f0ll it 
ohmf'fi1.lT~ I 

~~ ~m : lJ;~ cft;r m<'r 'IiTlr 

m ~ tT1r 'An: ~~ I!;;~ ~ '" If(fT 
'if't'f l{T tTlIT ~ f'li 'flfT itt ~'Ii 'i '!i>;Tli;iT 

t I ~ ;;fm if.t '!>(IT ~ ~tr 'i'ffi 
~~~<fiT~r ,!{tTT I 

no ~" 1f~ ,,"f~ : itcr 
wm~~? it~W~fi!>~ 
1fl'lf.t it itt ~ ~ ~ W ~ ~ 
~-'fiI¥ ~c: ~ ~ I 

~~m:~~¥~ 
~,"f~~ ~ 'fiT ~ 
¢"liffi ~ fifi <f itt ~ ~ 
~ "rf'fi'l" ~ '" ~ ~ ~ flf; 
~~~~iIlm)-~~~ I 

"Cto ~ ~ ,,)~ : ~ 

~~~l-~~~ 
.~~~;;nail 

wmr~:~~Qjf 
lffiITIf R"Ifr ffT ~ ~ ~ 'R mr 
ffT m-O'«'!>'t mr.rr ~ ~ trf wit I ~ 
~ ~ lin" ;;ft om ~ ~ 
~~it~~w~m~!II"1itM 
~ ~ fifi it ~ tf<: ~ <A'6" ~ 
qr.r ~ lIT 'Irt'f 'liT ~ ~ m if mr.rr 
~ ~1IT I ¢~ ~ ~ lin" 
~ ~ ~ fifi '"'i[lii fs mr.r ~ ~ 
17-18 m- ~ fifilIT ~ ~ ~ 
~ ~ 'Pffi''Ii ~ ~~ mr ~ 
'liT aT ;l ~ iIT f~if 'fI1t~ 'Ii': , 

ffTli:rU~UIf~lmm ~ 
~ ~ I ~11f ~ '1ft ~ fot;tr 
~m~'l"R~it~~ 

m tf<: "ij'"" ~ ~ :amt '1ft 'WR 
~ ~ 'liT ~ ~ ~ crT 
~i:rU~~I~~~ 
qN;fo~ I 

~"" ",,1 (IlfT t'InIJT) : ~ 
~I 

no ~" ""~ ~f~ : {lI"TIft;;it 
~, ;;r;r mIf ~ .r.r ij"if ~ iffif 
mIf~m~ ....• ' 

Shri D. C. Sharma (Gurdaspur): 
Sir, on a point of order. Can a Mem-
ber address another across the House 
like that? 

no ~" 1f'f~ ,,"f~T : ~ ~ 
if~~it.w.t<mrT~~ rit~ 
~'Ift ~ m 'A'l'fil ri 'Ii': ~ j 
fifi $' if :it<: ~ it ~ ~ ~~ I 

~~~ ~)1l'll': ~ ~, mIf 
if it't ~ tf<: ;fm, 'f ~ ~ ~ <n: 
~, .rn ~ ~ 'liT "IT ~ 
~ ~ 'f1ll' m ~ ~ ;rit tt ~ 
~ WRfaT ~ I 
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~mf' ~ 

~1Il ~-m- : it ~')1:(~r~ 
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~Rr ~ t .;r;r ~ ~ 1J,i ~ 'NT 
mm<r ~ ~ ~ iti{ q1ft- m ~ 
it ~ <n: q1ft- fcr;m:: i!i<: ~ ~ ~ 
~~~lfT~~;rrtlt 
qm~~ 

Tlo~~~~:m~lqJ'l 
ttl ~ ~ & f1f; irtT mflI1: ~ ~ 
~~fi!;it~;m~ I mt 
it~~~~v~~~ I 

TIle Minister of Home Affairs (Shrt 
Nanda): May I say 8 word on the 
paint raised by the hon. Member 
Shri Prakash Vir Shastri? I would 
like to make it clear that no decision 
of the Government has been taken 
on that. Therefore, that question 
does not arise. We discuss, and we 
10 on discussing, and we consider. 
No decision has been taken on that. 

Mr. Speak.er: Why should the 
papers give such an impression? 

Shrl Nanda: They can interpret 
anything in any way. 

Mr. Speaker: Those papers and 
those editors also must see that . 

Shrl D. C. Sharma: Have they 
be!.:: ':>riefed by Wlybody connected 
with the Prime Minister or tile Home 
Mini.ter? 

Mr. Speake?: Now, this question 4. 
been asked as to whether any of the 
Members of the Cabinet. has briefed 
any of these papers: 

The Minister of Communicatioas 
and Parliamentary Allairs (Shri 
SatYa Narayan Sinha): How can they 
brief them? That would be '" wroni 
thing, and that is not the procedure. 
No decision has been taken 011 this. 

PAPERS LAID ON THE TABLE 

NOTIFICATION UNDER ALL INDIA 
SERVICES ACT 

The MInister of Stat., In the Minis-
try of Home Affairs (Shri HaUtH: I 
beg to lay on the Table a copy or 
Notificoation No. GSR. 1518 dated the 
28th October, 1964, making certain 

amendment to Schedule III to the 
Indian Administrative 6ervice (Pay) 
Service Rules, 1954. under sub-section 
(2) of section 3 of the All India Ser-
vices Act, 1951. [P14ced in Library. 
See No. LT-351S/64l. 
ANNvAL REPoR'r OF F!:RTILrsERs ANt> 

CHEMICALS, TRAVANCORE LIMITZD, 
ELooR AND REVIEW BY GoVERNMENT 
THEREON 

The MinJster of State in the- Minis-
try of petroleum and Chemicals (Shri 
Alage!l3u): I bel! to lay on the Table 
a copy each of the :following 
papers:-

(i) Annual Report of the Fertiliz-
ers and Chemicals, Tranvan-
core Limited, Eloor. for the 
year 1963-64, "long with the 
Audited Accounts and the 
comments of the Comptroller 
and Auditor-General thereon, 
under su.b-section (1 ) of 
section 6111A of the Campanie. 
Act, 1956. 

(il) Review by the Government 
on the working of the above 
Company. [Placed in Library. 
See No. LT-3516/64l. 

MEMORANDUM ON FOURTH FIvE YEAR 
PLAN 

The Miaister of Piau ninA' (Shri B. 
R. Dhagat): I beg to lay on the Table 
... COPy of Memorandum on the Fourth 
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Five Year Plan. [Placed in Lib,.a"lI. 
See No. LT-3517/64]. 

12.18 hrs. 
MESSAGES FROM RAJY A SABHA 

Secretary: Sir, I have -to report the 
following messages received from the 
Secretary of Rajya Sabha:-

(i) 'In accordance with the pro-
visions of rule 115 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, 
I am directed to inform the 
Lok Sabha that the Rajya 
Sabha at its sitting held on 
the 30th November, 1964, 
agreed to the following 
amendments made by the 
Lok Sabha at its sitting beld 
on the 17th November, 1964, 
in the Industrial Disputes 
(Amendment) Bill, 1964:-

Claus" 111 
1. That at page 7-
for clause 19, substitute-
Subnitution of new section 33C 

19. For section 33C of the principal 
Act, the following shall be substituted, 
naDlely: 
Recovery of money due fram aa 

"employer 
"33C. (I) Where any money is 

due to a workman from an 
employer under a settlement 
or an award or under the 
provlslons of Chapter VA, 
the workman himself or any 
other person authorised by 
him in writing in this behalf, 
or, in the case of the death 
of the workman, his assignee 
or heirs may. without preju-
dice to any other mode of 
recovery, make an appli-
cation to the appropriate 
Government for the re-
covery of the money due to 
him. and if the appropriate 
Government is satisfied that 
any money is SO due, it shall 
issue a certificate for that 
amount to the Collector who 
.hall proceed to reco-ver the 

same in the S""d.lne manner as 
an arrear of I and revenue: 

Provided that every such appli-
cation shall be made WIthin 
one year from the date on 
which the money became due 
to the workman from the "'In-
player: 

Provided further tha t 'dny such 
application 'may be enter~ain
Cd after the expiry of the 
said period of one year. if the 
appropriate Government is 
salified that the applicant had 
suffioient cause for not mak-
ing the application within th,> 
s~id period. 

(2) Wh~re any workman is entit-
led to receive from the em-
ployer any money or any 
I "neftt which is capable of 
being computed in terms of 
'money and if any question 
'arises as to the amount of 
money due or as to the am-
ount at which such benefit 
should be computed. then the 
question may. subject to any 
rules that may be made 
under this Act, be decided 

by such Labour Court as may 
be specified in this behalf by 
the appropriate Government. 

(3) For the purposes of cO'roput~ 
ing the money value of a be-
nefit, the Labour Court may. 
if it so thinks fit. appoint a 
commissioner who shall after 
taking such evidence as' may 
be necesoory. submit a re-
port to the Labour Court and" 
the Labour Court shall deter-
mine the amount after consi-
dering the report of the com-
missioner and other circum-
stances of the case. 

(4) The decision of the Labour 
Court shoall be forwarded bY 
it to the appropriate Govern-
ment and any amount found 
due by the Labour Court may 
be recovered in the manner 
provided for in sub-section (1) 

(5) Where workmen employed 
under the same employer are 
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08 passed by Rajyll 
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[Secretary ] 

entitled to receive from him 
any money or any benefit 
capable of being computed in 
terms of money, then, sub-
ject to such rules as may be 
made in this behalf, a single 
application for the recovery of 
the amount due may be made 
on behalf of or in respect of 
any number of such workmen. 

Explanation.-In this section 
"Labour Court" includes any 
court constituted under <U1y 
law relating to investigation 
and settlement of industrial 
disputes in force in any 
State.".' 

Clause 20 

2. That at page G,-
(i) line 10,-

afteT "shall be laid" inseTt "as soon 
. Us may be after it is made"; 

(ii) line 12,-
omit "or more", 

(iii) line 14,-
fo" "successive sessions aforesaid" I 

substitute "session immediat-
ely following". 

(ii) 'In accordance with the pro-
v isions of rule 111 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed to 
enclose a copy of the Official Trustees 
(Amendment) Bill, 1964, which has 
been passed by the Rajva 3abha at its 
sitting held on the 30th November, 
1964.'. 

OFFICTAL TRUSTEES (AMEND-
MENT) BILL AS PASSED BY 

RA.JY A SABHA 

SecretarY: Sir, I lay On the Table of 
the House the Official Trustees (Am-
endment) Bill, 1964, as passed by 
Rajya Sabha. 

1UO hrs. 
COMMITI'EE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

FIrrY-SIlCOND REPoRT 
Shri Krishnamoorthy Rao (Shim-

oga ).: I .beg to present the Fift)'-
second Report of the Committee on 
Private Members' Bills and Resolu-
tions. 

12.20! Ms. 
APPROPRIATION (No.6) BILL, 1964 

The Ministler of Finance (Shri '1'. 
T. Krishnamachari): Sir, 1 beg to 
move:'" 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out ~ the 
Consolidated Fund of India for the 
services of the financial year 1964-
65, be taken into consideration.". 
Mr. Speaker: Motion moved: 

"That the Bill to authorise pay 
ment and appropriation of certain 
further sums from and out of 
the Consolidated Fund of India for 
the services of the financial year 
1964-65, be taken into considera-
tion.". 

12.21 hrs. 
CALLING ATTENTION TO MATTERS 

OF URGENT PUBLIC 
IMPORTANCE-Contd. 

(ii) RECENT DEVELOPMENT IN BHUTAJOI 

Mr. Speaker: I have to submit to the 
House that I got an intimation from 
the Minister of State in tihe Mmistry 
of External Affairs that she wanted 
to make a statement on the situation 
in Bhutan, and she wanted'o have 
this opportunity to make that state-
ment. 

Shrimati Renuka Ray (MaIda): I 
have sent a calling-'attention-notice on 
that. 

Mr. Speaker: I have been receiving 
many calling-attention-notices on this 
subject, and I have been disallowing 

'Moved with the recommendation of the President. 
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all those notices on the plea that it 
_s an Internal II1ftlr. I must say 
with a certain amount of pain that 
Uhe Government also represented 
that this was an internal affair and 
this should not be given publicity and 
\ll7e should not raise it. I dis-allowed 
all those notices. But suddenly I 
learnt in the morning after I had dis-
allowed all those notices, that the hon. 
Minister wanted to make a statement. 

Mr. S. M. Banerjee (Kanpur): We 
should also be allowed to put ques-
tions. 

Mr. Speaker: Of course, I shall 
allow questions, if I allow that state-
ment to be made. 

It might be that there might be 
pressures or there might be other rea-
sons. This situation has arisen that 
so far as I learn, that statement I.i 
going to be made in the other House. 
Therefore I shall be asked for an ex-
planation as to why I had disallowed 
them when the same statement was 
being made there. But when Govern-
ment have represented to me that 
it is not in the country's interest or 
public interest that such a statement 
should be made Or such a calling-at-
tlention-noice should be discu~sed, and 
I agree with them and disallow those 
notices, how is it that they come up 
again suddenly and say that the hon. 
Minister wants to make a statement? 
That certainly puts me in a very awk-
ward position. 

Shri T. T. Krlshnamacharl: May I 
submit that you had formulated the 
motion for my Bill but not put it to 
vote7. 

Mr. Speaker: Yes, I had, but I was 
getting messages that the han. Minis-
ter wanted to make a statement. 
There were other pressures also. 
3i'1"e that statement is going to be 
made in the Rajya Sabha, If I do 
not allow it now, I would be put in 
a difficult situation later on when 
that statement U made in the other 
House. 

Ma.tter6 of Urgent 
Public Importa.nce 

Shrl Bari Vlslmu Kamath (Hoa-
hangabad): By your leave, I am ODe 
of those Members who had given • 
call attention notice, and yau hid 
disiJlowed it. I submit that in vi_ 
of the latest developments, it is no 
longer an Internal attair because the 
Bhutan Government has requested 
the India Government fOr assistance 
in getting the officers, civil and mili-
tary, who have fled the country ap-
prehended. 

Mr. Speaker: When can the state-
ment be made? 

The Minister of State in the MiDis-
try of External Affairs (Shrimati 
Lakshmi Menon) : Any time you 
direct. 

!\Jr. Speaker: Would 5 P.M. be con-
venient? 

Shrlmati Lakshmi MenoD: The 
statement will be made in the other 
House at 12.30. 

Mr. Speaker: I will ask the Minis-
ter to make the statement here just 
now. 

Shri Rajendranath Barua. Shri 
Yogendra J'ha, Shri Hukam Chand 
Kachwai, Shri Ramchandra Vithal 
Bade, Shri P. C. Borooah, Shri 
Rameshw~ Tantia, 5'lIri Yashpal 
Singh, Shri Parkash Vir Shastri, 
'Shri N. H. Samnani, Shri Inder 
J. Malhotra, Sardar Kapur Singh, 
Shri Narendra Singh Mahida, 
Shri Hem Barua, Shrimati 
Renuka Ray, Shri Krishna Pal 
Singh, Shri Nath Pai, Shri Hari 
Vishnu Kamath and Shri N. C. Chat-
terjee have sent notices calling 
attention. In response to this a state-
ment is being made. I will allow each 
of these Members to ask a question. 

The MiJlister of state in the Minis-
try of External Alfairs (Shrimati 
Lakshmi Menon): Government under-
stand the concern dispJayed by many 
Members ot the House about recent 
developments in Bhutan. 

On November 27, an authoritative 
statement was .issued by the Druk 
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[Shrimati Lakshmi Menon] 
Gyalpo's Government whlch should 
set at rest any fear or apprehension 
or ,any further sJ)e(!ulation about these 
developments in Bhutan, which are 
internal in character. As the state-
ment issued by the Druk Gyalpo's 
Government On November 27 said the 
situation in Bhutan is fUlly ~der 
control. Altogether, two Army 
Officers, including the Deputy Com-
mander-in-Ohief of Bhutan Army, and 
four civilian officers fled the country. 
They appear to have done so under an 
exaggerated sense of fear of action 
that may be taken against them on 
the King's return from Switzerland 
for dereliction of duty during his 
absence. The statement added that 
the King has taken steps to replace 
the officers, who deserted their duty. 

To the best of Government of India's 
knowledge, there is no disturbance or 
disorder of any kind whatever in 
Bhutan The King has resumed fuJI 
responsibility for the administration. 

OUr relations with Bhutan, one of 
our closest and nearest neighbours, 
are most cordial and friendly. The 
King of Bhutan is deeply interested 
in the modernisation of his country 
and the rapid economic, social and 
educational advancement of his people. 
In this task the Government of India 
remain committed and anxious to give 
all possible assistanCe to the Govern-
ment of Bhutan. 

Mr. Speaker: The situation is a 
d.elicat~ one and so in putting ques-
tIons Members would kindly be dis-
creet. 

IliI" .. ( lil"TWif ) 'llT!!mA" it 
qrn ~ SAil<: .tT ~ ~ fir; 1J.Zl'f 
it~it~~~~~~ 
~ 'IfTlT l"J7l" ~ ~ m m"lT ~ ~ 
~ ~? 
8hrimati LakMmi MeJlO.Il: We have 

no information. 

8hri Hari Vishnu Kamath (Hos-
bangabad): Is it not a fact that the 

Government of Bhutan has asked the 
India Governm .. nt fOr assistance in 
getting those officers, civil and mili-
tary, who have fled the country. ap-
prehended? If so, 'Nhat sort of as . ., is-
tance exactly have thcy in mllld? 
Have they made it c1car? Ha\'c they 
also asked Government to ascertain 
the whereabouts of these people and 
get them apprehended? 

Shrimati Lakshmi Menon: If the 
Government of Bhutan ask the Gov-
ernment of India for any assistance, 
that will be given. 

Shri Hari Vi~u Kamath: She is 
beating about the bush, evading, ..... 

Mr. Speaker: I am getting it clari-
fied. 

Shri Hari Vishnu Kamath: It has 
become routine with them nowadays. 

Mr. Speaker: The question is WM-
ther the Bhutan Government have 
asked our Govcrnment to give them 
some assistance in order to apprehend 
thOSe that have gone out. 

Shrimati Lakshmi Menon: No, Sir. 

Shri Hari Vishnu Kamath: Then the 
press reports are incorrect. 

Shri Hem B.u-ua (Gauhati): The 
situation in Bhutan is a matter of 
great concern to Us because it is re-
ported that China is involved in it. 
May I know whether the Government 
have information that four Chinese, 
some of them were working under 
the Bhutanese Government, have been 
arrested due to involvement in this 
matter, and also that the Commlll-
sioner of South Bhutan is guilty of, 
as reported in the newspapers, 
amassing arms and ammunitions, if so, 
what is the actual position regarding 
this? 

Shrlmaii Lakshmi Menon: I have 
given in the statement the actual posi-
tion. The rest, all these other things 
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that the hon. Member has raised, are 
really all internal matters with which 
'We have nothing to do. 

Shri Hem Barna: She has said that 
it lS an internal matter. I have a 
humble submission to make there. 1 
have said specifically that there are 
instances of Chinese being Involved 
in this matter, and because of China's 
attitude towards oUr country, it is a 
matter of great concern to Us also, as 
much as for Bhutan. Therefore ..... 

Mr. Speaker: Has the Minister any 
infocmat;on whether any Chinese are 
involved in this whole ~ffairs? 

Shrimati Lakshmi Menon: No. Sir. 
I tave already said we have no infor-
mation. 

Shri Nath Pai (Rajapur): Have Gov-
ernment tried to find out the veracity 
of r('ports in a section of the papers 
that the present developments In 
Bhutan are the result of the efforts of 
a group which wanted to bring about 
basic changes in the relationship that 
eXIst., between India and Bhutan, or 
"rp the present developments only a 
;\orm in a tea cuP. being the result 
01 the adventurps of a cine star? What 
i.< the truth? 

Shrimati Lakshml Menon: The 
latter part of the question is the truth. 

Shri Nath Pal: The first part of 
the question stands? 

Mr. Speaker: Han. Members ought 
10 be careful that they do not put 
.uch catchy questions that the Minis-
ter must be caught in it one way or 
the other. 

Shri Harl Vishnu Kamat.b: The 
Minister also should be clever enough 
not to be caught. 

Mr. Speaker: The Minister also 
should be careful in this resnect. I 
actually feel-1 am n-:>t cert~inly a 
judge in that r(>Spec!, If is for the 
Go"ernment-that the answer ought 
to haVe been carefully made. 

Shrl Nath Pal: I disclaim any In-
len tion of cathlng anybody. I 0017 
want to elicit opinion. 

Shri Har! Vishnu Kamath: If the 
Minister is willing to be caup;ht. how 
can we help it. 

~r ~ f,,~ (;f;wrr) : ~ 
~. ~ '«'IT "f@ ~ f~ ;rr~'!i ~<ml' 
$~~~;fRitmmtVT 

~ 

~r ~ f~ : 'fin ~ ~ 
f.2W£ it ~ ;mr ~ f~ '¥T'f;it mor 
~~~~if~¢~ 
~~~ ~? 

Shrlmatl Lakshmi Menon: How does 
it arise? 

Shri Krishnapal Singh (Jalesar): It 
this information which the Minister 
has given to u. does not prove abso-
lutely correct, later on have we got 
adequate forces in the area to deal 
with any eventuality that may arise? 

Mr. Speaker: Which information? 
I could not follow myself. 

Shr\ KrishnaPaI Sin&'h: Information 
about the developments. 

Mr. Speaker: Is there any agency 
to J[et that information? To certam 
questions the Minister has said she 
has no information. Have we got 
adequate agency to get information? 

Shrlmatl Lak~hmi Menon: We have 
J[ot our Political Officer in Sikkim. 
who also deals with Bhutan. 

lUO hrs. 

APPROPRIATION (NO.6) BILL. 
19M-Contd. 

Shri Ranga (Chittoor): I would like 
to have "orne information from the 
hon. Minister. This is a huge sum 
whioh the hon, Minister is asking the 
House to vote, to be spent from the 
Consolidated Fund. 
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[Shri Ranga] 
The House has already passed all the 

IUpplementary demands. We would 
like to know how 1ft1is mcmey is going 
to be obtained by the Goverrunent. 
Is it from out of the surplus re-
venues they have been able to collect 
from the budgetary sanctions that we 
had already given? Is it that they 
have been able to collect very much 
more that they could meet the,e 
demands alO¥.> from out of th~ surplus 
in the revenues that they have deriv-
ed or is it from the ways and means 
advances that the Reserve Bank of 
India would be making available to 
them and if so, to what extent and in 
what manner? Or is it going to be 
met by deficit financing and resorting 
to the Nasik Press? We would like 
to have enlightenment in regard to 
this matter. 

When Parliament passes the budget 
'ind the deJll8Ddl MCI aenc:tiOng this 
money, Parliament has always been 
pressing that Government Should not 
propose the imposition of fresh taxes 
over and above their day to day, 
month to month and year to year 
demands and there should not be too 
mUCh of over-collections. That has 
been our general complaint through-
out year after year. We also find year 
after year that they have been able 
to collect So much more than had 
been anticipated by the Government. 
Every time the former Finance Minis-
ter used to say that there is no harm 
at all if something more came to be 
collected, because that would be 
utilised for nation-building purposes. 
But that is not the proper budgetary 
procedure. Therefore, the House has 
been taking exceptio!! to it and giving 
exhortations to the successive Finance 
Ministers that they should ask only 
tor that muc'h amount of money and 
Plssibly a little more or a little less, 
but not in such substantial sums, as 
woul..be neoo ed to finance the ex-
penditure thOt is sanctioned by Par-
liament. But unfortunately, it has 
not been ob<;ervcd in practice. There-
f()r". we would like to have a detailed 
sf",o'ement from the Ministe!'-if hE' 
likes on the present occasion or on 

some other occasion-as to what bud-
getary policy he would like to be pur-
suing in coming to this House and 
asking for sanctioning various grant!< 
and also for the acceptance cif his 
taxation proposals, so that he would 
not be eollecting from the public so 
much more than what would be need-
ed, with which it would be possible 
for him to finance such huge expendi-
ture for which he gets sanction from 
this House through the supplementary 
grants. 

Shri S. M. Banerjee: Sir, let me 
lend my support to what Mr. Ranga 
has said. In addition, I would like 
to know from the Minister one or two 
things. When the supplementary 
demands were being discussed, a num-
ber of Members including myself, Mr. 
Dandekar and others, raised the ques-
tion of payment of enhanced D.A. 
under the demand for the Atomic 
Energy Department. Sir, we were 
assured in this House on 26th by the 
Minister, and on the day when we 
were having the discussion On the 
supplementary grants .... 

Mr. Speaker: Under the Appropria-
tion. Bill. How can 'he discuss the 
supplementary aemands? 

Shri S. M. Banerjee: May I invite 
your kind attention to rule 218(4)? It 
says: 

''The debate on an Appropriation 
Bill shall be restricted to' matters 
of public importance or adminis-
trative policv implied in the 
grounds covered by the Bill .... " 

Mr. Speaker: But there has been 
a discussion on the suppl~mentary 
demands. Mr Ranga raised; of 
course, a pertinent question.: Ail 
matters would be of public import-

. anCe no doubt. ..... 

Shri S. M. Banerjee: My submis-
sion comes under. 
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"AdministratIve pollcy Implied 
ill the groWld& covered by the 
Bill" 

The question of dearness allowance is 
cOvered by the Bill. If . you look at 
the schedule, a certain sum Is asked 
tor to meet the enhanced D.A. given 
to the employees of the Department 
of Atomic Energy. We got no answer 
to our point from Mr. Bhagat alsO. 

Mr. Speaker: Let him read the rule 
further. It says: 

''which have not already been 
raised while the relevant demands 
tor grants were under discussion." 

lie himself saYs that he raised it. I 
do not doubt it is a matter of public 
i,mportance, but we spent 4 hours dis-
eussing those demands. 

Shrt S. M. Banerjee: I abide by 
your decision, Rir. Today this ques-
tion has becom~ a matter of grave 
public importance. You must have 
~n in today's newspapers that the 
Cabinet has taken a decision to wait 

. for the Das Commission's report to ..use the D.A. That is contrary to 
~e assurances given by the Minister. 
First of all, I want to know from the 
Minister whether Cabinet has taken a 
ileci1>ion to defer increasing the P.A. 
till the Das Commission report is 
INbmitted. It that is correct mv sub-
mIssion will be. today 22 lakh Central 
Government employees who have 
earned this increase in D.A. according 
.., the Pay CommIssion formula are 
1telng denied this concession only 
~ause of the prestige of the Govern-
",ent of India. They have appointed 
~ Commission, but to us this is a sort 
., dead commission, because nobody 
has submitted ally memorandum. I 
ymullj like to tell the Minister that 
thl. will result in gTeat ag;tation and 
trf'at discontent among the Central 
Government employees. 

Mr. Speaker: He has given that 
1Varning already. We have heard it. 

RhrJ Nath Pal: (Rajapur): I would 
very' 'I/Iuch eadorse t<be plea which 

Mr. Banerjee has made that the Fin-
ance ¥inisrer tries to enlighten the 
Ho\lSe liS to the exact position and as 
to what ameli<>rative measures Gov-
ernment is contemplating to give to 
the employees in view of the accepted. 
rise in cost of living and the failure 
of the Commission to make a report. 
I do not want to elaborate on It, 
because in his speech yesterday, he 
himself was rather courageous 
enough to say that the hardships are 
genuine and the situation is a grave 
one. If he 5hows that awareness 
about the economic situation in gene-
ral, he would very well appreciate the 
hardships to fixed income· groups. I 
want to have a reply from him in this 
regsrd. 

Then, Sir, within the ambit strictly 
laid down by the rule, the latter part 
of which yOU have brought to our 
notice. I would like to point out that 
there is a gTant for the Ministry of 
Steel. Mines and Heavy Industries. 
Repeatedlv we have tried to emphasise 
the Parliament's keen desire that it is 
the Indian engineering skill which 
should be CUltivated. encouraged and 
developed. We do not want to import 
ready-made large-scale toys at which 
we look with wonder and admiration 
like steel plants. The Finance Minis-
ter is one of the few Cabinet M'mia-
tel'S who knows the significance and 
implications of developing Indian 
engineering skill. He has been asso-
ciated with the development of steel 
ever l'ince the Rourkela plant wu 
started. Sir, does not the G'v,rnment 
feel very small in facing the Russiaq.-
team? We should make it clear that 
while we take l:elp, we are not 
beggars. We want assistance, but 
that should not reduce us to the posi-
tiOn of beggars and as one eminent 
journal has pointed out, let us not 
approach the nations which give us 
aid with a soiri t of inferiority com-
plex. The Russiens must be told, 
"We need your help, but we need 
equally to develop Indian E~
gineering skill". The continued 
assodation and participation in 
designing and enp-ineering by Indian 
eRgineers is sOmething on which the 
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[Shri Nath Pro] 
Finance Ministf'r should satisfy the 
House. I am saying this in connection 
with Bokaro. 

There is one little point w'hich, 
though generally covered, has not 
been specifically mentioned. 1 am 
referring to what the Prime Minister 
and the Government spokesmen have 
offered by way of comment on the 
development of atomic energy. Where 
as they are gOing to concentrate and 
make more funds available, about 
whiC'h there cannot be two opinions 
in the House ·Or in the country that 
we continue OUr research in the 
atomic field, what the Prime Minister 
has, I am afraid, said has added to 
confusion rather than any kind of 
clarity on this is.ue. He made two 
statements ..... . 

Mr. Speaker: Now he is going fer 
away from the Rill. 

Shrl Nath Pal: Atomic energy Is 
there. 

Mr. Speaker: Atomic energy 18 
there, but that has already been dis-
cussed and there is nothing new. 

Shri Nath Pal: Sir, I will conclude 
by referring to the two statements 
made by the Pr;me Minister. The 
Prime Minister t3ld the House that he 
agrees with Shri Masani. The Prime 
Minister does not want the bomb. 
That is not Shri Masani's position. 
Shri Masani doe. want a bomb, an 
American bomb; I,f' does not want an 
Indian bomb. I would like the Gov-
ernmpnt to analy~e It, to stuay jt 
·carefully ..... . 

Shrl Rann: Because Shr! MasanrB 
name has been mentioned, may I be 
permitted to say, Sir ..... . 

Mr. Speaker: No, no. 

Shrl Nath p.u: May I point GUt to 
Professor Ran<l8 who is a very aenior 

Member, the· exact wording. He said: 
"Therefore, we ~hould ask for the 
umbrella". 

Shrl RaDga: We do not want to 
waste our resources in the manufac-
ture of the bomb; that is our stand. 

Mr. Speaker: Order. order. The 
hon. Member should conclude· now. 

Shri Nath Pal: Sir, Shri Hangs'" 
interruption should not lead you to 
cartail my time. 

Mr. Speaker: Ill' himself said that 
he was going to conclude. 

Shrl Nath Pal: want the Gov-
p.rnment not to make ad hoc stale-
ments on this vita. issue. Sometimes 
we speak from a sentimental approach 
rather thnn looking at it from the 
rational side. I will conclude, Mr. 
Speaker, by ph:ting out that the 
Prime Ministel' also said that atomic 
warheads are ,m;ething which he 
would like to navp.. After having said 
that he does not want to have .... 

Mr. Speaker: This cannot be the 
oc~asion to comment On !!he speech 
made by the Prime Minister. 

Shrl Nath Pal: We are going to 
vote for atomic energy research. 

Mr. Speaker: 'ihese demands hav.e 
already been voted. 

Shrl Nath Pal: I do not think I 
ru>ed quote the rule for you. I am 
pointing out thp t these aspects of Ute 
Demands were r.ot covered. I wam 
to say that atomic warheads are the 
last stage of sophisticated development 
in atomic researct.. Let not Govern-
ment a~cept suggel'tions which are a 
contradiction ..... . 

Shrl RaDp: Lt!t not tbe hon. Mem-
ber ...... . 

Shrl Nath Pd: I do not think I 
am infallible. I a1&o make mistakes. 

8hrl 1taDp: We can alao talk. 
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Shri Nath Pai: Who denies you 
that right? 

Shri B.aDp: am talking to the 
Speaker. 

Shri Nath Pai: I am also talking 
to the Speaker. When they see the 
implications. Mr. Speaker ... (Inter-
ruptions). Sir, I will not be interrupt-
ed like this. 

Mr. Speaker: Those controversies 
are not to be taken up now. 

Shri Natb Pal: If I am interrupted 
I will play the game. 

Mr. Speaker: Game should not be 
played. 

Shri Nath Pai: I am sorry, Sir. I 
did not interrupt him when he spoke. 
May I, therefore, conclude with this 
submission. Sir, that on the points 
that I have made the Finance Minis-
ter shou1-i try to 9hed some light and 
remove the co,-,fusion whioh speaks of 
more contradkt:"~ 0- lack of think-
ing on the part of Government rather 
than any co-ordinated collective 
thinking. 

Shri Narendra Singh Mahida 
(Anand): Sir, I would like to correct 
Shri Nath Pai. Shri Masani never ..aid 
that bomb should be taken from 
America. He mentioned "either 
Russia or America". 

Shri Nambiar (Tiruchirapalli): What 
is the meaning of "umbrella". 

Shri Bade (Khargone): He said 
that if Russia does not give us then 
we have 10 take it from America. 

Mr. Speaker: Onder, order. When 
America was menUined one hon. 
Member stood up and when RussQ;a 
was mentioned another hon. Mem-
ber stood up. 

Shri T. T. Krishnamachari: Sir, 
the point made by ~e leader of the 
Swatantra Party in regard to large 
sums of money vaUld is met like 
1687(Ai)LSD-5. 

this. I can mention to him that the 
sum voted under Demand No. 125 is 
in the nature of a revolving fund for 
the pUJ'chase of foodgrains and it will 
come back again. Therefore, the re-
sources needed would be there. It is 
more or leSs self-financing. But the 
totality of the transaction has to be 
given and that is why we have given 
this amount which would cover the 
total transaction even if it is on the 
outside limit. 

He r"ised the question of budgetary 
policy ana asked whether we are col-
lecting more taxes than what we need. 
I do not think within the next 25 
years anv Finance Minister would !Je 
there who would be oollecting more 
taxes than we need. We are collect-
ing taxes and we are also borrowing a 
large amount of money. Therefore, we 
are never likely to collect all the 
taxes we need which will cover also 
ail our borrowings. If he wants to dis-
cuss this matter further as a question 
of budgetary policy. I would suggest 
to him that the month of March wouI(1 
be ideal for the purpose. 

With regard to dearness allowanre 
had answered that question. -So far 

as any claims that the governmer.t 
servants may make, those claims wnt 
be considered. But the point about It 
is that the Government have not made 
up their mind as to whether they 
should await the arbitrator's decision. 
Whether the arbitrator is SIOlIIeborty 
whom the hon. Member likes or not 
is a different matter. The G<Jvernment 
have appointed an arbitrator and 
whether his decision should be awa;t-
Ed is under coruri.deration 

Shri S. M. Banerjee: I never said 
that. 

Shri T. T. Krisbnamaebari: I am 
sorry, Sir, I am not yielding. Whether 
the arbitrator's decision should be 
accepted or not is a matter for &e 
Government to consider. 
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[Shri T. T. Krishnamachari] 
So far as atomic energy is conce~n

~d, again the bon. Member has raised 
a question of policy. In fact, I do not 
want to get deePEtr into this matter. 
I think the Prime Minister's state-
ment is e~ly clear. One day he 
dealt with all aspects including what 
we might call, our own phil~phi: 
approach to the problem. On the Se-
cond day he was extremely clear, 
when he intervened in the debate on 
foreign policy, that the economies of 
the propogition should be considered. 
That practically rules out the question 
of our entering into this atom bomb 
race. 

Sir, I have nothing further to add. 

Shri Nath Pal: What about steel? 

Shri Harl VIshnu &math: Sir, you 
have held on many an occasion thaL 
the Minister should answer the point~ 
raised. 

Mr. Speaker: Because I had he!<l 
that all these points should not hav£ 
been raised here 1 did not stress tha~. 
I shall now put the motion to th'! 
House. 

Shri Hari Vishnu Kamath: Sir, 
when a vote is taken there should be 
quorum in the House. 

Shri Nambiar: Always. 

Shri Hari VIshnu Kamath: I WOn-
rer whether there is one. When you 
are voting CTores of ruptes . ther'.· 
should be at least quorum in the 
Hou3e. 

Shri Nambiar: If the money is l~s 
quorum need not be there. 

Mr. Speaker: The bell is being runE(. 

Now there is quorum and I sha'l 
put the motion to the vote of the 
House The question is: 

"That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out of 

Ordinance 

the Consolidated Fund of In,dia 
for the services of the financiaL 
year 1964-65 be taken in<.o COllSJ,-

deration". 
The motion was adopted. 

Mr. Speaker: The question is: 

"That clauses 1 to 3, the Sche-
dule, the Enacting Formula and 
the Title stand part of the Bill." 

The motion was adopted. 
Clauses 1 to 3, the Schedule, the-
enacting tamr.ul.a. and the Title were-

added to the Bill. 

Shri T. T. Krishnamachari: Sir, I 
move: 

"That the Bill be passed." 
Mr. Speaker: The question is: 

"That the Bill be passed." 
The motion was adopted. 

12.50 hrs. 
RE: ESSENTLAL COMMODITIES 

(AMENDMENT) ORDINANCE 

Mr. Speaker: Yesterday Shri 
Kamath had raised a point on which 
Shri Hathi wanted to say something. 

The Minister of State in the Mints-
try of Home Affairs (Shri Hathi) : 
Yesterday Shri Kamath had raised the' 
point as to why the statement does 
not include the reasons for amending 
the Criminal Law Amet1l1ment Act 
in addition to the Essential Commo-
dities Act. The statement contained 
the reasons for both. The only reason 
for his impression that it did not 
cover both was, whereas Item No. l()' 
said that "Shri C. Subramaniam to 
move for leave to introduce a Bill 
further to ameni the Esseential Com-
modities Act, 1955 and the Criminal 
Law Amendment Act, 1962", item N" 
11 mentioned only the Essential Com-
modities (Amendment) Ordinance, 
1964. Now, the short title of the Ordi-
nance is, as is mentionel:l in that list, 
the Essential Commodities (Amend-
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Ordinance, 1964 (No. 3 of 1964); the 
short title of the Bill is also the same. 
The long title for both are also the 
same. While introducing the Bill, the 
Minister in cha!rge mentioned the 
long title. mentioned the short title. 
Otherwise, ·both the long title and the 
short title are identical and the rea-
sons have been given. 

Shri Bari Vishnu Kamath (Hosh-
angabad): By your leave, 3in import-
ant point arises out of the statement 
just now made, and that is this. A3 
far" as I am aware, the list of busi-
ness or agenda is drafted, prepared 
and finalised in the Lok Sabha Sec-
retariat and it bears the imprimatur 
of the Secretary. So, any error ap-
pearing in the agenda or the list of 
business will be laid at the dOOr of 
the Secretary. It is not clear whether 
in this case it has been the responsi-
bility of the Ministry Or of this Sec-
retariat. Where did the mistake creep 
in? 

Mr. Speaker: He has stated that. So, 
he C'an only say that even if the mis-
take !tad been made in the Ministry, 
it ought to have been corrected by 
this Secretariat, our office. 

Sbri Hari Vishnu Kamath: Who 
made the mistake? 

Mr Speaker: The Ministry. 

Shri Hari Vishnu Kamath: Let the 
Minister a<lmit that. In one place the 
long title was quoted and in another 
place the short title. 

Shri Hathi: I admit it I do not want 
to blame the Secretariat here. 

Shri H. V. Kamath: Then it is 
alright. 

12.52 hrs. 

WEALTH-TAX (AMENDMENT) 
BILL-contd. 

Mr. Speaker: The House will now 
take up clause by clause consideration. 

Out of 5 hours anotted, 3 hours and 
.0 minutes have been taken and 1 
hour and 20 minutes now remain. 

Clause 2.-(Amendment of section 2). 

Amendments made 

(i) Page 2,-
omit lines 7 and 8 (41). 

(ii) Page 2, line 9,-
omit "(ii)". (42). 

(Shri B. R. Bhagat) 
Shri Man Sinh P. patel (Mehsana): 

As my amendment No. 22 had been in-
corporated in the Government amend-
ment, I am not moving It. 

Mr. Speaker: The question is: 

"That clause 2, as amended, 
stand part of the Bill" 

The motion was adopted. 

Clame 2, as amended, was added to 
the Bill. 

Clame 3 was added to the Bill. 

Clause 4.-(Amendment of section 4). 

Shri N. Dandeker: I beg to move: 

Page 4,-
ajte-r line II, insen-
'( aa) the following proviso 

shall be inserted at the end, name-
ly:-

"Provided that the provisions of 
this sectiOl' shall not apply to any 
transfer made before the 1st April, 
1964"" (23). 

The object of this amendment, very 
briefly, is this. The present Act states 
that certain transfers of property by 
the husband to th2 wife, by the father 
to his children or by a male person in 
the long-term interests of his wife 
and children should be included in the 
wealth of the transferor. The new 
amendment applies this to an "indivi-
dual" sa that whether the transferor 
is a male or female, transfers by both 
are taken in. So far the principle is 
all right. Now I come to the amend-
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ment which I have proposed. At the 
time the Wealth-tax Act was passed, 
transfers made until the date on which 
that Act came into force were exclud-
ed. Correspondingly, the only object 
of the amendment that I have brought 
is to say that the provisions of thi. 
section, namely, transfer section where-
by the transferred property would be 
included in the property of the trans-
feror shall not apply to transfers made 
before the 1st April 1964. I hope 
Government will find it possible to 
accept it. It is exactly in accordance 
with the provisions of the Wealth-tax 
Act, at the time it was brought in, in 
relation to transfers which took place 
before the Wealth-tax Act came into 
force. My amendment aims at pre-
cisely the same thing. 

The Minister of Planning (8hri B. R. 
Bhagat): We are not in a position to 
accept this amendment. The Wealth-
tax Act has been in operation since 
1957. In the other amendments that 
we have proposed we have already 
tried to give effect to some of the ex-
emptions made applicable in the Gift 
Tax Act. This will be effective in 
respect of the transfers to which the 
increased rates of taxes introduced by 
the Finance Act, 1964 and the latter 
Act will be applicable. It will con-
siderably mitigate the effect of sec-
tion 4. Therefore, it is not possible to 
accept this amendment. 

Amendments made: 

(i) Page 3, 

to?' lines 27 to 34, substitute ,-

'(a) in sub-section (1)-

(i) for the words "there shall be 
included, as belonging to 
him", the words "there shall 
be included, as belonging to 
that individual" shall be sub-
stituted; 

(ii) in clause (a)-

(A) for sub-clauses (i), (ii) 
and (iii), the following sub-

cla1U~ mill be IlI.h.tituted, 
namel,.:- (1). 

(ii) Page 4,-

after line 11, insert--

'(B) the following proviso shaH 
be inserted at the end, name-
ly:-

"Provided that where the trans-
fer Of such assets or any part 
thereof is either chargeable to 
gift-tax under the Gift-tax Act, 
1958 (18 of 1958) or is not charge-
able under section 5 of that Act, 
for any assessment year commenc-
ing after the 31st day of March, 
1954 the value of such assets or 
part'thereof, as the case may be, 
shall not be included in comput-
ing the net wealth of the indivi-
duaL .. .'; (2) 

(Shri B. R. Bhagat) 

Mr. Speaker: I will now put amend-
meht No. 23 of Shri Dandeker to the 
vote of the H:ouse. 

Amendment No. 23 was 'PUt and nega-
tived. 

Mr. Speaker: The question is: 

"That clause 4, as amended, 
stand part of the Bill". 

The motion was adopted. 

C!a!l.$e 4 as amended, was added to 
, the Bill. 

Clause 5.-(Amendment of section 5). 

Shri N. Dandeker: I beg to move: 

Page 5,---4.fter line 6, insert-
• (iii) the following further pro-

viso shall be inserted at the 
end, namely:-

"Provided further that the value 
of shares of a newly established 
Company held by the assessee 
shall not be assessed for Wealth-
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tax for a period of five years from 
the establishment of the Company 
in question.".'. ",(24). 

1 would like to say just one word 
about this. The object of this amend-
ment is the same as the one contained 
in the Principal Act, with purely a 
verbal change. When the Wealth-tax 
Act came in, investments in new in-
dustrial undertakings were excluded 
from the term "wealth". I am asking 
for a similar exclusion in tIlls parti-
cular clause. The point I wish to 
make is this. I think there is every 
need to give encouragement for in-
vestment in new undertakings. I am 
sure the Government is aware that 
among the many reasons for the slac-
kening of general industrial growth 
and for the extremely slack activity 
in the stock exchanges over the last 
year or two has been the fact that 
new investments are not coming in. 
Now, in the original Wealth-tax Act 
new investments in industrial under-
takings were excluded precisely fo, 
the reason that investments in such 
undertakings should be encouraged. 
The amendment which I have moved 
is to the same effect. I have some 
knowledge of the effect which this 
IIOrt at provision in the original 
Wealth-tax Act did have upon the ex-
tent to which private investors at all 
levels, whether assessees or not, were 
attracted to new industrial under-
taking!!. 

13 blS. 

I have also experience, particularly 
over the last two years, how companY 
floatations have become increasingly 
difficult and how it is almost impossi-
ble to raise additional cllPital without 
going to institutional lenders. I do 
hOPe that Government will see the 
point that whatever may he the case 
for encouraging industrial develop-
ment, an essential element in such in-
dustrial develppment is that invClIt-
mellt for the first five ye/ll"s in it 
should lie exempt from wealth.tu. 

Th~ re~ f91" ~g fllf tllat 18 IIDt 
8ODletin, theoretieal but the practical 

BiLe 
fact that almost every company of any 
consequence that has been floated in 
recent years does not pay any divi-
dend during the first four or five years. 
There may be exceptions, but in most 
cases, particularly in heavy engineer-
ing and in industry where the period 
of gestation and the period of initial 
development is long, there are no divi-
dends in the first three to five years. 
The original provlsions in the Wealth-
tax Act whereby investments in new 
undertakings were exempted was, I 
think,very sound and the amendment 
that I have suggested is to restore that 
by way of a simple proviso such as I 
have proposed. 

Shri B. R. Bhagat: I am sorry, I am 
not able to accept this amendment be-
cause as the hon. Member has said, it 
will ~estore the original position of 
the Act when it was passed in 1957. It 
is true that at that time he Wealh-
tax Act contemplated exemption, but 
In 1961 when the Income-tax (Amend-
ment) Act was passed, section 84 of 
the Income-tax Act provided sufficient 
exemptions to new companies. There-
fore, taking the two together, at that 
time it was considered that it will 
be a better way of providing relief. 

Shri N. DaIldeker: I have not told 
him ahout the income-tax at all; I 
have told him about the wealth-tax. 

Shri B. R. Bhagat: I am giving the 
reason, namely, that in 1961 when 
the Income-tax Act was amended. 
section 84 provided similar exemptions 
to new undertakings. Therefore at 
that time It was felt that both these 
concessions were not necessary and 
this exemption under the Wealth-tax 
Act is being taken away. 'I'Ilere is no 
case. according to me, for i~ restor .... 
tion. 

1Ir. Speaker: I will PUt _ 8lI.end-
ment of 8hrI Dandeker (No. 14) to the 
vote of Ule 1Iouae. 

A~ No. " ,.. put G1Id !lega.. 
tlwd. 
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Mr. Speake&': The question is. 

''That clause 5 stand part of the 
Bill". 

The motion was adopted. 

Clause 5 was added to th.e BiI!. 

Mr. Speaker: 1 shall now put clauses 
6 to 17 to the vote of the House. Th2re 
are no amendments to them. 

Shri N. Dandeker: Sir, 1 want to 
oppose clause 7, the whole of it. 
Clause 7 is concerned with the amend-
ment of section 7 of the principal Act 
in a most important way and 1 will 
ask the indulgence of the House to 
allow me to expound why 1 think it 
is altogether wrong. 

Section 7 of the Wealth Tax Act, 
which is basic to the charging of 
wealth-tax, is concerned with the 
manner in which the value of an asset 
for the purposes of wealth-tax com-
putation is to be determined. The 
section reads as follows-I am reading 
sub-section (I) of section 7 of the 
principal Act, that is, the Wealth-tax 
Act:-

"The value of any asset, other 
than cash, for the purposes of this 
Act shall be estimated to be the 
pri~e which is the opinion of the 
Wealth-tax Officer it would fetch 
if sold in the open market on the 
valuation date." 

Clause 7, sub-clause (a) of the 
amending Bill seeks to insert the 
words-

"Subject to any rules made in 
this behalf". 

as the opening words of sub-section 
0) of section 7 of the Wealth-tax Act. 

submit that this would virtually 
destroy .sub-section (1) of section 7 
of the Act completely. 1 cannot under-
stand how the price of an asset which 
In the opinion of the Wealth-tax Offi-
cer it would fetch if sold in the open 

market on the valuation date can be 
the subject of rules to be framed by 
the Central Board of Direct Taxes. 
What the section requires is the price 
which in the opinion of the Wealth-
tax Officer not of the Central Board 
of Direct Taxes or anybody else, that 
assets would fetch if sold in the open 
market. If one has some regard to 
the meaning of those words which 
still remain the principal provision in 
section 7 as regards valuation, the 
insertion of the words "Subject to any 
rules made in this behalf" seems to me 
somewhat ridiculous. But 1 do not 
merely want to say that it is ridicu-
lous; 1 think, it destroys the whole 
section, the entire basis and it ren-
ders it infructuous. 

However 1 imagine that the cons-
titutionality of it has been examined. 
Whatever may be the u!tTa vires or 
intra vires nature of the proposed 
'rules according to which somehow the 
'Value at which the asset can be sold 
in the open market will be determin-
ed in accordance with the rules, it 
seems an incredible proposition that 
somebody can propound rules as to 
the value at which an asset can be 
sold in the open market. 1 myself 
think such Rules would be ultra vires. 

But 1 do not wish to leave it at that; 
1 wish to say that it destroys the en-
tire fundamental basis for the valua-
tion of assets in reference to which an 
assessment has to be made. Either 
the Government must say that the 
value of an asset should what they 
think it is and leave it at that; or they 
must say that the valuation of the 
asset shall be in accordance with the 
principles laid down in section 7 of the 
principal Act itself. 

As I said yesterday, I am aware that 
in regard to certain specific assets 
there could be practical difficulties of 
ascertaining their value in accordance 
with this particular provision, namely. 
what they would fetch, in accordance 
with the opinion of the Wealth-tax 
Officer. if sold in the open market. 
And 1 would fully understand it, if 
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the proposal was for the removal of 
doubts in regard to such peculiar type 
,of assets. I may mention, for instance 
the valuation of interest in expectancy 

.In a reversionary estate; there is also 
difficulty, for instance about the 
valuation of pensionary' benefits where 
:it is a commutable pension. I could 
name two or three other types of 
. assets where there could be great 
difficulty in opinion about what they 
"Would fetch if sold in the open mark-
.et. But in order that, in those parti-
..eular cases, guidelines may properly 
be laid down by way of rules for the 
purposes of their valuation; the pro-
'Position that the entire net or gross 
-estate minus debts of a person should 
'be valued in accordance with execu-
tive rules while, at the same time, 
,piously chanting that such value would 
be the price which it would fetch, if 
sold in the open market, seems to me 
"to render the whole thing utterly 
meaningless. 

I do feel that it is a very serious 
'proposition. It is no more and no less 
than the proposition that the valuation 
of the net estate of a person for the 
purposes of assessment to wealth-tax 
shall be what the Central Government 
decides by framing rules on the sub-
ject. 

Turning now to sub-section (2) of 
the principal Act, which is sought to 
be amended by sub-cia use (b) of the 
proposed clause 7, the present sub-
-section (2) of the principal Act reads 
"thus:-

"Notwithstanding anything COn-
tained in slib-section (1) "-

-which I have iust now dealt with-

"where the assessee is carrying 
on R business for which accounts 
are main11ined by him regularly, 
the Wealth-tax Officer may, in-
stead of determining separately 
the value of each asset held by 
the assessee in such business, 
determine the net value of the 

:assets of the business as a whole 

Bilt 
having regard to the balance-
sheet of such business as on the 
valuation date and making such 
adjustments therein as the circum-
stances of the case may require;". 

I think, this is an admirable sub-sec-
tion. It gives to the Wealth-tax Offi-
cer adequate latitude in terms of the 
circumstances of the particular case 
to make adjustments to the net assets 
as shown in a balance-sheet drawn up 
by an assessee who maintains accounts 
regularly. It is now sought to amend 
it thus. Instead of the words "the 
circumstances of the case may re-
quire", they wish to put in the words 
"may be prescribed", that is to say, 
prescribed by ru' es 

Here again, n perfectly good provi-
sian of law which may present some 
difficulties in practice,-I have no 
doubt that it does present difficulties 
and I should be very surprised if 
assessment of taxation, whether it is 
of income, wealth, expenditure, gift 
or estate duty, did not present difficul-
ties-is sought to be amended in this 
absurd manner. To get over the diffi-
culties by abandoning the principles, 
and by saying that the valuation in 
given circumstances shall not be de-
pendent upon the circumstances of the 
case but shall be dependent upon some 
kind of rules that may prescribe the 
mode of valuation, it seems to me, is 
virtually throwing out of the whole 
thing completely and allowing the tail 
to wag the dog. 

I strongly oppose this clause and I 
submit that thl! Minister should agree 
that it ought not to be there. 

Dr. M. S. Aney (Nagpur): I entire-
ly agree with what Mr. Dandeker has 
just placed before the House. By hav-
ing this amendment, it comes to thi •. 
There is already a well-defined crite-
rion in the old Act as to how the value 
of any asset can be determined and 
that practice is that it shall be in ac-
cordance with the estimate of the price 
which in the opinion of the Wealth-
tax Officer would fetch if sold in the 
open market. The price prevailing in 
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the open market is there and the 
Wealth-Tax Officer is required to base 
the estimate taking into consideration 
the price in the open market. That is 
the criterion for assessing the value. 
Now, this amendment comes to this. It 
says, it will be subject to such rules 
that may be prescribed. I cannot ima-
gine if they have got any other crite-
rion in their mind. They should let 
us know that. What is going to be 
the criterion then? We are required 
to give assent to this Bill but we must 
know what is the other criterion. The 
assesses are ignorant of what is the 
criterion which the Government is 
going to adopt in regard to the valua-
tion of the assets. I think this IS 1m 
innocuous position, a very ambiguous 
position. The language which was 
quite unequivocal and well-defined in 
the original Act is, on account of the 
change which is being made, being 
made uncertain. I do not think it is an 
improvement on the position of the 
Law as it is. 

Similarly, by taking away the words 
"the circumstances of the case may 
require", the Government is taking 
away the basis On which it is possible 
for th" Wealth-Tax Officers to come 
to a conclusion as regards the matter 
covered by sub-section (2) of the Act. 
Taking away the words "The circum-
stances of the case may require", what 
Is the basis on which he has to esti-
mate? It is as may be prescribed by 
the rules. It is aIr left to be deter-
mined later on under the rules to be 
prescribed of which we have no know-
ledge. We are called upon to give a 
blank cheque so far as this matter is 
concerned. 1 think the better course 
for the hon. Minister would be to 
accept the amendment moved by my 
Ilon. friend. With theBe words, I 
oppose this clause. 

SIIri Nam1tlu: I am ~ I have to 
cill!er with what my hon. frI_d Mr. 

Dandeker has said on this question. 
Section 7 says: 

"The value of any asset, other 
than cash, for the purpose of this 
Act, shall be estimated to be the 
price which in the opinion of the 
Wealth-Tax Officer it would fetch 
if sold in the open market. ..... ". 

It is not that it will be whalever the 
price that will be obtained if sold in 
the open market. Here, it says, " .... 
in the opinion of the Wealth-tax Offi· 
cer .. ". His opinion is being considered 
as to what it would fetch if sold in the 
open market. Therefore ,that Wealth-
Tax Officer is given a discretion to de-
'cide as to whether this would fetch 
such and such an amount. Here, by 
the insertion of the new clause, that 
lopinion of the Wealth-Tax Officer is 
circumscribed by the rules to be fram-
ed thereunder. Therefore, he cannot 
have his OWn opinion. If the words 
"it would fetch if sold in the open 
market. ... " alone were there, then 
this amendment would be bad. If 
these words namely "In the opinion 
of the Wealth-tax Officer" continue to 
be there, then there must be an autho-
trity to qualify his opinion. Thetefore, 
this amendment which has been 
,brought in is proper. Otherwise, I 

. would think the Wealth-Tax Officer 
would do things against the interest 
of the ""xchequer. That danger is there 
because he may be influenced by the 
assessee. In order to make it a little 
more strict and stringent, this amend-
ment has been brought in. 

With these words, I support this 
lclause, 

Shri B. B. Bhagat: Mr. ~er. Sir, 
yesterday on the first-reading stage, this 
matter was raised and the Finance 
Minister elaborately dealt with this 
and, therefore, alffiousl\ the Ilon. Mem-
bers have ra~ed thO!M! points again, I 
would lI."t like to go into elaborate 
details j \lit repeating the arguments. 
But brieJly. I wlNld say that the con-
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Bill 
cept of market value in certain cases 
is difficult to determine. There are 
well-defined shares .but they are pri-
vate companies which are not quoted 
on the market and it is difficult to 
determine their market value. Even 
the market value as such fluctuates 
every day, from day to day, and, there-
fore, what ia sought to be achieved is 
that instead of leaving any estimation 
of this market value to the va1uers 
or the Wealth-Tax Officers who are 
guided by not well-defined principles 
but just by ad hoc basis and this basis 
may change from individual to indi-
vidual, or from valuer to valuer, we 
will have the prescrtbed rules. What is 
being substitutl!'d is that a set of rules 
will be provided and the Finance Min-
ister has assured the House that the 
rules will be equitable and fair and 
more than that these rules will be 
placed before the House and the Mem-
bers can judge, before they are adop-
ted, whether the rules are fair and 
equHable or not. This is a better basis 
of valuation. 

Shri N. Dandeker: Not a basis at 
all. 

Mr. Speaker: The question is: 

"That clause 6 stand part of the 
Bill". 

The motion was adopted. 

ClaU8e 6 was added to the Bill 

Mr. Speaker: The question is: 

''That clauses 7 to 17 stand part 
of the Bill". 

The motion was adopted. 

Clauses 7 to 17 were added to the Bill 

Clause 18.- (Substitution of new sec-
tion ferr section 18) 

Mr. SlJeIIker: Are there any amend-
ments to be moved? 

Sbri V. B. Oaadhi (Bombay Cenkal 
South): I beg to move: 

(i) Page 11, line 20-

omit "Commissioner or ApJ;IIIl-
late Tribunal". (5) . 

(i) Page 12, lines 4 and 5,-
omit "Commissioner or the Ap-

pellate Tribunal". (10). 

(iii) ''Page 12, line 39,-

for "two years" substitute "one 
year". (11). 

Mr. Speaker: Any other amend-
ments to be moved? 

Shri N. Dandeker: My amendments 
are No. 25, 26, 27 and 28. 

Mr. Speaker: Amendment No. 28 is 
the same as No. 11 which Mr. Gandhi 
has moved. 

Shri N. Dandeker: That is right. 

Mr. Speaker: Then, he may move 
Amendment Nos. 25, 26 and 27. 

Shri N. Dandeker: I beg to move: 
(i) Page 12, lines 4 and 5,-

omit "which shall not be less 
than ten per cent. but" (25). 

Oi) Page 12, lines 10 and 11,-
omit "which shall not be less 

than twenty per cent. but" (26). 
(iii) Page 12-

omit "lines 15 to 23" (27) 
Shri V. B. Gandhi: I would like my 

two amendments No.5 and 10 to be 
considered together for they deal with 
the same question. 

13.19 hr!I. 

[MR. DEPUTY-SPEAKER in the Chair] 

The object of these two amendments 
is to vest the power to impose penel-
ties only in the Wealth-Tax Officer 
and the Appellate Assistant Commis-
sioner. In the existing Act, the autho-
rities which are vested with this 
power are the Wealth-Tax Offioers, 
the Appellate Assistant Commissioners 
and the Commissioner and also the 
Appellate Tribtmal. So, in this Bill 
also the same list ifl eontinued. But 
actually it seems that there has been 
some rethinking on -this SlJbject, and 
we see U1at ·in the Income-tax Act of 
19i1 unw section 2'11-this Act is t;b.e 
parallel legislation-the JlIIlUe at the 
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Commissioner has been omitted. And 
.also later on the Law Commission re-
co~ended tnat the name of the ~
pellate Tribunal should also be omitted 
from the list of authorities vested with 
·the powers to impose those penalties. 

I am quite sure that the Government 
has considered this question, since 
they have disregarded this latter 
thinking on the subject and chosen to 
retain the original four names in the 
list. At least,' if they have any good 
reasons, they have not been made 
Known to us. I would urge upon the 
Minister to please inform this House 
exactly how and why Government de-
·cided to retain the four names-that 
is, the names' of the Wealth-Tax Offi-
cer the appellate assistant commis-
sio~er, the commissioner and the appel-
~ate tribunal. 

Now, Sir, I would go on to my 
amendment No.9. I do not propose to 
move this amendment for the reason 
that yesterday in the House the 
Finance Minister expressed the opinion 
that that amendment would have a 
nugatory effect, and I accept that 
opinion so far as this amendment 
goes. 

Then I come to the last amendment, 
that is No. 11. This amendment has 
for its object the 'l'eduction of the 
period which should be taken for 
passing an order imposing a penalty. 
The facts in this case are that in the 
Bill they ask for a period of two years 
for passing an order imposing a 
penalty in proce~ings that have al-
ready been completed. I do no~ know 
why exactly, when the proceedings 
have been completed, it should take 
'Such a long time to pass an order im-
posing penalty. Actually we find that 
the Direct Taxes Administration (En-
quiry) Committee also had consider-
ed this aspect and had recommended 
that the period should be reduced to 
one year. I think one year is a rea-. 
sonably long period, and I would urge 
that Government should reconsider 
'this matter. At least let us try this 

period of one year for some time. If 
later on we find that it leads to diffi-
culties and that the wealth-tax officer~ 
are not able to carry on their duties, 
we might consider changing it. 

8hri N. Dandekar: Sir, would 
like to say first of all one word in 
support of the amendments which Mr. 
Gandhi has moved, namely amend-
ments Nos. 5 and 10 which go together. 
I think there has got to be rea!ly a 
limit to the number of officers from 
whom one can be expecting penalties 
being imposed. The proposal here 
would be that even if the assessee 
furnishes a satisfactory expiation to 
the wealth-tax officer, he will be open 
to be assaulted by the appellate assist-
ant commissioner. That is the present 
law. But now, even if he sometimes 
gets past him, there will be on the 
one hand the Commissioner and, on 
the other, the Appellate Tribunal to 
contend with. I think we are over-
doing it. 

The people who originally deal with 
assessment are the wealth-tax officers. 
Their work is guided and supervised 
by Inspecting Assistant Commissioners, 
and their work is further subject to 
appellate jurisdiction and scrutiny by 
the Appellate Assistant Commissioners. 
That should be enough, I therefore, 
agree entirely with Mr. Gandhi's 
amendments, Nos. 5 and 10, that in the 
particular places referred to the words 
"Commissioner" or "Appellate Tri-
bunal" may be deleted. 

Then I would take up three vf my 
amendments together, that is Nos. 25, 
26 and '1:1. Amendments Nos. 25 
and 26 are simple enough. They are 
concerned with omitting, in the :>ro-
posed new section 18, the minimum 
imposition of fines that have been 
prescribed, at the particular place. 
referred to, namely, at page 12, lines 
4 and 5 where it is said minimum 
penalty "shall not 'be less than ten 
per cent". and at lines 10 and 12 
where it is said minimum penalty 
"shall not be less than twenty per 
cent". 
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Everyb~dy knows that in practIce 
the Department, quite rlgn tly, na.:; .. 
,Yard-SL1Ck 01 measuremen. in ragard 
to imposition or panalties in different 
types of cases. Everybody Iuwwo 
too, and quite properly again that in 
the executive instructions 'to Uieir 
.officers they have laid down explicitly 
and executively that, in proper cases 
a minimum penalty of this size should 
.be imposed. It is not therefore as if 
they have neither got departmental 
instructions, nor that they have no 
power to impose the level of penalties' 
which they think to be proper. 

What they are seeking to do by 
;this amendment, which I have chal-
lenged, is to fetter the discretion of 
the appellate authorities. I ~ink 

this is bad,-this tYPe of legislation, 
as I was saying yesterday, and I 
have spoken of on other occasions,-
the fettel"ing of the discretion of the 
appellate authorities is most improper. 
You might as well say, if there is a 
penalty of so much, there shall be nO 
appeal. It really comes to that. 

Circumstances of particular cases 
vary over a very wide range. And, 
therefore, I do submit that these 
minimum penalties ought to be ex-
cluded, s<> that while the Depar:ment 
On ils own has a minimum scale of 
penalties whiCh _ will be imposed, ,f 
course the assessee would have the 
right to ventilate the matter if he 
thinks the penalty is excessive .. by 
appeal to the appellate authorities. 
I therefore press these amendments. 

Then Sir, my amendment No. 27 
is concerned with deleting the whole 
of the "Explanation" that appears in 
the middle of page 12. It is as I 
said yesterday and I must rep~at, an 
extraordinary proVISIOn imposing 
pen alties "unless an assessee proves 
that the failure to return the correct 
wealth did not arise from any fraud 
etc." How is an assessee to Drove 
the """".tive, that it did not arise 
from anv fraud? I have been think-
ing over this since yesterday. thin,,-
in/! over the answers /tiven by the 
Tinance Minister, and over various 

permutatlOns and combinations of 
we sltuation where a man may be 
suspected. It may be Jus valua..lon 
lti wrong. !iu. hOw is he to prove 
that thIS incorrect valUatlOn dlu not 
anse .trom any fraud or any gross or 
WlltuJ neglect on his part? But un-
less he does precisely that, he ·'shall 
be deemed" to have concealed the 
particulars of assets or furnished in-
accura.e particulars of assets or debts 
for the purpose of claUSe (c). But 
for the purpose of clause (c), what is 
really involved is that lie "has con-
cealed the particulars of any assets"-
not value-''has concealed the parti-
culars of any assets or furnished in-
accurate particulars of any asse.s or 
debts". 

I am entirely with the Government 
in their desire to slap down any at-
tempt at concealing any assets or 
furnishing inaccurate par.iculars of 
assets. But when it is a question of 
valuation, I was told by the Finance 
Minister yesterday as well as today 
that the rules proposed under sec-
tion 7 would not be rigid and are 
not virtually going to work out the 
valuation, but that they would merely 
provide guide-lines. There could, 
therefore, even when there are rules 
as to the mode of valuation, be diffe-
rences of opinion as to the valuation, 
under particular rules, in relation to 
the facts of the case. It is obvious 
that an assessee, in the application of 
those rules, is going to take one view; 
afid the Department, in application of 
those same rules, is going to take 
another view. This follows the natu-· 
ral course of events. But if the 
difference between the returned 
value,-I repeat, not the returned 
particulars of assets, not the return-
ed quantum or number of assets or 
whatever it maybe. but the value 
returned for disclosed assets,-hap-
pens to be less that the assessed 
value of the net wealth by more than 
20 per cent. then this gentleman will 
have to prove, in order to· get away 
the mischief of sub-section (3). ~uch 
difference did not arise from any 
fraUd and it did not arise ·from ·my 
gross or wilful neglect. I reany de> 
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not know how on earth anyboQy can 
proceed about establishing this sort 
of negative intention. 

The second point that I would like 
to make is this. Repeatedly, yester-
day it waspoiniEld out or sought to 
excuse this "Explanation" by saying 
that this was on all fours with the 
provisions in the Income-tax Act. 
The Income-tox Act is concerned 
with ascertainment and assess-
ment of income. But this Wealth 
Tax Act is concerned with two 
different things; one is the ascer-
tainment of assets and particulars of 
assets, and the second is the valua-
tion of those assets. In the Income-
tax Act, where one is concerned 
with ascertaining the quantum ".n-
come and nothing else, if it is stated 
that if one under-states his income 
by more than 20 per cent. one .hall 
be deemed to have concealed his in-
come, there is something to be said 
for it. I think that that is also going 
a liftle too far, but I am prepared to 
accede to the suggestion that there 
is something to be said for that. But 
in the Wealth-tax Act, when the 
assessee's return discloses the totality 
of his assets and the totality of his 
liabilities. and the man makes the best 
attempt in terms of stating their 
market value when he makes the 
best attempt to ascertain what might 
coneeivably be the opinion of the 
wealth-tax officer as to the market 
value, and hereafter when the Rules 
come in. he also makes his -best at-
tempt, erring on his own Mde.-(l 
would admit that). to value the assets 
in accordance with thp rules that 
might bp framed hereafter, if there 
turns out to be a difference of more 
than 20 Tl('1" cent,-thi. could harmen 
In regard to one building alone in a 
nlacp like Bombav. thp diffE"f'e?1CE' in 
v~luati"n can easilv result in l!0 per 
roent difference between thp valUAtion 
that which the wf'A1th-tAX of\l\cer 
(errin>l'; on th.. Mdf' of revenue) maT 
t... disposed tn pl8<'e ut70n It an" 
..mirh ibe a_ mav be ~ 
to place u,pon it-1hen the man fs t. 

be deemed to have committed the 
grave offence of concealInent of parti-
culars of his assets or conce~ent of 
the asset iiself; if he is unable to 
prove that this diiference in valuation 
was not due to fraud or gross or wil-
ful neglect. The analogy between 
the income-tax provision in that 
respect and this particular provlsIOn 
is totally devoid of any foundation. 
Therefore, I strongly urge this parti-
cular amendment for the deletion of 
the whole of this explanation at lines 
15 to 23 at page 12. 

Finally there is only one other 
matter dealing with clause 18 to which 
I must refer, and that is in regard to 
the amendment moved by Shri V. B. 
Gandhi, which reads thus: 

Page 12, line 39, for 'two years' 
substitute 'one year'. 

Just as I said earlier in connection 
with another amendment that there 
has got to be a limited' n umber of 
officers who can impose penalties on 
the assessees, similarly, there has got 
to he a limited period within which 
you can be exposed to penalties. 
You just cannot go on for two years. 
It is an intolerable position, with a 
longer period, On the one hand, and 
with whole lot of authorities review-
ing this business over and over again, 
on the other and the assessee not being 
clear until all of them have had a go 
at it over a periOd of two years. As 
Shri V. B. Gandhi has explained, the 
Direct Taxes Administration Enquiry 
Committee, which particularly dealt 
with the administrative angle of this 
matter, and which is the angle now 
being pressed for asking for two 
years instead of one. clearly came to 
the conclusiOn that the period ought 
to be on-Iy one year. Y, theref-ore, 
~ the amendment which hilS' 

been breu.Rbt forward by Shri V. n. 
GandhI. 

8Iuof D.O. ms- (~): I 
have liatened te the ~ of the 
.... 1Iaabew, atd after hum, 
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listened. to them carefully 1 ):lave 
come to the conclusion that they 
have some hypothetical cases in view 
while discussing these clauses. 

Shri N. Dandekar: No, t have no 
case in view. 

Sui D. C. Sharma: Or they have 
some cases in view wluch nught 
arise in course of time to come. I 
feel that if the clauses are read as 
they are and if the words are COll3-
.trued as they are meant to be cons-
trued aDd if the intentions are under-
stood as they are meant to be und~r
stood, there should be no difficulty 
in passing clause 18 as it stands. I 
feel that one of the fundamental prin-
ciples in any taxation law every-
where is that penalty should be im-
posed for not giving returns in due 
time. I do not think that this amend-
ing Bill does anything unusual or pre-
posterous in imposing a penalty like 
that. I feel also that in every In-
come-tax Act in every part of the 
world, penalty is imposed on those 
persons who do not reply to the 
notices in due time. That is What is 
being done here also. I do not think 
that any departure has been made in 
this clause 18 from the normal prac-
tices that pertain to incomes and as-
sets in any part of the world. There_ 
fore. I think that there should be no 
plea made in the interests of those 
who might be involved in this or who 
might not ·be involved in this. 

Now, I come to the clause relating 
to penalty. The term 'penalty' is a 
very obnoxious one, and I agree 
with my hon. friend that the word 
'penalty' should not be there. But 
can we think of any legislation which 
does not impose any penalty? I 
think that the Income-tax Act and 
all these Acts relating to taxation 
are slightly punitive in nature. if 
thev are not mainly punitive, and I 
believe that ff the penalties have 
bet"n l1'aduated, they . have been 

graduated in the interests of the as-
sessee. I am very glad that Govern-
ment have not imposed any blanket 
penalties on all those l><'rsons, but 
they have tried to adjust it to the 
circumstances of the case. I think 
that it is in the fitness of things that 
an adjustment has been made even 
in those cases where penalties are to 
be imposed. I feel that this has been 
done in the interests of the assessee. 
I feel that this clause is much more 
in the interests of the assessee than 
in the interests of Government. By 
looking at it from an impartial point 
of view, I can say that Government 
will suffer so far as revenue is con-
cerned, but the assessee can have 
absolutely no fears 'on this score. 

It has been said that so many autho-
rities have been brought in. 1 mYself 
do not like that so many officers 
should be ·brought in. But when I 
look at this clause, and I read it very 
carefully, I have to come to the con-
clusion that some of these officers 
are going to exercise what may be 
called. appellate authority. There-
fore, a wrong done by one authority 
can be undone by another authority. 
Though I do not like that their should 
be a multiplication of bureaucracy, 
and I do not like that there should be 
an addition to the force of Govern-
ment servants in such nUmbers under 
every Bill, I think that this has been 
done here so that the assessee can 
seek justice from another person if 
he has suffered. at the hands of one 
person. 

Now, I come to the question of the 
period, It is said that two years have 
beIrn given. After all, what are thosr 
two years? Assets are the result of 
accumulations of capital through long 
periods of time, and the longer the 
ti1ne it has taken for anybodv to accu-
mulate the assets. the easier it be-
comes for him to conceal those asset. 
also, because all the assets are nnt 
like this hall which can be Reetl and 
which can be visualised. All the ~s-
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sets are not to be found in account 
books, not in the bank books nor 'n 
the lockers nor in the Godrej safes 
which some of these persons keep. 
Sometimes these assets become sub-
terranean; the assets have a knack of 
going underground; they become like 
a noclear submarine which disappears 
under the water. 

-'I respectfully submit that the two 
years' time is' equitable and fair. If 
it had been three or four years there 
would have been mu"h trouble; but 
I think th'e Government has been 
very equitable in placing the limit of 
two years. Therefore, I support the 
clause as it stands wholeheartedly. 

Dr. M. S. Aney: I fully understand 
the propriety of cl. 18 and the vari-
ous penalties prescribed therein. But 
in the course of my speech yesterday 
during the consideration stage, I 
took exception to the explanation. 
My main ground of opposition was 
that in prescribing this particular ex-
planation, a fundamental principle of 
jurisprudence was ignored, namely, 
that the accused who comes even be-
fore a court is presumed innocent 
until the contrary is proved. But here 
in this explanation, if the valuation 
of the assets as computed by the as-
sessee is different from the valuation 
fixed by the officer to the extent of 
more than 20 per cent. the assessee 
is presumed to be guilty of having 
concealed his income, and then 
punishments are prescribed, My 
point is that in the absence of a clear 
test or criterion for the fixation of 
the value of assets, there is an ele-
ment of discretion involved on the 
part of the asseSS"e as well "< the 
::tssessin~ offi~er. These two men eaTl 
~qve their nW., di<cretion, Tt. mav h~ 
that the sta'ldards bv which thp ""-
""s.ee judJ;!es what m'w b" th" value 
d his prO'J'ertv will b" different from 
the standard emploved bv thE' officer 
in the same case, Take, for example, 

a houae in a village, The owner 
tnmks that its valUe 1S not mUCh and 
it does nOt fetch much rent. lJl view 
of that, he has his own method of 
assessing its value. Whereas the-
other man may think that the house 
has a much ,bigger value and he ap-
plies his own artificial criteria ami 
fixes the value accordingly. There-
fore, it is possible that the two valua-
tions may be different even to the ex-
tent of more than 20 per cent. But 
under this explanation, if the differ-
ence in valuation exceeds 20 per cent. 
the asses'See is presumed guilty of 
having concealed his income. This, 
in my opinion, is a wrong presump-
tion. Such an eXplanation which 
contains a wrong presumption which 
goes against the cardinal principles 
of jurisprudence should, I think, not 
find a place in the Bill. Subject to 
this, I am supporting the clause as it 
is which is based on normal practi-
ces in these matters. 

Shri Gauri Shankar Kakkar (Fateh-
pur): I support the amendments mov-
ed by Shri Dandekar. Lately we 
have been noticing one trend. that our 
Government is drifting from estab-
lished cardinal principles of jurispru-
dence. One of these principles is that 
unless a person is proved to be guilty, 
there should be no presumption of 
guilty. This clause is a departure 
from that principle. I fail to under-
stand how the analogy of the Income 
Tax Act can apply. Here it is a case 
of valuation of property; the valua-
tion differs from one property to' 
another. It is unlike that of income 
where -the valuation is based on a 
con stan t factor. 

I would have welcomed a provi-
sion which would say that if there is 
a concealment of actual assets by the 
assessee, the property would be con-
fiscated. But here is a case of a 
bona fide, innocent mistake. In cal-
culatnig the vaIue of assets, you 
sometimes include the buildings, other-
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immovable property and ornaments. 
The rules can never be specifically 
defined to cover all cases. Therefore, 
the valuation of these properties can 
be more or less than a certain amount 
which is arrived at -by the assessing 
officer. That being so, it would be a 
very severe hardship if the explana-
tion is allowed to remain in the sta-
tute book. 

Mr. Deputy-Speaker: Shri Bhagat. 

Shri Nambiar: thought I WCtuld 
help the Minister in opposing the 
amendments. 

Mr. Deputy-Speaker: He will 
reply. 

Shri B. R. BhaA'at: I am unable to 
accept the amendments for the simple 
reason that they will nullify the main 
effect of this Bill 

Apart from the merits, one of the 
reasons why some of theSe provisions 
have -been put together is that there 
are similar provisions in the Gift Tax 
Act, and the Income-Tax Act. Cor-
respondingly, it will serve two pur-
poses. Administratively, it will be 
easier. Secondly, it will make mare 
difficult fr3dulent activities by 
assessees who want to play ducks and 
drakes with the law. 

Coming to the amendments-the 
amendments of both the Members are 
similar-I wilI gmup them in two or 
three categories. The first one is 
powers to levy penalty. It has been 
said that it should not be given to 
more than one person, that a number 
of people should not be given the 
powers. Here exemptions can be 
given or penalties can be reduced. 
So, there is nothing wrong in giving 
them more powers. In this case, it 
is necessary that the Commissioners 
as well as the tribunal should have 
the power to impose penalties in case 
of concealment if it is fOUnd at their 
level. The powers of enhancement 
of assessment will not be sufficiently 
effective if these authorities are not 
vested with these powers ~f levying 

Bill 
penalties also. Therefore, I oppose 
tpe amendments in this respect. 

Then, another category relates to 
the minimum penalty. For cases of 
failure to furnish the return or to 
furnish the required particulars, the 
minimum penalty is ten per cent 
which is the same as in the Income-
tax Act. In the other case, it 
is 20 per cent for concealment 
of particulars of net wealth. This 
is the same as section 271 of the 
Income-tax Act. These minimum 
penalties are considered absolutely 
necessary because the penalties are 
reduced to such low figures bv the 
appellate authorities that they be-
come almost ridiculous Or ineffoctive. 
Therefore, such minimum penalty is 
necessary. 

Then I come to this question of the 
ExplanatiOn which was dealt with by 
a number Of hon. Members. I must 
say to begin with that this Explana-
tion merely draws a presumption in 
such cases. It is open to the assessee 
to rebut the presumption. 

Shri S. N. Dandekar: That is pre-
cisely the point. 

Sbri B. R. Bhagat: That is why I 
say it cuts both ways, both in the 
hon. Member'S favour as well as in 
mine So, it is only a presumption, 
and it can always be rebutted by the' 
assessee if the mistake is either inno-
cent or bona fide. 

Dr. M. S. hey: You put the onus 
on the wrong side. 

Shri B. R. Bhagat: As the hon. 
Member said, there can be a iiffer-
ence in the market value or the valu-
ation of properties, a genuine differ-
ence Of more than 20 per cent. In 
such cases, he says to have such a 
provision like that will be very hard. 
The effort in this scheme is that the 
valuation in such cases will be sought 
to be made more precise, and will not 
be dependent upon the circumstanc-
es. Or by the ad hoc principles adopt-
ed by varying valuers Or other 
Wealth Tax officers, but will be guid-
ed .by certain principles adopted by 
the House. In such circumstances, 
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from our practical experie~\ce, a vari-
atiOn of more than 20 percent will 
not be bona fide. That is the 
rationale of keeping this 80 per cent. 

'These sections are very substantial 
ones, and to reduce them would be 
defeating the purpose. 

The last question is about the 
period. I agree with the hon. Mem-
ber that in some cases the periOd of 
one year may not be absolutely ade-
quate. So, 'two years' has been put in 
~s a compromise, and it should be aC-
cepted. 

Mr. Deputy..speaker: I ;Jut amend-
ments Nos. 5, 25, 26 and 27 to the 
House. 
The amendments Nos. 5, 25, 26 and 27 

were put and negatived. 
Mr. Deputy-Speaker: I put amend-

ments Nos. 10 and 11 to the House. 
Amendments Nos. 10 ~nr! 11 were 

put and negatived. 

is: 
Mr. Deputy-Speaker: The question 

"That Clause 18 stand I>Brt of 
the Bill." 

The motion was adopted. 
Clause 18 was added to the Bi!!. 

Mr. Deputy-S1Peaker: The question 
Is: 

"That Clauses 19 to 25 stand 
part Of the Bill." 

The motion was adopted. 

'Clauses 19 to 25 were added to the 
Bill. 

>Clause 26- (Amendment of section 
m. 

Shri N. Dandekar: I beg to move: 

Page 19, line 27,-

fOT "sixty 
"ninety days". 

days" 
(29) 

substitute 

The only reason for ·noving this 
amendment is that when matters 

h~ve gone in appeal to the Appellate 
Tribunal, and from there one has to 
consider whether the matter should be 
taken to the High Court, there is 3 
good deal of careful consideration re-
quired. One does not lightly jump 
into this kind of thing, nnd conse· 
quently, the amendment which I have 
proposed will give a period of 00 
days, .both to the department and to 
the assessee to consider whether they 
will require the appellate tribunal to 
refer a particular case to the High 
Court. In other words, I think 60 
days is cutting it rather fine, and I 
think 90 days are necessary. 

Shri B. R. Bbagat: 'ntis period of 
60 days has 'been put in the Gift 
Tax Act, and the Income-tax Act, and 
therefore, for the sake of uniformity 
it is necessary that it should be 60 
days. 

Shri Hari Vishnu Kamath: Is it 
sacrosanct? 

Shri B. G. Bhagat: Not sacrosanct. 

Mr. Deputy-Speaker: I put amend-
ment No. 29 to the House. 

Amendment No. 29 was put and 
negatived. 

Mr. Deputy-S1Peaker: The question 
is: 

"That Clause 26 stand part of 
the Bill." 

The motion was adopted. 

Clause 26 was added to the Bi!!. 

ClaUSe 27- (!Insertion of new Sections 
29A and 29B). 

Shrl N. Dandekar: I beg to move: 
Page 20,-

omit lines 22 to 25. (30) 

The new clause 29A, sought to be 
omitted by this amendment, reads: 

"Notwithstanding that a refer-
ence has been made to the High 
Court or the Supreme Court, or 
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an appeal baa been preferred to 
the Supreme Court, wealth-tax 
shall -be payable in accordance 
with the assessment made lJl the 
case." 

1 am sorry I have only one word to 
describe this. I think this is mOlls-
trous. The case is so serious that the 
appellate tribunal, after having decid-
ed the case itself in appeal, considers 
it a fit case, either on a motion by 
the Commissioner or on a :notion by 
the assessee, for reference IO the High 
Court or the Supreme Court, Or an 
appeal has been preferred to the 
Supreme Court. Nevertheless, it is 
suggested that the wealth tax shall 
be payable in accordance with the 
assessment made in the case. It 
seems utterly monstrous, and I hope 
that the House will approve of this 
amendment to delete this new clause. 

SIbri N, C. Chatterjee (Burdwan): 
1 think there is £OOd deal of force in 
the contention of my hon. friend who 
has just now spoken. 

You cannot go to the High Court 
unless the tribunal has Applied its 
mind to the propositions, and you 
cannot generally have a reference 
unless there are serious questions of 
law inVOlved. Also, you cannot go to 
the Supreme Court unless the High 
Court certifies that the case is such 
that there are important ,)oints which 
require consideration and adjudica-
tion by the highest court in India. In 
such a case, I do not think it will be 
proper-I would ask the Minister to 
reconsider it-to 'evy a compulsory 
exaction of the wealth tax which has 
been assessed by the lower tribunal. 

The new clause 29A S3YS: 

"Notwithstanding that a re 
ference has 'been made to the 
High Court ...... . 

That is, notwithstanding the certifi-
cate granted ,by the appellate tribu-
nal that this is a matter which re-
quires consideration of the highest 
court in the State or Of the Supreme 
Court, when the High Court has lift-
1687 (Ai)LS~. 

ed the ban or the Supreme Court h_ 
granted special leave under article 
136 because there are very impOrtant 
questions which reQuire adjudication 
and final decision by the highest tri-
bunal in India, or an appeal has been 
preferred to the Supreme Court not-
withstanding all this, the wealth tax 
will be payable in accordance with 
the assessment made in that case. 

I submit that that should be left to 
the High Court or the Supreme Court. 
Trust the High Court, the highest 
tribunal in the State, or the Supreme 
Court, whiCh has got seized of the 
matter. 

Generally, there is a stay applica-
tion made, but an appeal does not 
mean an automatic stay, and it only 
means that the assessee hRS to point 
out to the courts that there are suffici-
ent and cogent grounds for granting a 
stay, pending the final dElcision of 
the court. That is the normal law 
even in income-tax and other cases. 
Why should there be a deviation in 
the case Of wealth-tax? Let us 
leave it to the judgment of the High 
Court and Supreme Court. Usually 
it is very difficult to get a stay unless 
yOU furnish the s<'eurity. To make it 
compulsory. to take away the juris-
diction of the High Court and the 
Supremp Court. I submit, is not cor-
rect. Not showing due deference to 
the highest courts in this country and 
having a provisiOn not in consonance 
with the provisions We have adopted 
in other cases is not correct. There 
is too much of slavish imitati'ltl of the 
Income-tax Act. It s"'ould not be held 
to be pari mate'ia. I support the 
amendment moved by the last 
speaker. 

14 hrs. 

Shri B. R. Bhagat: With dUe defer-
ence to the opinions expressed by 
the hon. Member who is ~n eminent 
lawyer himself, may I say there is no 
question of showing any lack of 
deference to the Hi~h Court and 
Supreme Court. The point is, in 
any case, We have accepted thi, prin-
ciple that it a tax Is due, an appeal 
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is made and an order is passed, it 
has to be paid. It is for this reason 
that We have provided in' the wca1th-
tax a relief that when the High Court 
orders the refund after due consider-
ation, t,he refund will be paid imme-
diately and if it is not paid within a 
period, Government will pay interest 
On it. When that concession has 
been given, if we provide that in surh 
cases they may not pay the tax, it 
will make collection of taxes very 
difficult. 

I shall assure the hon. Member 
that there is no lack of deference 
shown to the High Court. For the 
reasons I have explained, I am sorry 
I cannot accept the amendment. 

Mr. Deputy-Speaker: I shall now 
put amendment No. 30 to the House. 

Amendment No. 30 was put and 
negatived. 

Mr. Deputy-Speaker: The question 
ill: 

"That clause Z1 stand part of 
the Bill." 

The motion was adopted. 

Clause 27 was added to the Bill. 

Clalllle !8- (Substitution of new sec-
tions ferr sections 30, 31 and 32). 

8bri Narain Dandekar: I have two 
amendments Nos. 33 and 34. 

I beg to move: 

(i) Page 21, omit tine. 16 to 23. 
(33). -

(ii) Page 22, line 16, 'err "may, in 
his discretion, and" substitute 
"shall". 34). 

My first amendment is that lines 16 
to 23 should be omitted. This is in 
line with my earlier amendment. 

The proviso which I seek to amend 
reads:-

"Provided that, where the 
Wealth-tax Officer has any, reason 

to believe that it will be detri-
mental to revenue if the full 
period of thirty-five days afore-
said is allowed, he may with the 
previoUs approval of the Jnspect-
ing Assistant Commissioner, 
direct that the sum specified in the 
notice of demand shaH be paid 
within such period being a period 
less than the periOd of thirty-
five days aforesaid, .s may be 
specified by him in the notice of' 
demand." 

The short point is this. An assess-
ment is made. The ordinary rule is 
that one gets 35 days within which to 
pay the tax. In the. month Of March, 
all the officers are naturally anxious 
that the money should come in be-
fore the 31st March, Not merely 
the assessing officer, but the Inspect. 
ing Assistant Commissioner and the 
Commissioner are all naturally anx-
ious,-and I fully share their anxiety 
and desire-that if possible, with the 
eo-operation of the asseS3ee, the 
money should come in well before 35 
days. But the provision here is "If 
the wealth-tax officer has ·my reaSOn 
to believe that it would be detri-
mental to revenue". He says to him-
self, "if I do not get this money be-
fore 31st March. the whole Govern· 
ment of India's budget is going to be 
affected," And hence he will require 
the assessee to pay the assessed tax 
forthwith. He can make an assess-
ment in the last week Of March and 
ask the assessee to pay the money by 
31st March. It is a most incredible 
provision that while the statute nor-
mally allows 35 days, because the 
weaith-tax offiCe thinks this period is 
going to be detrimental to the reve-
nues of the Government of India, he 
wants this money to be Paid in les3 
than a period of 35 days. I think 
there must 'be some consideration 
shown to the assessees, because these 
days you have to produce money for 
all kinds of tax demands--self· 
assessment, provisional >!lSsessment, 
regular assessment, advance paymeDJt 
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of tax, etc. and revision of all these 
every time II later pending assess-
ment is made. Then on the top of all 
these, the Government noW say that 
if the wealth-tax officer Or income-
tax officer thinks that it would be 
detrimental to the revenue, that is to 
lillY, that the Government of India's 
budget calculations would be upset, 
the ollicer can say, "pay up within 
24 hours." The provision says "being 
a period less than 35 days". I do not 
think this kind of provision ought to 
be supported. Therefore, I have 
moved for the deletion of lines 16 to 
23 of this clause. 

So far as amendment No. 34 is con-
cerned, it has been misprinted in the 
list Of amendments. They haVe re-
peated the whole of the !lmendment 
of Mr. Masani. The amendment I 
handed over was merely for the dele-
tion Of the words "may, in his dis-
cretion, ,and". I have confirmed this 
with the office and they have agreed. 
It my amendment is accepted, this 
particular claUSe would read as fol-
lows: 

''Where anBSsessee has pre-
sented an appeal under section 
23, the Wealth-tax Officer shall, 
subject to such conditions as he 
may think fit to impOse in the 
circumstances of the case, treat 
the assessee as not being in de-
fault in respect of the amount in 
dispute in the appeal, even 
though the time for payment has 
expired, as long as such appeal 
remains undisposed of." 

There are two points. One is that it 
Is only the amount in dispute in 
appeal. Unless, therefore, the entire 
assessment is in dispute in appeal, it 
is not the case that the assessee will 
be in default "in regard to the whole 
of it:" hp is ";n def'!:J.ult" only in re-
gard to the amount that is In appeal 
Whereas the section, as it is, gives to 
the wealth-tax officer a discretlOn-
the words are "may, in his discretion 
and subject to such conditions",-I 
am suggesting, instead of ''may'', In 

his discretion, and" It should be 
"shall, followed by subject to such 
conditions he may think fit to im-
pose". I agree he ought to have a 
right to impose appropriate condi-
tions, according to the circumstances 
of the case so as to treat an assessee 
es not being in default in respect of 
the amount In dispute in appeal, even 
though the time for appeal has ex-
pired. 

Shrl B. R, Bhapt: Sir, I think the 
first amendment is entirely miscon-
ceived. It is not contemplated tro8t 
in order to get the money before the 
31st March, the wealth-tax "mcer will 
reduce the period of 35 days. It is 
meant for this case in which the 
..... ealth-tax officer has a bona-fide fear 
that the assessee will alienate the 
assets. Even in that case, he has to 
take the orders of his superior offi-
cer-the Inspecting Assistant Com-
missioner-and he cannot do it on his 
own. It is only to safeguard against 
alienation Of assets by the assessee 
that this provision is meu.t. 

Shrl Narain Dandekar: I am happy 
to hear that. 

Shri B. R. Bhapt: Regarding the 
other amendment, I cannot accept it, 
because he wanta to take awa,. the 
discretion of the Wealth-tax Officer. 
The effect of it will be that it will 
make it obligatory On the officer to 
treat the assessee as not in default 
in alI cases in respect of the amount 
disputed in appeal. The amendment 
will enable assessees to delay pay-
ment of taxes by going on appeal on 
frivolous grounds. I am sorry I 
cannot accept it. 

Mr. Deputy-Speaker: Shall I put 
the amendments to the vote of the 
House? 

Shrl Narain Dandekar: In view of 
the assurance given by the hon. Minis-
ter, I withdraw my amendment No. 34. 

Mr. Deputy-Speaker: Haa he the 
leave of the House to withdraw it? 

Some hoD. Members: Yes. 
Amendment No. 34 .oIlS, !ill !eave, 

.oithdrawn. 
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when the matter is in appeal Here 
it is the reverse. Where the' assessee 
is due a refund 'but there are appeals, 
presumably by the department, or 
further proceeding or any other pro-
ceedings are pending under this Act 
and the Wealth-tax Officer is of the 
opinion that t.he grant of the refund 
is likely to adversely affect the reve-
nue he may withhold the refund. I 
suggest this is really carrying this 
thing to a ridiculously savage level. 
I was regarded as one of the most 
tough Income-tax Commissioners; 
even so. If my officers had come 
with a proposal of this kind I would 
have said that it was a monstrous pro-
poaal. The man has got to lOSe his 
refund. He is entitled to the refund. 
The department may not agree with 
it, the department may have j10ne in 
appeal to the Appellate Commis-
sioner, to the Tribunal, to the High 
Court or to the Supreme Court. But 
a refund due is a refund ·:!ue, and it 
should be paid. ~t used to be my 
attitude. I see no reason Why when 
• refund is actually due to an 
asse,see. just be~ause the department 
does not' concede a particular point 
of law or a point of view on facts 
and the department is anxious to take 
the matter right up' to the Supreme 
Court, the refund should be with-
held. I put it to the Minister in thp. 
same way as he ,put it" to me a little 
earlier when 'I withdrew one of my 
amendments to the earlip.r clause. 
Will not the Ministry or the depart-
ment keep back the money belonging 
to the assessees 'by deliberately going 
up in appeal after appeal? I with-
drew mv earlier amendment' when 
the Mini'ster quite rightly pointed out 
that this is one way by which an 
assessee can abstain for a consider-
able periOd Of time from payment of 
tax. b.! tnn si.mp'e device that he can 
,go in appeal after appeal and post-
pone the payment of tax. 1 agree 
that that was a legitimate reason for 
that particular provision to be there, 
in the earlier clause. Therefore, I 
withdrew my amendment. Here. I 
submit. this is an open invjtation to 
the Wealth-tax Officers and Inspect-
ing Assistant Commissioners,--ona 

Hr • .DePaty-~er: I will 
amendment No. 33 to thll HOUSe. 

put 

Amendment No. 33 was pUt and 
negatived. 

Mr. Deputy-Speaker: The question 
is; 

''That claUSe 28 stand part of 
the Bill." 

The motion was adopted. 

ClaUSe 28 was added to the BilL 

Clause 29 . was added' to the Bitl 

CIS_ __ (InS~ion of new Chapte.-
V'JIA) 

Shri Nai-aln DanIIekar: I have two 
amendmentS Nos; 311 and 36, 

I be!: to move: 
(i) Page 23, omit lines 20 to 26. 

(35): 

(ii) Page 24, omit lines 3 to 10. 
(36). 

My first amendment seeks to omit 
lines 20 to 26. It is a curious provi-
sion that is now proposed in the new 
sectiOn 34(2). It says: 

"Where an order giving rise to 
a refund is the subject matter 
of an appeal or further proceed-
ing or where any other proceed-
ing under this Act is pending and 
the Wealth-tax Offi.cer is of the 
opinion that the grant of the reC 

fund is likely to adversely affect 
the revenue, the Wealth-tax 
Officer may, with the previOUS 
approval Of the COmmissioner, 
withhold the refund .... ". 

In other words, it amounts to saying: 
to assessee "whether it is head or 
tail you lose". The earlier proPosi-
t�on was that an assessee should' be 
TeQuired to pay t,he tax assessed, even 
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kno~ that these dayS .the Wealth-
tax '01Ilcers batdly function or they 
funcion like puppets with the Inspect-
ing Assistant Commissioners sitting 
at the ,back and pullinl: strings-to 
go in appeal and delay matters. If 
there is a big case Of refund and the 
department feels that the amount is 
not to be repaid for as long as possi-
ble they can go on in appeal after 
appeal and stop the refund. I think 
this is a ridiculous if not an unjust 
clause and I do not think there can 
be any reasonable justification for a 
thing of this kind. 

My other .amendment, amendment 
No. 36, refers to pal:e 24 and I am 
asking for the deletion of lines 3 to 
10. It is concernd with sub-section 
(5) of the proposed new section. It 
Rys: 

''Where under any of the pro-
visions of this Act, a refund is 
found to be due to any person, 
the Wealth-tax Ofticer, Appellate 
Assistant Commissioner or Com-
missioner, as the case may be, 
may, in lieu Of pa~nt . III the 
refund .... - . 

This is another old gag that 1:005 on. 

.. . • .. in lieu of payment at 
the refund, set off the amount to 
be refunded or any part of that 
amount, against the sum, if any, 
remaining payable, under this 
Act by the person to wham the 
refund is due, after I:iving ,tIl in-
timation in writing to Buch 
person •.•. " 

'l11ere may be an item of tax out-
9tanding-I am talking from personal 
experience-from an assessee to whom 
a refund is due. He may have gone 
in appeal on some ground Or the 
other. This wretched !nan Is going 
to have his refund struck ofT against 
the supposed amount dUe from him. 
Is it to 'be set off, say, against the 
first assessment stace or right upto 
the 1a9t stalte, 90 that it would be 
adjusted against whatever is the uItl-

mate net amount estimated due from 
him? If the latter, it is obviously a 
reasonable thine to do. But what it 
says is: . 

.. . . .. set off the amount to be 
refunded Or any part of that 
amount, against the sum, if any, 
remaining payable under this Act 
by the perSOn to whom refund is 
due, after giving an intimation .... 

Why issue a notice about it at all? 
The wretched man cannot do any-
thing about it. Therefore, Sir, I sug-
,gest that these lines alos :mould be 
deleted. 

Shri N. C. Chatterjee: Sir, the fir.lt 
amendment suggested by my hon. 
friend is. ~ :'link, fair and I will re-
quest the han. Minister to consider It. 
There should be no discrimination 
between the StJate and the citizen. 

The revenue authorities are taking 
the power that even if there is an 
appeal pending Or anything going on 
in the High Court. or in the Supreme 
Court there shall be no stay, no que,... 
tion of any ,hiatus and no reliefgt.ven 
pending that. But why should there 
be an invidious distinctiOn made in 
favour of the revenUe .authorities? 
Here it says: 

"Where an order ltiving rise to 
a refund is the subject matter of 
an appeal or further .Ilroceedine 
or where any other procee~ 
under this Act is pendine and 
the Wealth-tax Officer is of the 
opinion that the grant of the re-
fund is likely to adversely affect 
the revenue. the Wealth-tax Offi-
cer may, with the Drevi"us ap-
proval of the Commissioner .... " 

r think it will not be proper. It 
will be really something like ex-
propriation' at least temporary. You 
have no business to retain the amount 
when the judicial authorities or 
quasi-judicial tribunal have held 
that the money should be paid to the 
citizen. It will not be fair to with-
hold it. You should not .claim that 
power and make a discrimination of 
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[Shri K. C. Ch3tterjee] 
this kind against a citizen who has 
got an order in his favour under ap-
propriate law. That will be treat-
ing the order with scant courtesy. 
That should not be done. I would 
request the hon. Minister to consider 
this amendment favourably. 

Shri B. K. Bhagat: With regard to 
the first amendment of the hon. 
Member, the principle of it has al-
ready been accepted by the House 
earlier when it passed the Income-tax 
Act in 1961 where a similar power is 
given. The rationale behind it is 
this. It does not give any absocute 
power to the officer. It is only an 
enabling provision. It gives him the 
discretion that in case he is satisfied, 
as is clearly stated, that the interest 
of revenue is likely to be prejudici-
ally affected seriously he can act. It 
will be done only under exceptional 
circumstances. He cannot act indis-
criminately, because he h3S to say 
that, say, in a particular case the re-
fund will be withheld because later 
on there is no way of recoverir,g it 
when he gets the order of the Com-
nussloner. Therefore, it is only an 
enabling provision and 'lot a .ubstan-
tive provision, and it will be used 
only in exceptional circumstances. 

This second amendment seeks to re-
move a section which enables the 
Wealth-tax Officer to adjust the re-
fund due against any other sum pay-
able under the Act by the assessee. I 
think there cannot be any valid ob-
jection to adjust the refunds due 
against demands that become payable 
later on. 

Mr. Depnty-Speaker: I shall put 
amendments Nos. 35 and 36 to the 
vote of the House. 

Amendments Nos. 35 and 36 were 
put and negatived. 

Mr. Deputy-Speaker: The question 
i:'!!: 

"That clause 30 stand part of 
the Bill." 

The motion was adopted. 

Clause 30 was added to the Bill. 

Clause SI- ('insertion of new section 
348). 

Shri NaraiD DaDdekv: Sir, I beg t. 
hove: 

Page 24,' lines 22 and 23--

omit "and without notice of the 
penedncy of the proceeding under 
this Act". (37). 

Sir, I am ·getting a little weary. In 
suggesting all these amendments, as 
I said yesterday, I expected it was 
going to ,be like hitting one's head 
against a brick wall. But I see now it 
is a stone wall However, one has 
to do one's duty even if the Govern-
ment would not accept it. I am pro-
posing by way of an amendment to 
clause 31, to the new Section 34B, in 
the proviso, the deletion of the 
words: 

"and without notice of the 
pendency of the proceeding under 
this Act." 

Had it referred to immovable assets, 
I could have understood; because 
there is a necessity, in the first place 
.compulsorily to have the stamped 
documents concerning them; and 
secondly in those documents the title 
of the conveyor has to be cited and he 
has to make solemn statements that 
there are no complications and things 
of an adverse kind pending against 
him and so on. But this proposed 
section talks of transfer of any of his 
asset's of the assessee. Now, when 
one buys s.hares in the stock ex-
cluInge, one just places an order with 
the broker. Now as most of the 
wealth-tax assessments are pending 
for three or four years, almost every 
seller of shares would be coming 
under that category. But if you pur-
chase shares through. a brother from 
mlCh a wealt,h-tax assessee, that tran-
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action may be void, for the proviso 
says; 

"Provided that such charge or 
transfer shall not be void if ' 
made for valuable consideration 
and without notice of the pen-
dency of the proceeding undp.r 
this .Act. ... 

1 do not understand on whom is the 
obligation, Are you going ,to put an 
Dbllgation on ,buyers of all sorts of 
assets and properties? The purchase 
of the property can be challenged as 
void by the tax authorities on the 
ground that wealth-tax assessment 
proceedings are pending against the 
seller. The principle about purchase 
in the open market is caveat emptor, 
the buyer beware. So, the buyer 
must look around and see whether 
there are any obligations or charges 
against that property. If you now 
say that the buyer has also to see 
whether any wealth-tax proceedings 
are pending against the seller, I think 
the working of stock exchanges they 
Slow dOWn or come to a standstill. 
All transactions in movable propert-
ies may slow down or come to a 
standstill. The difficulty has arisen 
becaUSe you are saying "all aRsets". 
If you restrict yourself to immovable 
property, then there is the protection 
to the buyer by way of solemn dec-
larations in documents and aver-
ments of titles; and so, for :mybody 
purchasing an immovable property 
the' principle of caveat emptor is emi-
nently applicable. But if this sort 
Of legislation exists, making it 2ppli-
cable to movable property also, I think 
everybody who buys stocks and shares 
or other moveable property in the 
market should really make enquiries 
whether wealth-tax proceedings were 
pending against the seller. I think 
it is highly unreasonable, particularl-
Iy when the transaction is "far valu-
able considerations". I would say 
where a transaction is for valuable 
considerations, that should be the end 
of the matter so far as the buyer is 
concerned. For example, if I buy 
anything for valuable considerations, 
that should be the end of the matter, 

so far as I am concerned; having re-
gard to the general law on the sub-
ject, I should not ,be asked to go and 
make enquiries whether any wealth-
tax proceedings are pending against 
the seller, knowing fully well that 
two or three years wealth-tax assess-
ments are usually pending against al-
most every wealth-tax assessee. 

Shri B. R. Bhagat: I am sorry, 
cannot accept these amendments The 
hon. Member may describe me' as a 
stone wall, but it is my duty to act 
according to the dictates of my own 
conSCience. I am sorry there is com-
plete disparity in the way of think-
ing ,between him and me. Therefore, 
he may think I am a stone wall and 
I may also think that probably he is 
not in line with current affairs. 

Shri Bar; V\s"nu Kamath; A stone 
wall may speak for strength also, 

Shri B, R. Bhagat: This amendment 
wants to remove one of the two con-
ditions in which the transfer will not 
be void, the second condition, I may 
mention that similar conditions excist 
in the Income-tax Act. For the sake 
of UnifOrmity and administrative con-
venience it is felt approprite to have 
it here also. Otherwise too, the 
transfer would not ,be void if the per-
SOn is not aware that some wealth-
tax proceedings are pending. For 
example, a notice for filing of wealth-
tax returns mighl have been issued 
which might not have reached the 
assessee when the sale took place. In 
such a case the transfer would not be 
void. However, if knowing that 
wealth-tax proceedings are pending a 
person sells his property, such a sale 
would be void. According to the pro-
posed amendment of the hon Mem-
ber, no transfer will be void it made 
for valuable considerations. This 
will only enable assessees to effect 
transfers in order to defraud revenue, 
r am sorry, I cannot accept the 
amendments. 

Mr. Deputy-Speaker: I will now lJUt 
amendment No. S7 to the vote of the 
House. 
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Amendment No. 37 was put and 
negatived. 

Mr. Depaty-Speaker: The question 
ill: 

"That cla\llle 81 stand part of 
the Bill." 

The motion was adopted. 

Clause 31 was added to the Bit!. 

Clause 32 was added to the Bill. 

Clause SS-- (Amendment of section 
36). 

Shri N. Dandeker: I beg to move: 

(i) Page 26,-

omit lines 11 to 20. (38). 

(ii) Page 26,-

(i) lines 28 and 29,-

for "with rigorous imprison-
ment for a term 'Vhich may 
extend to ·two years: n, sub-
stitute-

"with simple imprisonment 
which may extend to one 
year Or fine which may ex-
tend to one thousand rupees 
or with both.". 

(ii) omit lines 30 to 33. (39). 

Now, the point here is just two-fold. 
Under the Bill the words "punishable 
with simple imprisonment which may 
extend to one year, or with fine which 
may extend to one thousand rupees 
or with both" are going to be substi-. 
tuted hy "punishable with rigorous 
imprisonment for a' term which may 
extend to two years, provided that in 
the absence of special and adequate 
reasons to the contrary to be record-
ed in the judgment of the ~ourt, such 
imprisonment shall not be for less 
than six months". Really, are we not 
going too far in telling judges that 
they haVe to carry the burden on the 
question of considering whether tl,e 
a.essee ought to be iJnprisoned for 
leas than six months? I thou1.ht we 

in thia country at any rate believe 
that the punishment must be com-
mensurate with .the eravity of the 
crime. Virtually, what this means 
is this, that it is assumed e;z: . hllPO-
thesis that the minimum punishment 
for this sort Of offence is to be six 
months and the burden is on the 
magistrate, or the judge to record 
special and adequate reasons if he is 
to award imprisonment tor a lesser 
period. Which judge will take the 
trOUble of justifying punishment for 
~ lesser period by recording in his 
judgment special and adequa~ 

reasons? So, the result of this is we 
are going to have a situation in which 
all shorts of people involved in such 
cases will be sent to jail Cor a mini-
mum period of six months. It is an-
other example Of the monstrous 
legislation that We have been recent-
ly having. r have no other words to 
describe this. I say that this ought 
not to ,be there. 

Then I come to the next amend-
ment. The new clause says: 

''If a person ·8ibets or induces 
In any manner another person 
to make and deliver an ,,"ccount, 
statement or declaration relating 
to the particulars of any net 
wealth chargeable to tax which 
is false and which he eith"r 
knows to ,be false or does not be-
lieve to be true, .. he shall be 
punishable with rigorous im-
prisonment for a term which may 
extend to two years." 

I think the argument here is, if A 
,gets it in the neck, surely B should 
also get it in the neck. Surely. 
there is di1fereru:e between a person 
who commits an offence and a per-
SOn who abets. Here we have reach-
ed a point where We are taking away 
completely the discretion of the 
judges in the judicial process, and I 
do think that this is really going be-
yond what it ought to be. 

ShrJ. B. R. Bhagat: I consider the 
punishment of tine and impri90llmeDt 
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necessary for the administration ol 
this .Acl,becauae ,it isnecdssa~. that 
a deterrent .punishment lIhould ,Qe 
there for offences IllIder the wealth-
tax Ad. 

8hrI N. C.Chatterjee: May I ask 
fOr one darifloation. '1 think there 
are similar provisions pari mate1'ia 
for the offenders in the Income-tax 
Act. Have you got similar provi-
sions pa,.i materia for abetment too 
in the Income-tax Act? 

Shri B. R. Bhapt: I do not know, 
I think section 278 Of the Income-tax 
Act is similar, so far as abetment is 
concerned. Abetment of an ('lIenee 
is considered as an equally serious 
offence. In other enactments like the 
FOOd Adulteration Act, Sea Customs 
Act and the Indian Penal Code' the 
same punishment is given to the abet-
tor. These punishments are neces-
sary to make them effective and de-
terrent for the· prevention ofsuc,h 
offences. 

Mr. Depaty-lJ)teaker: I will now put 
amendment Nos. 38 and 39 to the vote 
Of· the HoWIe. 

Amendments Nos. 38 and 39 were put 
and negatived. 

Mr. Depaty-Spmker: The question 
is: 

"That claUSe 33 stands Part of 
the Bill" 

The motion was adopted. 

Clause 33 was added to the Bill. 

Mr. Deputy-8peaker: I will now put 
'clauses S4 and 35 to the vote of the 
House. 

8hri N. Daudeker: Sir, I would like 
to say a WOrd On clause 34 or; per-
haps. r could ask a question and if 
the Minister gives the aru.-wer, then 
it will be quite clear. 

Clause 34 which introduces section 
lISA in the Wealth-tax Act is con-
cerned with those persons who evade 

or dodge taxes, come along, make a 
clean breast of it ~ want to get 
aWay with it. It YOU want to help 
them, I quite agree, Or, . is It con-
cerned with informants? It could 
quite as well read that it concerns 
'!,hose who have themselves dodged 
taxes, want to come clean, then only 
pretend to come clean and do not 
make all the disclosures that they 
ought to. If this kind of a thing is 
intended here, I entirely agree that 
they should not be helped. There 
cannot he any mercy tor people of 
this kind. 

Shri B. R. Bhagat: I think, infor-
mants do not come. under this. 

Shri Dari Visbnu Kamath: Tbe 
Minister is not clear himself. 

Shri N. Dandeker: This is with re-
gard to the assessees? 

Shri B,B .. Bbap.t: I think, the in-
formant does DOt come under this. 

Shri N. C. Chatterjee: 1 think, the 
hon. Minister isrUht. It does not 
cover informants. If you look at 
page .43, you will find that the note 
which is given .says: 

"Clause .34 introduces a new 
section 36A empowering the Cen-
tral Government with a view to 
obtaining eVidence of any per-
son ... " 

Shri N. Dandeker: "Obtaining evi-
dence" sounds to me doubtful. 

Shri N. C. Chatterjee: "connected 
with concealment of particulars of net 
wealth or evasion of payment of tax 
on the net wealth, to tender to such 
person immunity from prosecution 
for any offence as also from the im-
position of any penalty under the 
Act." The tender of immunity can 
be withdrawn if it appears to the 
Central Government that the person 
to whom 'the immunity was tendered 
has not complied with the conditions 
on which $!lob immunity 'Was grant-
ed .... " 
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[8M N. C. Chatterjee] 
Of course, I ail"ee that the language 
is rather comprehensive and may rope 
in all sorts of people. 

Shri. N. Dandeker: If this is con-
cerned wit~ informers and ap-
provers .... 

Shri B. R. Bhagat: Abettors, not in-
formants. 

Sbri N. Daadeker: Let us not hedge 
around with words. It ~on~erns ap-
provers, a fellow who has given in-
formation .... 

8hri B. &. BIIaga.t: I said, "Abet-
_tors". 

Mr. Deputy-Speaker: Abettor and 
not approver. 

8hri N. Dandeker: Abettor is a per-
son, who is defined Quite rightly, who 
could 'be accused. It is like a case of 
murder where a person commits mur-
der and turns npprover. So, it ap-
plies to approvers and main assessees 
but not to informers. 

Shri B. R. Bhagat: Not to infor-
mers. 1: said, "Abettors". 

Shri N. DaDdeker: Then, I agree 
entirely. 

is: 
Mr. Deputy-~er: The question 

"That clauses 34 and 35 stand 
part of the Bill." 

The motion was adopted. 

Clauses 34 and 35 WeTe added to the 
Bill. 

Clause 3~ (Insertion of new section 
37A). 

8hrl N. DaIldeker: Sir, I beg to 
move: 

Page 29,-

omit lines 10 to 13. (40). 

This clause introduces a new sec-
tion, section 37 A, and talks of the 

powers of Inspecting Assistant Com-
misSioners, Wealth-tax Oftlcers etc. to 
enter and search. On the whole, 1 
agree, the section is administratively 
necessary. It has ·been the cxpen-
ence undoubtedly of the Revenue De-
partment that even though they have 
got information they find it difficult 
to pursue it because Of the lack of 
power. But when you read this 
thing, you find that it is going too far. 
It reads: 

"Where the Commissioner, in 
ICOnsequence of information"-

not definite information-

"in his pOllSession, has reason 
to believe that--" 

the~ I read sub-clause (c)-

"any person is in possession of 
any articles or things including 
money disproportionate to his 
known assets, particulars of which 
will be useful for, or relevant to, 
any proceeding under this Act,"-

proceedings not necessarily my own, 
somebody else's assessment. It was 
says: -"If he is in possession of any 
articles or things"; in other words, the 
briefs of a lawyer or the accounts and 
so on of an accountant. Where the 
Commi"sioner has reason to believe 
that-

"any person is in possession of 
any article or things including 
money disproportionate to his 
known as. pt... particulars of whlcb 
will be useful for, or relevant to, 
any proceeding under this Act," 

then he, that is to say, the Commis-
sioner not necessarily in consequence 
of having definite information but in 
consequence of information in his pos-
session:-

"may authorise any Irispecting 
Assistant Commissioner or any 
Wealth-tax Officer to enter and 
search, with such assistance as he 
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may deem neeeuary, any building 
or place" etc. 

But before I make any comment on 
this, I know that the Department is 
exceedingly handicapped by the lack 
Of powers to pursue the information 
in terms of actually going and seeing 
thlngs for themselves. Sub-clause 
(a) is quite all right, but sub-clause 
(c) is I think, going too far. An 
otherw'ise excellent provision intended 
10 arm the Department with necessary 
powers has been rendered bad by this 
kind of a thlng because it could be the 
subject of really dreadful situations in 
terms of offices and buildings ana so 
on of lawyers, bankers, accountants 
aDd all other professional advisers 
could be searched because the Com-
mi<Eioner may think that he is in pos-
session of any article or thing. Art ar-
ticle would include account-books, 
briefs, counsel's OPIniOns, solicitor'S 
opinions, written statements of the 
clients and so on. It says: -. 

"articles or things inc1uding 
money." 

I think, this should have been drafted 
a little more carefuily. But, as it 
~oes, it goes much too far and, 1 am 
sorry, I am unable to support this par-
ticular thing in an otherwise very 
good clause. 

Shrf D. C. Sharma: Sir, I do not 
think that sub-clause (c) goes very 
far. The whole trouble is arising from 
the fact people do not understand the 
significance and the all-pervasiveness 
of, what are called in modern language, 
anti-social crimes. I think, this is only 
a concession to that tendency which is 
prevailing all over the world, the 
tendency of anti-social crimes. Sup-
pose, I have something which can 
implicate me in the court of law and 
I pass it on to some neighbour; then, 
has the court no authority to get hold 
of that neighbOUr SO that it can r .... 
cover that document from him? Sup-
pose, I have got some valuable thing 
which may incriminate me in a court 
of law and I pass it on to somebody 
else so that I escape from the clutches 

Bill 
of law, should not the law have any 
power over that man who has got this 
kind of thing? Again, suppose, I have 
money and I pass that money on to 
somebody else and say, "If you keep 
this money I will not have to pay so 
much of w~alth-tax"; I do not think a 
person should be allowed to go scot-
free if he can evade payment of due 
taxes by passing those things-on to 
lIomebody else. These things are per-
mitted in every kind of Code of CrImi-
nal Procedure; not only in any Code 
of Criminal procedure--I do not want 
to use the words 'criminal procedure' 
-in any code of anti-social laws. 

Even those persons who assist or 
abet in this kind of a thing are as 
!lluch liable to prosecution as anyone 
else. Of course, the hon. Minister 
used the word "abettor' and it may 
not be used here, but the fact of the 
matter is that there are some' persons 
who will try to evade the provisions 
of this Act by taking shelter under 
some other person's umbrella. I think, 
those persons who give shelter under 
their umbrella to such persons should 
be as much liable to punishment as 
anybody else. 

Shrf H. N. Mukerjee (Calcutta Cen-
tral): I have a feeling that this pro-
vision is rather important and Mr. 
Dandeker's objection should not be 
accepted by Government. I say this 
because if we err in this kind of legis-
lation, it is better to err on the side 
of severity than on the side of leniency 
as it is in the implementation of wh,t-
ever law We pass here that the real 
test will corne and so far it has hap-
pened that in spite of provisions in the 
law being already there, the app'licli-
t!on has not been satisfactory. There-
fore, it is rather better to have it put 
even in somewhat severe terms to 
which Mr. Dandeker takes objection. 

I would not have intervened at this 
stage unless I l!.ad recently got to know 
of certain things which indicate how 
things are not pursued properly as 
far as the administration is concerned 
even when information is forthcoming 
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and. large sWIiS of money in the pos-
seSSIOn of certain people change hands 
and heaven knows what happens after-
wards. Very recently, I had occasion 
to have information from very reput-
able sources that a very rich commu-
nity of Daudi Bohras in Calcutca had 
their spiritual preceptor, a gentleman 
whom I need not name, who is very 
well known to the Finance Ministry 
and ",'>en he was in Calcutta accord-
ing to the practice prevalent in the 
Bohra community, this gentleman, the 
head of the community is invited to 
certain houses and there is a competi-
tion amongst th 2 rich BohTlls to find 
out who can have this person as his 
guest and if he cannot be sent to some-
body's house, then he is gi~en a naz-
.. ana and there is, of course, a samp-
tuous dinner, and the naZ1"ana is given 
in the shape of currency notes ·upto a 
'fiery large amount, say Rs. 50,000 or 
even more in certain cases-it all de-
pends upon the person who is ibvolv-
ed. And the power of this person over 
his disciples extends so far that in 
Bombay some legislation had to be 
enacted because according to the order 
of the spiritual proceptor the body of 
a man who had been buried was ex-
humed because he was ex-communicat-
ed by some kind of peculiar spiritual 
process. This information came to us 
and the Income-tax Department also 
got intimation about it but I am sure 
that nothing seems to have been done. 
Very lare sums of money change hands 
and this community which is very rich 
has got some peculiar religious, quasi-
religious and pseudo-religious, con-
ceptions about paying money to the 
spiritual leader and this is sometimes 
blackmailed to this extent by so-called 
spiritual processes. This is one ex-
ample which came to us recently. I 
do hope the Ministry takes more notice 
of it. It shows how in very devious 
way the people who run business have 
to transfer such large sums of money. 
Ifhis having come to my notice, I felt 
fortified in the conviction which I have 
had for a 10nlt time that in regard to 
this kind of legislation if we err, 1et 

us err on the side of severity and not 
on the side of leniency. 

8hri N .. C. CbJ!,tterjee: May Lair, 
point out that Mr. Dandeker-and he 
has experience in this class of cases-
recognises the necessity of conferring 
wide powers of seizures in some cases 
but the only apprehension he feeb is, 
and there I think he is right, that it 
may lead to great abuse of power. if 
it is uncanalised and the authorities 
have unfettered power particularly to 
make such an order to seize any papers 
from the lawyers' chamber, to enter 
into any chamber of any professional 
man, whether he be a doctor or an 
accuuntant or an advucate and to malu' 
a roving inspection of all things and 
so on. I do not think that is necessary 
or that is needed. I am not in favour 
of withholding the power. I am per-
fectly prepared to give reasonable and 
effective power. But at the same time 
I say that should not be abused. I shall 
appeal to the hon. Minister that when 
he frames rules under this clause a 
sultable indication should be made in 
the rules so that there should be no 
uncanalised, unfettered, power. given 
to the authorities so that unnecessary 
harassment may not be caused. I have 
had the privilege to know about the 
Bohra prophet and it may be that in 
that case something has been done. 
Naturally, there has been some soft-
ness on the part of the department but 
only the enactment of a section will 
not do. It must be followed up by the 
effective steps to implement this Act. 

Shri B. K. Bhapt: Mr. Deputy-
Speaker, Sir, I think the power given 
is very precise. The main intention 
is that without any precise information 
there cannot be any search of this 
kind. It is not an unfettered power. 
The rules lay down the way in whlch 
the searches should be made. In this 
particular case, the Commissioner will 
not order for any search unless he has 
the precise information. This principle 
has been accepted in the Income-Tax 
Act and this i. a very very valuable 
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provision of the Act particularly in the 
present situation when we bave to 
check evasion, when we have to find 
out the undisclosed assets. This parti-
cular sub-section (c) refers to undis-
closed assets. Unless we have this 
power, any detection of undisclosed 
assets which may have been the result 
of evaded taxes, will be very much 
difficult. But I can assure the House 
that the intention is being literally 
carried out that searches are not made 
in the briefs of lawyers or doctors. 
But certainly when a definite in1orma-
tion is that they have large and un-
disclosed assets either in money or in 
some other form or accounts leading 
to the detection of those assets, in any 
profession, whether they are business--
men or lawyers or doctors, then the 
searches will be made and not other-
wise. 

Mr. Deputy-Speaker: I shaI! now 
put amendment No. 40 to the vote of 
the House. 

Amendment No. 40 was put" and nega-
tived. 

Mr. Deputy-Speaker: The question 
~: 

"That clause 36 stand part of 
the Bill" 

The motion was adopted. 

Clause 36 was added to the mu. 
Mi-. Deputy-Speaker: The question 

15: 

'"niat claus"es 3'1 to 41 stimd' 
pari of the Bill". 

The motion was adopted. 

ClaUSes 37 to 41 were added' to the Bill. 

Mr. Deputy-Speaker: The question 
is: 

"That clause I, .the Enacting 
Formula and the Title st811d part 
or the Bill." 

The motion wag adopted. 
,ClaW!!! I, the !i1ialitingll'omiula and tile 

1'itle WeT'e ailded" to the Btlt 

8hri B. R. Bhapt: Sir, I move: 

"That the Bill, as amended; be 
passed". 

Mr. Deputy-Speaker: The question 
a: 

"That the Bill, as amended, be 
passed" 

Shri Narendra Singh Mahida: There 
is no quorum in the House. 

Mr. Deputy-Speaker: The bell is 
being run .... Now there is quorum. 
The question is: 

"That the Bill, as amended, 'De 
passed" 

The motion was adopted. 
The Bill, as amended, was passed. 

14.50 hrs. 

STANDARDS Of WEIGHTS 
MEASURES (AMENDMENT) 

AND 
BILL 

. The Deputy Minister In the MinIstry 
of Commerce (Shri S. V. Rama~ 
swamy): Mr. Deputy-Speaker, Sir, I 
beg to move: 

''That the Bill further to amend 
the Standards of Weights and 
Measures Act, 1956 be taken into 
consideration." t 

Sir, the Act when it was passed in 
1956, defined the various standard units 
On the basis of the definitions pres-
cribed for international adoption by 
the General Coruerences on Weights 
and' Measures. These general Confer-
ences are held under an international 
agreement ca]1ed the 'Metre Conven-
tion'. One of its functions is tb lay 
down definitions of the various units 
of weights and measures for interna-
tional use in science technology and' 
meteorology. These' definitions are 
adopted by all signatory countries in 
thei" laws relating to weights and' 
measures. India' has signed the 'Met-
ric Convention'. We have, therefore, 
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based the Standards of Weights and 
Measures Act, 1956, on the internation-
al deftnltions. 

This Act defines the units of length, 
volume, mass, time, electric CtIl1'enT, 
temperature, etc. 

. 11 defines the metre as meaning the 
distance at zero degree centigrade and 
under no~mal atmospheric pressure 
between the axes of two median lines 
traced on the platinum-iridium 
bar deposited at the International 
Bureau of Weights and Measures and 
declared international prototype of 
the metre by the First General Confer-
ence of Weights and Measures. 

Th~ Eleventh General Conference 
on Weights and Measures held in Octo-
ber 1960 recommended a radical 
change in the definition of the metre. 
The Government of India was repre-
sented at the Conference by the late 
Prof. K. S. Krishnan, Director, Nation-
al Physical Laboratory. The new de-
finition <of the metre accepted by the 
Eleventh General Conference is based 
on the wave-lengih of the radiation of 
the Krypton tsotope. The new defi-
nition which is now included in the 
Bill enables the metre to be defined 
in terms of a natural physical const-
ant rather than a physical sample as 
done so far. 

The new definition also enables mea-
surements to be made more accurate-
ly than could be done under the pre-
vious definition. This is in keeping 
with the new and accurate techniques 
of measurements that are being evol-
ved in the world for various scientific 
and technological purposes. 

As a result of this new definition 
the certification of the national proto-
type in terms of the international 
prototYPe also has to be done in a dif-
ferent manner. The change in sub-
section (2) of section 3 takes care of 
this point. 

The Eleventh General Conference 
on Weights and Measures BUO luggest-

Amendment Bm 
ed a minor change in the definition at 
the second, which is the unit of time.. 
The present definition as given in sub-
section (2) of section 5, is now being 
defined more accurately by extending 
its accuracy to one more place of deci-
mal. This higher accuracy is requir-
ed for scientific purposes. Sub-section 
(2) of section 5 is, therefore, being 
amended to give a more accurate defi-
nition of the second. 

The Ministry of Defence proposed 
that the 'nautical mile' should be re-
CGgnised by law as a unit of distance 
in navigation by air and sea. Even in 
countries which have adopted the met-
ric system of weights and measures. 
the nautical mile is used as the unit 
of distance in navigation. It is ,there-
fore, proposed, as suggested by the 
Defence Ministry, to provide that the 
'nautical mile' which is equal to 1852 
metres may be used as a unit of dis-
tance for navigation by sea or air. 

In view of the requirements of 
science and the international accept-
ance of the definitions, it is submitted 
that this House may consider and pass 
the Amendment Bill. 

It is a small. non-controversial Bill 
Sir. I move. 

Mr. Deputy -Speaker: Motion 
moved: 

''That the Bill further to amend 
the Standards of Weights and 
Measures Act. 1956, be taken into. 
consideration." --
Shri Narendra Singh Mahida 

(Anand): Mr. Deputy-Speaker, Sir, I 
welcome this measure which is a way 
towards one world. All international 
States have agreed to bring about 
controversial measures like weights 
and measures, and we certainly wel-
come the action on the part of. our 
Government towards this move of 
unifying the world. 

But my contention is t'hat some-
times standards of weights and me-
sures introducPd are not understood 
in our villages. We pave made 
changes in our standard. In weights 
which are not much' understood in-
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our rural areas. The same is the calle 
about the metre. I am not sure whe-
ther many MI'mbers will understand 
the difterence between a yard and a 
metre. 

These are my suggestions to the 
hon Minister that our farmers may 
not' lose by way of these changes in 
sale of their crop or in the purchase 
of cloth etc. This measure may be 
popularised-standards of weights etC. 
which are laid down in the country-
by way of education, by way of pub-
lications, by way of radio announce-
ments and frequently in newspapers 
also. My humble suggestion is that 
OUr new standards of weights and 
measures may be made easily avail-
able and more easily known to our 
farmers and labourers. 
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~t "IT ~~ ~ f~ Jt ~lffi <f.\<IT ~ I 

~ <TN ~ '!>11 ~ 'Illf 'Il1~ ~'Tr ~f<l;r 
11"f mq-~ fm:rn ofTiii ~ «.-fr 'Il1 
~f <mrl 'Ilf ~R iff ~ I ~T ~ihf 
If~ <1'TT ~ ~ 'Ifrf 'li:1RT 'lii pIT I 
m;;r ri( 11"f {'J ~ihTf 'Ifflf <rrn 'Il) 
~ 'li1: 'IlT'lif ~ 'if<1r ~f I ~;;rt ~f 
;tr ~r 'f-nr ~ ~ ifT't it ~Rft"lf 
1!Tmii it <itm: 'Al'J f~ «:r.if ~, 

~ ~ ~f<l;r ~ «~ ~, ~'f 
~ 'iTm- mm 'Il1 fmei<r 'li1: m ~, 
q''ifI"1«'I'f 'Ilf ~'J lfT1ffl it m;nrcrr (;r m ~ 

lfTlf ~ 'Ilf mq- ~ 'flTlr «ilf ~ ~, 
'3"~ nrR\" ~ if>Tll <1lff m;a- ~ f'll <Pq 1fT 

'Ill{ m.: ofTiii '1fT <mTiT f'fi" ~'f>ii ffi<'fT 
~ ;;rt 'f-nr 'if<1 ~")- !!it. '3"'J it ~~ it-it 
qf~<[~r "if; ~''ff<: ~r i'I-it '<iii 
~r ~ 'fJ-\ {'J ~ ~ 'flTlr 'li1:<rT ~ I 

~ ~m <1'r<ff 'IlY 'JI'rnR 'IlT ~!
-j]o,!,"\f~"if;~~;;n~ 
~ I ~r f'!imJ 'Il")- 'i1t~r ~ 

lfRf ~ ;tr 11"1'fT iIRf 'ifffm I 

lifi,fr lIRfrn ~r ~t "!"if ~'r.rr 
~ iffl"f; ~ ~ if; 'R<: '1ft 
~"--.;J'WT f~m if -.;J'WT--.;J'WT 1TT1Tif 
~) ~ft ~ ~J-\ '3"" lTTff;m if 0:" ~'f
~ ..n f~rmlfT "fr ~ ~ I 
mq- <f;;rr<r Offr iff ~ I <liH if; q';;rfif it 
q'>lTiff ifr.n ;;miT ~ ;;r<rfi!; ~'~ if 
ft[~ ~T<1f ;;rRfr ~ I m'1 H 'ifrffi~l 

~ ~ ~ ~, ¥iU 'f1<: ~ tilt 
~ ~~ f'fj<,,'iT""" 'li1: <'I"l<fT 'Il) 
fG"lifi m~, 11fT11 ~ 'I'Ff fG"liff m ~ I 

~'J ~ if 'Ilf{ mG"ifr ~r.r 'f': ;;rr ~r 
fG"IifT:rr ;;n WliQT ~ m %t 'f': '3"m 
~r ~~ '1ft ~[(f'ift<f 1:£f {'J ~. ;tr 
$ 'Il'tt ,,","'it <rrC'Il if; ~ it mq f~ 
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_ ~ I m mit lmI'T i\' RT'r wir.h 
llm ~ 'tft ;;r;m .r, $ it fi!;m;r 
~,~~ ~~~I ~om: 
~ ~) om: ~ m ;fflr om: ~~ ~
itro ..n m'f ~~ mn ~ ~ I ~ 
~ <11 ~ qm: ~« 'R 'ltm I ~ 
~ or\ff ~ I 'ti'ro ~m~m~ 
~;m:: <frrf f<frlfT ;orr fiaT ~ I ffirlit 1fT 

~ ~mr ~ ~~ t ~ ~it ~n:r 
~ {if ~ ~if) <frT m;; m'f tITq 

mff 'fit ifiU ~ ~ I '« mtf.t If 
"I'f <'ron ~ <f;T1'[ f<frit <R <fr@ (;f'T if>': 
~itffi <f;T ~, mlrfu'i'f ~4T «rt 
it m't "f~cfifT '1fT wrt ~ ~1 
~ iT <fr11 ~ <fr11 ~it f<:"llm i\' mn 
ifRf crt mit<iT o;rR ;;riif ~ ll'iT if ;;rnm 
:rT mp:: ;;rr'itm i'fT ~tRT 1fT ~ l{T 'f1IT 

&IT f'I; '3"l1oit ~?fT ~r.n- 'ifTfi[lr 
~1I fl[m<T f<fra-R it f~ if I lr 
:;r T if£:; 'lfT;ffif ~ lr 'fIfT '1'F qif f<Wi 
iT ~ # m if~r o;rlit ~ '11 '3"ff ~ 
<!'t 1I'f>T it <Fi:r m ff'Pff ~ I ~fiv.r ~fT 
fT'f "Sf'fTT <frfli <frT l:';<fr <'TN 1fT ~M f'I; 
~ "f~r ~r (;f'T~ o;rl< ~, it lfT fiir 
~ ~T 'l'Rf ~m ~<fr 'fTT <fr~ ~ 
~ q<: l1:'li" ~ ~ ..mm if if>I:it ~ <:"T 
'IT, <ni ~ff 'R fT~ 'li"f If'Wf <'rT ~, 
wf.t fm mtft ~ ;a-~ om i\' ~ 
m if>': ~m,;rtq if qrfur m if>': f<f;ifr 
rnM-i'f ~4T ~ 'fC9 if>': o;rq;:fr ~ 
m <fr, ~ o;rR wrt ~m f<f;m-~ ~ 
0''1' ft:rlfT l'J"lIT ~ M crr wrm orr<: (;f''f ~ 
~if~~<R$l'Rm~T 
~ $IT I ~ fT sr<m: it sT'l'rdr 'fi'lf ~ 'fi'lf 
.m ~ ij' ~l!Jl1 m ~ crT mW, 
__ IT<f if lfI! ~ cr) (rif 0flTm f<f; 

'lit ~w ~t W t, ~ if ~"'" m ~t 
n<ft {I ~ a-t .~r.t<r ~ fcr<rfur 
.~ I \'TPr ~rit {, ""* qr'f ~ 
i-.r ~om 't>'t ~~, '¥"'f ott ~ ~ 
'1l<fT ~ I 
)687 (ai) LSD-7. 

1t (~ ~ f'4lhfit; ItT R1Q 

'" I!i1:(ff ~ ~ m'f ~ ~ ~ 
~ <'ITlf itu 'IiTf mlEi ~ t I ~ 
f«nr ~ <f;T ~ ~ ~ it ~ 
t ~ f.I; ~ ~ it ~.r 0fT1[ m 
it~~~1 ~~~ ffi 
~ <'f1RfT t, ~ ;tT f~ .m 
{T -mit t mU WIFIT m i«" it 
wm~t~m~itmit 
~ ~ ~ <'lWf '1fT fmlirn f.t;lrr ~, 
;;fl1ff ..n ,!:<:T ~ ~ ~ ~ iI'\"{ 
~ <f;T1'[ it. fu-o: ;;rr "fT Cf'ffl; ~, ~. 
wrrmrr ~ I <:"T rn a-<:Tit ~ 'I'6'Tit 
f~~if~~<:"~~~I'~ 
it ~ W'1 ~T ifi1 lJl1lIT ~ ~, 
~ "SfWrm if ~tOlrt ~ if>': ~"i 
ott "f1lfT it. ~ W'1 ~r ~ 

~ ~~, ~ f~ ~ 'f1lm!'f 
if mq- 'l'ifT m ~ o;rR WG' t'l' ~ ~ 
mq- .mt ""'" lJl1lIT ~ ~ I ~ 'l'!i 
~ ~ ifi1 ~1 wrrmrr ~ <R 
~ ~ <f;T ifnf ~ ffit ~ W ~ 
~ ~1< i'\7r +rrf.r ~ ifi1{ ...", ~. 
&rr I f'I'ifT <frI11 'lit ~ q-f~ ~ 
q-f~ if>I:Tir g<I; ~fT ~ it f.r.ff <f;T 
'flIT mq- \Wim' ~? ~Rf it wr:rt 
~ 'fit <i[if ~ ~d if ~, ~ 'Ifi 
~mq; ~hr zrnr flr.r;;r 'ifTf~ I <ri[ ~ 
~ ~ ~ flr.r ~ ~ I ~«it f~ 
~~tf<f;~fuf&mmit 
~~m~~,~~~1 

~~it.m1f~~<f;T 

it ffiWf ~ ~ I 

Sh.ri H. N. MJ&kerJee (Calcutta Cen-
tral): I have a feeling that ~ friend 
the Minister has brought up this 
measure to give the HOWIe some re-
l8lI:ation becJWSe I find from the Order 
Paper that this measure ill sarwiwiched 
between some rather complicated an4 
contentious financial measures sp0n-
sored by my friend Slhri T. T. Krishna-
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[8hri H. N. MlIkerjee] 
machari, and possibly to ·give Us some 
relaxation, we have had the pleasure 
of this Bill being brought up before 
us. 

I bow to the \Superior wisdom 01. my 
hon. friend the Minister who has on 
his part imbibed his wisdom from the 
Elevl'nth General International Con-
ference of Weights and Measures-it 
8OIl1lds highly re!ipE!Ctable-and we 
have no other go than just to say 
'Yes' to what the Minister wants us 
to do. 

It reminds me, however, of how in 
certain regards,perhaps at the very 
highest level, science and mythology 
corne very near each other, because 
we here laymen and knowing nothing 
at all about the kind Of scientific 
knowledge which is incorporated here 
are having to say 'Yes' or 'No'; when 
you, Sir, will call upon us to say 'Aye' 
or 'No' when this measure is going to 
be put to vote. I am reminded 01. what 
used to happen in the mediaeval period 
when in Western Christianity some 
monks would raise some particularly 
complicated question, and one very 
favourite problem seemed to have 
been 'How many angels can dance on 
the point of a needle?', and if you 
made a mistake in your answer, you 
took the risk of being excommunicated 
or even perhaps burnt at the stake. 

In this Bill, We are given very de-
lectable information, for instance that 
'a second' means 1131,556,925.9747 of 
the I ength of the tropical year for 
1900 lind so on and so forth. We have 
to ~ay 'Yes' to Shri 8. V. Ramaswamy 
as well as to the International Con-
ference of Weights and Measures, and 
we do so very willingly. I can assure 
him that we do so very willingly, but 
I can assure him also that I do not 
agree to certian of the things said 
by rr.y !hon. friends who spoke before 
me, be.cause they took up the argu-
ment th'at since a majority of our 
people being backward are 'ignorant 
of what is going on in the great wide 

(Amendment) Bm 
world outside, since most of our 
people are not aware of the niceties 
of the new weights and measures sys-
tem which we have got, perhaps it is 
advisable to go back-they did not 
quite suggest it in so many words- .. 

Shri Y. S. Chaudhary: No, no. We 
did not say so. 

Shri H. N. Mukerjee: I said in fair-
ness that they did not suggest that we 
should .0 back, but the first speakel 
8hri Narendra Singh Mahida gave me 
an impression that possibly he would 
be happy if we reverted to the idea 
of seers and all the other old mea-
surement units which we had got. I 
knOW they have told Us how these 
new standards should be popularised 
properly so that everybody would 
know. I support that idea. That is 
very important because so many pOOl 
people are clheated of their rights 
because I am sure they do not know 
what these weights and measures are. 
and the trading community being 
what they are, generally speaking, 
"part from exceptions-they have 
corne in for SO many things to be 
said against them in connection with 
the legislation brought forward by 
Sh,) T. T. Krishnarnachari-the trad-
ing community at different levelS 
being what they are, there is a conti-
nuous propensity to cheat our com-
mon People who do not know of 
theSe PE'cu!ia.r complicartions. So. I 
entirely support the idea that the 
new standard of weights and mea-
sures should be popularised properly 
so that everybody in the country geW 
to know it and accepts it because it 
is far and away an improvement On 
the old situation. It is no gon1 having 
obscurantist illusions that becaUSe we 
hay(' ken used for many hundreds 'of 
years to a different kind of standards 
of measures and weights. We can conti-
nue with that process; We cannot; if 
we have to live in this new changing 
world. and if We have to carry on in 
the economic sense then we have to 
have these new weights and measu-
res. 
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(Amendment) Bill 
But finding this definition of the 

'second', about which I hope my 
esteemed friend, Dr. Aney, would 
also have something to say, because 
he has such a wide knowledge of the 
old Hindu reckoning of yugas, Kritis, 
muhurtas, ghatis, nadis and so forth-
all that he knows; so I would like to 
hear a few things from him just for 
the purpose of some little relaxation 
between Shri Krishnamachari's con-
tentious measures--I was driven by 
this definition of the 'second' to a :very 
cursory study, I am afraid, of Maha-
mahopadhaya P. V. Kane's monu-
mental study of 1fue Dharmasastra, 
and there I found something which 
impels me to make a suggestion to 
the hon. Minister so that through 
our National Physical Laboratory 
experts and other people as well as 
the international organisation, India 
might conceiva:bly take some steps in 
this regard. The point I am making, 
for whatever it is worth,-because I 
am no expert in this matter-is that 
the seven day week which we have 
got corresponds to no astronomical or 
celestial phenomenon, and there have 
been periods in history and countries 
in the world where the seven day 
week has not been the rule. I am 
quoting from Mahamahopadhyaya 
Kane's book. He writes: 

"The Mexicans had a week of 
five days before the Spanish 
conquest. The seven days week pre-
vailed among Jews, Babylonians 
and the Incas of South America. 
The Romans had a week of eight 
days in Republican times, while 
the Egyptians and ancient Atheni-
,ans had a week of ten days." 

If I remember aright, perhaps during 
a phase of the French Revolution, 
they had a period of ten days rather 
than a week of seven days. 

"In the Old testament God is 
said to have gone on with the 
work of creation for six days, to 
have rested on the seventh and to 
have blessed it and sanctified it". 

So the seven day week came into tlX.. 
picture and we also for our own 
reasons, for our own calculations have 
adopted the seven day week. But I 
have a feeling that perhaps now that 
we have got the decimal system In 
sO many departments in regard to 
measures and all that, it should not 
militate against what is scientific, ob-
jective reality. Perhaps it is not incon-
ceivable that a ten-day period could 
be looked upon as a more convenient 
and manageable week so that we could 
rearrange our months and days. If I 
may put it in a different way, it would 
be more scientific and more objective. 

We say 'amen' to this Bill, because 
we cannot say anything else. But I 
do wish that further thought is given 
to the recasting of the entire matter. 
Possibly the naming of the days also 
could be changed. After all, during 
the French Revolution, because of the 
wave Of fresh air exhilarating the 
people at that time, they changed the 
names of the days and changed the 
names of the months. November, for 
example, became Brumaire. That was 
how they wanted to change the whole 
order so that the new order would 
really be stressed by our everyday 
experiences. 

So I do not know if, going the way 
in which we are doing by way of 
standardisation of weights and mea-
sures in regard to time as well as in 
regard to everything else, perhaps 
we cannot find out ways and means of 
having a better and more reasonable 
recasting of our measurements, and 
in that perhaps my suggestion, if it 
is thought to be scientifically at all 
tenable by· this international body, 
might merit consideration. In any case. 
the Bill has my complete support. 
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... ~ ~ it; ~ ~ lm\'ft lfiT ~ I 
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i\iC~a1 ~ ~ I ~ 
~ 'ifr-;ff it; ~ it f~ lfiT'lim 
;r;<: ~ qr.ff 'lit ~ Of 'Ii't I 

Shri D. C. Sharma (Gurdaspur): It 
was said by one hon. Member that 
this Bill has been sandwiched between 
two Bills of Shri Krishnamachari to 
give us some relaxation. I do not 
think it is like that. Whatever the 
rIIerits of Mr. Krishnamachari's Bills 
may be, they are clear and intelligi-
ble and can be understood by him and 
also' by the members of this House. 
But I think this Bill mystifies us. I do 
not think the hon. Minister who 
moved for its consideration under-
stands every word of it I do not 
think any Member of this House will 
understand anything of this Bill, and 
I do not think anybody in the Secre-
tariat will be the wiser for the passing 
of this Bill. I think some sort of 
specialist will have to be called in in 
order to interpret this Bill and in 
order· to give due consideration to 
this Bill. 

So this Bill is there to show to us 
the extent of our ignorance, to 

show to us the dimensions of our 
abysmal illiteracy. I hope that, while 
I confess to that kind of thing, the 
hon. Minister also will have the 
honesty to do so, today a t least if 
not always. 

Ii has been said that we should 
have everything swadeshi, everything 
Indian, the names of the months and 
everything should be Indian. I agree 
With that, but I want to ask one 
question: how many of those persons 
who want the names of the months to 
be Indian, know what Indian month 
is just now going oh? We are in 
December, but very few of us know 
what the month is in terms of the 
Vikrami era. We know that we are 
living in 1964, but I do not know if 
many of our friends know what year 
of the Vikrami era we are passihg 
through? Our Government introduced 
the !'iaka era, but I think that is to 
be seen only on the letterheads of 
the Government of India Secretariat 
and nowhere else. The Saka era no 
doubt is a step in the right direction. 
but the people have not taken to it 
fortunately or unfortunately. 

I submit very respectfully that 
while we want these things to be 
Indian, while we love ·our country to 
the last drop of our blood. we also 
cannot say that India should remain 
isolated from the international cur-
rents and standards of life. The late 
Prime Minister projected us into the 
new age of science and technology, 
and I think that is one of his greatest 
services to our country, and this Bill 
also brings us in tune with the new 
age of science and technology. 

Dr. H. N. Mukerjee, after having 
gone through the gruelling debate of 
the Wealth Tax Bill, ....... . 

Shrl Shashl Ranjan (Pupri): He is 
a professor like you, not Dr. 

An Hoo. Member: He is conferring 
a doctorate. 

Shri D. C. Sharma: Every professor 
is a doctor, and every hon. Member 
is a doctor. 
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I was submitting that he made 
much of these figures 1131,556,925,975 
and 1131,556,925.9747. I think they are 
like. "~ ~en: ~ ~" 
They are to us undecipherable mys-
teries, but they have some meaning 
somewhere, some meaning for scient-
ists. The nautical mile may not 
mean anything to me, but it does to 
the person who does navigation on 
the seas and plies aeroplanes in the 
air. These things happen. I think if 
there is one country which does not 
conform to these international stand-
ards of weights and measures and 
volumes and lengths and all that Idnd 
of thing, it is China. I wish China 
remains as isolated politically as it is 
in these matters. But SO far as my 
country is concerned, I want that it 
should be in harmony with interna-
tional ways and meal18. I think this 
Bill brings us nearer to the goal of 
one world, and a day might come 
when these little things might add up 
to so much that one world may 
become a possibility, and that which 
is enshrined in the Charter of the 
United Nations may become possible. 

Another point I want to make is 
this. Much has been said about the 
ignorance of the workers and farmers 
about these weights and measures. I 
do not want to join issue with my 
hon. friends. It is dangerous to do so. 
I think that they are by far and large 
right, but I want to put one question 
to you, and through you to the House. 
Of course, I know there are some 
documentaries, they are publishing 
journals in English and Hindi and all 
that kind of thing, and I know there 
are film songs also, which my hon. 
friend Shri Yashpal Singh may be 
knowing, which give us the decimal 
currencies in a very interesting way. 
So, all these things are being done, 
but I would ask the hon. Minister to 
do one thing for the good of all of 
us, and it is this. In certain univer-
sities of this country, in many schools 
of this country, in several educational 

institutions of this country, text books 
have not been produced which give 
us the decimal coinage, which give US 
the new weights and measures. He 
will say that it is a problem for the 
Education Ministry. True, it may be 
a problem for any Ministry, I do not 
care for that, but I would say that 
in order that this thing may become 
accessible to all of us, available to all 
of us, in order that this thing may 
become common knowledge, in order 
that my friend Shri Berwa and Shri 
Yudhvir Singh Choudhury may not 
have to say that the farmers and the 
workers are being cheated by the 
traders-I think even if the farmers 
know these weights and measures, 
they will still be cheated, but I dare 
say ... 

Shri Y. S. Chaudhary: Because you 
are ruling the country. 

Shri D. C. Sharma: They are being 
cheated more now than they would 
be cheated if they know these things. 
I would say that this new thing should 
be made available in the text books 
on arithmetic, on geography etc., 
which are being used in this country, 
in the text books on science and other 
subjects. I would say that in this 
matter, the Education Ministry and 
the Ministry of Commerce and Indus-
try should work hand in hand. 

Unfortunately, what happens is this, 
that our Ministries work in water-
tight compartments. This is what our 
Prime Minister also said. I do not 
want that these Ministries should 
remain isolated from each other. They 
should become co-partners in the same 
thing. Of course, they are co-part-
ners in the same thing, I do not deny 
it, but somehow it so happens that 
what one Ministry does is not known 
to the other Ministry. Therefore, I 
would ask my hon. friend Shri Rama-
swamy that he should be good enough 
to bring this point to the notice of 
the Education Ministry, that they 
should try to bring it home to the 
minds of the Directors of Education 
in this country, that the text books 
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should be so revised that they give 
us an idea of the new thing that we 
<lr€ doing. 

With these wel"ds, I welcome this 
Bill, and I hope the Minister will be 
a bJe to get hold of somebody in the 
Ministry who would understand all 
'SUO!SlA!P-qns "sat{l ne 'sI1I.lawnu asatll 
all these fractions of time and all this 
kind of thing. 

Dr. M. S. ADey (Nagpur): I have 
the same complaint to make as so 
many hon. friends who have support-
ed the Bill, notwithstanding the tact 
that none ot them has been able to 
understand it. 

The greatest advantage of demo-
cracy and representative institutions 
is said to be that nothing is done in 
the name of the Government, without 
the knowledge of the people for 
whose benefit the government is run. 
Yet, that same Government has to do 
certain things which they themselves 
do not understand before they ask 
the people's representatives tor 
their consent, and they corne before 
them to have their consent. 

I do not want to say anything more 
about that. Shri Ramaswamy is a 
very senior and genuine public 
worker. I am quite sure that I am in 
no way detracting trom his merit 
when I say that he does not under-
stand this definition of metre given in 
the new section (d), namely: 

"metre" means the length equal 
to 1,650,763.73 wavelengths, in 
vacuum, of the radiation corres-
ponding to the transition between 
the 2p and 5d5 levels of the 
krypton atom of mass 86;' 

I am sure to understand this, he 
must be a very great mathematician. 
When the House consists ot lay men 
who are not experts, in such cases, 
before a measure ot this kind is 
brought, there should be an attempt 
to get some expert to give us some 
idea, _orne conception of the thing 
which we are called upon to pass. 

Measures 
(Amendment) Bill 

Some experts could have been brought 
to enlighten us as to what these 
technical terms mean. Two or three 
lectures could have been delivered, 
so that at least the representatives of 
the people could have some faint idea 
as to What it means. Otherwise, it is 
like God, which can neither be defined 
nor' measured nor seen. It is some 
such thing that we are passing here. 

There is a saying In Sanskrit: 

W!i;flf ift"Il';rr;rr: lIlfr-uT : 
(One blind man leading other blind 

men.) 
Neither the person who moves the 
Bill understands it nor the persons 
who are called upon to pass it under-
stand it. It is trul! that we have to 
accept the international standard, but 
that international standard is as my-
sterious to us today as the idea of 
God as defined in Vedant is mysterious 
to the religious persons. It Is an un-
known, abstract idea. As Prot. Sharma 
has told us, we are living in this 
world and the idea of progress means 
being in line with the enlightened 
world and the civilised world. In 
order to be there, we have to take up 
their ideas. We cannot live isolated 
from them. 

We accepted the decimal standards 
and we made some changes in our 
Acts. I want to tell my friends: 

"'!'JVITIi ~~ ;r m'i! ri~ ;r :qrtq-
'f01Clf~ I'fif'{ ~~" 

All that is old is not necessarily good 
and all that is new is not necessarily 
bad. 

"~cr: Welll" ~ ~ 
~: ~"!f ;flrq;fu" 

Wise men examine the two things 
carefully and find out what is really 
advantageous for the present time. It 
is only a tool who is led by the opi-
nion ot others. So, we have to do 
some such intellectual exercise and 
find out what is advantageous to us. 

When the currency 
under discussion, we 

question was 
accepted the 
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CfeCiIDal syiltem. The old system was 
rupees, aririas and pice. 4 pice made 
an anna and 16 anilas made a rupee. 
Under the decimal scheme, a nP. 
coUld make 1 anna and 20 annas could 
nuike' 1 rupee. We could keep the old 
lerininology and also have the advant-
~ge of the decimal system. But some-
how or other, they do not want the 
Blm<l anyWhere. There should be an 
attempt to ret<lin the old things if 
possible. 

> My idea is that there is need for 
the Government to carryon prop<l-
ganda to have a clear understanding of 
an these new things which they are 
'intvodl1cing in the legislation in order 
that people inigbt. understand it pro-
Perly. ll.adio, television and all these 
new thinis have to be made use for 
this purpose to enlighten the people 
on these points, instead of telling 
some stories arid some foreign tunes 
to which our ears are not attuned. 

I support the Bill with the sug-
.UUon that Slmuli<!-neously with. get-
ting ,the consent of the House, an 
attempt Should be made by the Gov-
ermilent to enlighten the people exact-
ly as to what is the meaning of these 
things objectively. We are passing it 
wbjectively here. But objectively 
what is the meaning of these terms? 
The people should be made to under-
stand them with the help of experts 
who are at the disposal of Govern-
ment. With these wards, I support 
the Bill. 

Shri 8m V~u )[&math (Hosh-
angabad): Sir, the Bill before the 
House provides a fascinating exercise 
in the romantic world of figures and 
numbers-astronomical numbers-
where one can give free rein to fancy 
and indulge the imagination. It is 
world of mysticism where physics and 
metaphysics merge, philosophy and 
science combine, to give a colourful 
new world to whidh. only a few can 
haVe access. I wonder whether the 
Minister-in-charge, Mr. Ramaswamy, 
who has been a competent lawyer for 
many years, has cared to prepare for 

the House an explanatory memoran-
dum at least, even if he could not 
bring an expert here, as Dr. Aney 
wanted him to, explaining the variou" 
words incorporated in the Bill. 

As it is, there is nothing in the Bill 
a t all excepting the Statement of ob-
jects and Reasons. There also, I 
find there has been an attempt to 
define the length by sea or by air. t 
do not know how this scientific slip 
has occurred and the Government or 
the Minister has tripped. I believe it 
is international tripping perhaps or 
slipping and so, we have to conform 
to international standards there also, 
It is said here: 

"It is also proposed to recog-
nise 'nau tical mile' as a unit of 
length in navigation by sea or air 
on the basis of international prac-
tice." 

thought in the modern air age-
we have progressed even further to 
the atomic age--air mile is known ali 
aeronautical mile and not simpl}" 
nautical mile. Nautical mile is for the 
sea, for water. For the air, it should 
be called aeronautical mile. I do not 
know what the international world 
has got to say about it. If the inter-
national world says it must be nauti-
cal mile, we have to conform to it 
willy-nilly. I suppose our Govern-
ment also cannot depart, cannot be a 
deviationist; they have to be confor-
mist in this regard. 

In the earlier Bill which was passed 
in 1956, Government assumed power 
to prepare, for the purpose of defin-
ing the value of the metre, a national 
prototype of the metre and cause the 
same to be certified in terms of the 
international prototype of the metre. 
Now they have sought to delete that 
and substitute that by the Interna-
tional Bureau of Weights and Mea-
sures. Be that as it may, as the pre-
vious speakers, like Prof. Mukerjee, 
Dr. Aney and Prof., Sharma have 
already said, I think Government owe 
it to the House that some sort of 
explanation or description or, c1arlJl-
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cation at these various terms must be 
liven to the House when Members 
Uk for it. 

Take, ~or instance, Ilvacuum" . I 
believe, Sir, you have been a student 
of science, though I am not sure of 
that. in clause 2, there is reference to 
wave-lengths in vacuum. When I was 
at eollege, I learnt that nature abhors 
vacuum. We too abhor a vacuum. We 
r:annot function in vacuum. Nature 
too abhors ·vacuum. God has peopled 
vacuum with various things. Probab-
ly before God, there was vacuum. I 
do not know when there was vacuum 
at all. So, I do not know how wave-
lengths or anything can be measured 
in vacuum. The Minister ought to 
explain how this vacuous provlslon 
has found a place in this BilL 

Then, Sir, I go on to clause 4. 
HSecond", "metre" and all these 
things are very lovable. We knew 
them very affectionately and very 
intimately. Now they are sought to 
be defined in various ways. I do not 
know why this year, the year 1900. 
the tropical year, is SO sacrosanct and 
how it differs from any other year. 
We have known a second a5 one-
sixtieth of a minute or 1 !3600 of an 
hour. Here the definition given in 
relation to a yeQr goes just to swell 
Or inflate the figures. I think [t comes 
to astronomical figures. The amend-
ment sought to be made is that after 
the decimal point, instead of 975 
which was there earlier-I do not 
know whether we are quite happy 
.... ith that "second" or whether any-
body has complained about it. If any 
complaint has been made to the Inter-
national Bureau or the President or 
the Minister or to some other autho-
rity, I would be happy to learn more 
about it from the Minister-it should 
be altered to decimal point 9747. I 
would suggest a further amendment, 
that it should be decimal point 974652. 
That is mv amendment. Of course, I 
have not given formal notice of this 
atnendment but if the Chair is "gree-
able to waive that rule, I would like 
to tnove it now. 

Shrl 
Why? 

Namblar (Tiruchirapalli) : 

Shri iIari ViShnu Kamath: 
got tbe figures which I will 
outside the House. I caimot 
here. tt is Gil metapbysie&. 

I have 
eXplain 

do it 

Then, t!iere is another little thing 
here which baffles me. Sometimes 
questions of time are raised here in 
the House as to how much time a 
Member has taken and all that. And, 
you, Sir, allot the time for every 
Member as ten minutes, five minutes, 
three minutes or even two minutes. I 
think, in accordance with the Bill 
that is now before the House it should 
be regulated further and it should 
be fixed as so many minutes and so 
many seconds. The second shOUld 
also be defined so that a Member 
may be able to point out to the 
Chair, if the need arises, that 
one-- .. th of a second still 
remains. And something lih II 

micro-chronometer should be installed 
in the House so that we will also know 
whether we have exceeded our time 
limit by a second or less, Which is 
now defined in this manner as part of 
the tropical year. 

As I said earlier metre litre se-
cond. etc., are all fa~ilar te~ms. Now. 
by this Bill, I am afraid there will 
be confusion worse co~pounded
not confounded. I am reminded of 
a story-not quite a story, but I 
think it was partly true-about a pro-
fessor of chemistry-I was myself 
a student Of chemistry and I had then 
heard it in the Presidency College, 
Madras-a true story from a reliable 
source-Who was very devoted to his 
subject very much dedicated to his 
subject. He used to spend days and 
even nights in his laboratory trying 
to solve some problem or the other. 
He used to go home very very late 
sometimes at midnight, or after mid-
night and even early in the morning. 
He never bothered about his domestic 
affairs, his loving wife waiting for him 
all the time. One day it appears-
that is how the story goes-he arrived 
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home very very late, just when the 
sun was about to rise, when the day 
was about to dawn. His wife was all 
in tears. The professor of clhemistry 
just looked at her very casually and 
said: "What is it you are doing? What 
is it that is coming down from your 
eyes? People call it tears, but to me 
it is only 99 per cent water, about 0'8 
per cent of sodium chloride and 0'2 
per cent of some other salts. To me it 
makes no difference." I do not think 
we shoqld indulge in this crime here. 
That is how the professor of chemistry 
tried to debunk the tears Of his wife. 
This Bill reminds me of that episode. 
The Minister while bringing forward 
this Bill has sought to rob the intimate 
familiarity with which we regard 
litre, metre and second. Now we do 
not know where we stand. Now when 
we go to a shop, when we go shopping 
nowadays they do not deal yards or 
feet and therefore we ask for so many 
metres of cloth-we will have to arm 
ourselves with this Bill and ask the 
shopkeeper to see whether iIlis metre 
conforms to this length. I su/ppose 
after passing this Bill, every shop-
keeper would be obliged to see that 
the metre that he has got conforms to 
this, and we, particularly, Members of 
Parliament who are also charged with 
the responsibility Of seeing that it is 
faithfully implemented by Govern-
ment will also have tihe right, nay 
the duty, of checking in shops whe-
ther the metre used in the shops con-
forms to the standards laid down here. 
If it is not so, I would like to know 
what exactly the Minister has in mind 
and whether he can explain this kryp-
ton atom and such other tihings. 

After this Bill was introduced there 
has been a corrigendum by the Minis-
ter-not by any of us Members here 
but by the Minister himself-saying 
that in line 10 of clause 2 of the Bill 
"2p" should be read as "2pl0." God 
only knows. what "2plO" means. This 
totally baffles human understanding. 
We will have to try and get some 

divine understanding or divyadrishti. 
You know, Sir, in Kurukshetra, 
Dridharashtra could not see, he was 
blind and he wanted to see the war. 
Then Sanjaya was given divyadrishti. 
He could then see every thing from 
a distance and report. Nowadays we 
call it television. I do not know who 
in this Parliament of '8W'S, in this 
capi tal city of ours, this India of 
ours, can confer on us this divine 
understanding to comprehend these 
mysteries of romantic numbers and 
figures which are in profuse 
a bandance in this Bill. Unless the 
Minister can throw some light and 
make these mysteries, which are 
more baffling than the old kabala 
rr.ysteries, or the pre-Upanishad mys-
teries of our own philosophy, unless 
he can make them more intelligible, 
we should not be called upon to vote 
on this Bill. This Bill should not 
be voted at all unless these are made 
intelligible. Therefore, I give partial 
support t 0 this Bill-I cannot whole-
heartedly suPPOrt this Bill- and un-
less the Minister clarifies this further, 
I am afraid I will have to withdraw 
even that partial support later on. 

Shri S. M. Banerjee (Kanpur).: 
think all the agruments of the lay 
people lrave been covered especially 
after the weighty argume~ts of my 
hon. friend, Shri Kamath. This Bill 
is being brought forward 'because 
some decisions have been taken at the 
Eleventh General International Con-
ference of Weights and Measures held ~ 
'at Paris in October 1960. Right from 
1960 to 1964, even this year is prac-
tically over. I want to know what 
steps have been taken by Govern-
ment to popularise this among the 
rural masses of our country, who 
form 75 per cent of the population of 
this country, before this legislation is 
implemented. I belong to a city; yet 
I do not understand this metre-litre 
business. In the olden days, when I 
was going to a tail ore for making a 
pant or trouser I knew that I have 
to buy Ii yards of cloth. Now when 
I go to a tailor or a shop, he says so 
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kilogram and so on. That is 
tragedy of this country. 

3000 

mueh metre which is equiwlent to so 
much yards and I do not know how 
much I am robbed, either by the 
shopkeeper or by the tailor in the 
,'dSe of metre. I am yet to understand 
them. In "my opinion they are as 
difficult as the fourth dimension or 
the theory of relativity. It is a"wtul. 
As Shri Chaudhari has very correctly 
put it, wlOt is the weight used in the 
villages? It is not the seer or a 
kilo. It is a stone of one seer and a 
few pebbles for chatangs. Just to 
convince the inspector or those people 
who go to arrest them, they buy 
"ertain measures for kilograms 
etc. But they always use the old 
.tones. When we go to the vegetable 
market, what do We see? If we ask 
them to give us one kilogram they 
give us exactly one seer and a little 
more. It is the same whatever we pur-
chase. So, we are in a difficult posi-
tion. 

I do not understand this policy of 
Government, what I coall ignorant 
mternationalism; without educating 
the masses they bring legislation 
after legislation, I am told that this 
Government has passed more legisla-
tion in ten years than what has been 
passed during the last hundred years 
put together. 

15.52 Ius 

[MR. SPEAKER in the Chair] 

Are we to be guided by the legisla-
tion alone or by the spirit behind the 
legislation? 

An hon. Member: We cannot have 
planning without legislation. 

Shri S. M Banerjee: We can have 
planning, but people must understand 
them, Plannini is good, but should 
people not understand them? Our 
people are immersed in ignorance, 
which is a sad commentary on our 
education policy and the implementa-
tion of our Plans. They do not under-
stand Gny of our legislation. We are 
implettnenting various international 
decisions in the matter of metre, litre, 

the 

I would request the han. Min-
ister to kindly throw some light on 
what concrete steps have been taken 
by governmental machinery to popu-
klrise this thing before it is imple-
mented. It may be passed today bY 
this House, tomorrow by the other 
House and the next day it may be 
assented to by the President, when it 
becomes an Ad. As Shri Kamath has 
very correctly put it, the Minister who 
pilots the Bill does not understand 
this, nor those people who spea,k in 

i support of it I do not know, Sir, 
whether you understand it. I QIn sur.e 
you underStand it better. 

; Mr. Speaker: I must confess I do 
not. 

Shri S. M. Banerjee: Then it is 
confusion worst confound; that is all 
what I can say. The hon Minister 
should throw some light on this law. 
This House should definitely know 
what steps are being taken to popula-
rise this meQSure. 

Mr. Speaker: Why should we go 
from this happy cOmpany? The han. 
Member says that nobody understands 
it. 

Shrl S. M. Banerjee: That is I?Y 
feeling. But I am told that when a 
Member becomes a Minister he be-
comes a versatile genius. So, I ex-
pect the Minister to know everything. 

Shri Bhagwat Jha Azad (Bhagal-
pur): The note is prepared. He will 
read it out just now. 

Shri S. M. Banerjee: We expect him 
to be a walking encyclopaedia. There-
fore let him explain the implications 
of this measure. 

Shri Gauri Shankar Kakkar (Fateh-
pur): It has been really very interest-
ing to hear the speeches for the last 
one hour. Hon. Members who have 
taken part in the debate have confess-
ed that it is very difficult to follow the 
Bill and now I find the han Speaker is 
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also in the same boat. I will only say 
one thing, that sometimes even 
without following the meaning we 
have to pay a tribute. 

Mr. Speaker: Hon. Members should 
not carry it too fur, because though 
We may say something here in a 
lighter mood, it might be quoted out-
Side that the Me'mbets made these 
confessions. So, we ought to be care-
ful. 

Shii IIliri VIsIum Kamath· What is 
wrong in that confeSsion? We do not 
understand. 

Mr. SPeBker: It will be said that 
we are passing a legislation without 
understanding it. 

8hri Bari Vishnu Kamath: But we 
should be honest. 

(Ilm"llfl'J1f~ : I 

Mr. Speaker: No, I did not mean 
that. 

Shri Bhagwat Jba Azad: Members 
are eX!pecting that the Minister will 
inake a speech which will enlighten 
all Of them. That is why they are 
expressing their ignorance. 

Shrl Gauri ShaDkar KakkAr: 
After hearing this discussion I am 
reminded of a story. A father was 
preaching in a church and the com-
ment was that the speech was mov-
ing, soothing and satisfying. What a 
tribute to that speech! The speech 
was moving in the sense that as soon 
as the father started preaching the 
sermon the members of the audience 
started moving. Then, it was soothing 
in the senSe that those who w~ 
there to hear the sermon dozed off in 
their seats and, to that extent, it was 
soothing. Then, it was satisfying 
because even though peOlple were fast-
asleep the sermon went on. 

In the same way, we have to accept 
this particular Bill which has come 
and· pay a tribute to the Minister who 
has expounded it. But I have to say 

one thing. All these changes in weigh 
and decimal point are made without 
actually educating the masses with .the 
result that these changes are leading 
to great exploitation of the masSes -al. 
the hands of clever traders. Although 
seven years have passed since we 
changed OVer to the ne,,; weights awl 
measures, I plead guilty to the chargl 
that I am still ignorant of them- I 
do not know the difference between 
yard and metre and kilogram and ser. 
When I go to a shop, I do not know 
whether they actually give it in metre 
and kilogram or they are actualiy 
cheating me. I am not mentioning this 
to show the ignorancp on the p-art of 
a member of this House. I only want 
to point out that our Government are 
not making enough efforts to popu-
larise the measures which they are 
undertaking. I fail to understand why 
yOU are making such fast ch·anges. 
Even though seven years have passed 
since you have introduced some 
changes, even now the judicial record, 
show only furlongs and miles. 
It is only seers and chattaks which 
actually are going In judicial records. 
Is it not a pity thaChaving enacted 
a piece of legislation and put it on the 
statute book for 7, 8 or 10 years, the 
same old thing is still going on? 

16 brs. 

In the end, for God's sake, if you 
come for legislating any measurer 
please do not, be insolated from the 
world. I join hands with you. Try 
to promulgate and pUDlicise the mea-
sure so that even the common citizen 
may learn what these changes are 
that yOU are actua11 y resorting to. So 
far it has not even been C'hanged int~ 
the text books. The primary school 
students are still having the old mea-
sures, chattaks, seers, maunds, fur-
longs and miles in their textbook~. 
There is lack of co-ordination between 
the various ministries and it is on 
account of that that ignorance is 
there aiJ.d it leads to exploitation. 
That is why we are ourselves making 
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.a sort at confession tFiat l1hese are 
thlngs which We do not follaw. It is 
only on account of measures· which 
Government should adopt or resort to 
.:md which they are not doing that. 

With these words. I also Say that I 
5upport this amending Bill, 

~~ ... (~):~ 
~,;l'~~~.~¥wi 
~ ltU~it~ m<nfit;~ 
~ 'Pit itm ~T ~ mr fit; r.rn ;ff.;r 
;iT 44~~~ ~ ~ m, 
cir 'f<if ~ <l'Il"ir fif;zrr .wt I 
~ STo ~, ~ l!ft ~ ofu 
"l'Fr 'fit{ ~ ~ ~ ~,~ ~ 
if: ~ A t I ~if;o;r iff\' ~'fif it l!;'f.' 
~ ;fflT m<ft eft 'ff; i:lt;;til' ~ 
mGlft ;f,t ~ it <i~ m "I'RfT ~ I 

>i<1f,T7 'li'T 'Ii'R 'IT ~ ~ ~ 

~ f'Jl'l'~'li'T ~~;;M~ ~ 

~~~g~T'P'~'Im'f""::~ I ~ 
~ m<r.rT it lIf, 31f;T \;r ~ ~ fit; 
;;IT ~ ~~if;'WiP:it~ ~, 

'?l'r 'li'T1oJ\'l1..... f'fllT .wt I ~m 

fom: '3'l1';f,t '!iTt <4f.i'T ifOTIl'1l'R 'l{t 
it<ft I ~ ~~ ~ ;f,t if;fT ~ 
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"New Deihl, November 29: The 

(Amendment) BU! 
Ministry of Commen:e, ",hich 
urge~ tPe ~de ~ the puQlic to 
switch over to iIle use of metric 
weights IIJId measures, is itself 
still adhering to the old system . 

In a rel~ t,pday on the in-
crease in the production ot cotton 
cloth and yani, the Ministry has 
&iven the relevant figures in yardf 
and pounds instead at metres and 
kilograms. 

The Commerce Ministry is in 
sale charge ot ensuring the change 
over from the old . system to 
the metric system of weights and. 
measures but strangely its own 
data continue to be supplied on 
the ·basis at the old system." 

r.r~ .n~ 'til m-{o IDo ~~o "f)lr 
;r~ ~,fi;r~ ;ff.;r 'fit ~f'i'( f<m'f 
STo ~ar~ ~ m, f~~ifi'Tl!ft~n: 
~~~~qf.f~ ~ 
~ ~ifi'a-, '3'~ 'til ~'tiTi:ltw 
mrm~ mT'Ii<: ~ ~ I ~ 
<ft ~«T ~ iffif ~T ~ ~ ~ fit; l!;'f.' .lJiq 
it ~ 1I'llft ;;iT it I ~ qa ft'IV'r 
m it ~I i:lt ~HT l!;'f.' ~;o;r'~ 
'1m 'ifflT if<lT qR ~ f.i; ~ fi 
f~ ~ I ~;;iT it ~T fit; itt h 
it G<i ~ I <ffl ~1 it ~T R> 
~ f~ifi'Th ~ 'flU ~ 
~ I l{m ;;iT it ~T fit; iffif ~ t flt; 
~ ~ 'forT r.m ~ fit; 1N'lT ~ 
fqr ~ {T <J<r ~ ~ an: IIi1t if(f 
<J<r~ ~ I ~ifuw~ t, 
~ l!sf ~<'fTlIT ~ ~ I ~ 
itth it« {t ~T ~ I 

~ 'llI' ~ omrr fiI; 'Pit ~ m.n 
4 4 ~ """" 'fr IfNr OfT w t 
mr ~ ifi't iff ~ ~ 'l'{f 
~ mt I wm- itm~«r t fiI; 
~lft.t~~m-~ it aR qd if 
'f<'r ~ t~~~ ifi"':it; ~m 



Standard, of DECEMBER 2; 1964 Weights and Measures 3006 
(Amendment) Bill. 

["'"'~~] 
~ \'I'm ~I ~~~ 'fii'lro ~ 
~ '1 mi!t~~ gm ~ 1 

"~~~: <rol1Il~" 
.n'~~91i~~ ~ ~ ~ 
I!i1fT ~ ~ ~m ~ l;f\;f it 
~~~~ ;tt ~ fiI; ~~ 
"''''' ~ lI'f.ft '3fiI'r.f ~ 1 ~ ~ 
~ ~ 470ml ~~;tt~ 
~ ~~~~m ~ fiI;~it 
24 ~ i!t lft! ~ lI'fit ~ ~ 
AiIn fiI; ~ ~ ~ ~ lift ;;m;r 
~~ffi'~~qmn~ • 
~ ~ lin' ;r;r;rr;r;r;rr ~ ~..n-
~ ';f fiI;~ lI\1"~~1 

~ ~ it~~1ft'if ~ 
~ ~;r;ft ~t ~ ~ ~ 
'liT m~~ t 1 itf~~ 
~ ~~fiI; ~i!t~~ lI\1" 
m- ~ t 1 ~ ~;;fu;r;rr ~ 
~ t ffi' it1nmr ~85 ~o 

~ ~~~ ~ ~ri;;fT 
lIn'~ ~I ~ ~ ~ 
~ ~~~~lI\1" ~ ~ f.!; 
~ ~ ~<m~~T ~ f,;m ~ 
~lIn'~ ~ ~ ~ ~1 
~ ~ 1 mq- lfti'T 'R: f.m 
~ ~~~~ ~ ~~ 
~~ ~'fF,1 tf'fi 
~ ~tim~ ~'R:<'ITI{ ~~ 
~ ~ i!t~ ~'liTro ~o <fto 1'I"T 
~~ 

Ilitl((fl ~mmf UIf (~~): 
~ ~, ~T ~ lIW 'R: J;fTlIT 

t ~~m i!t if fri ~~~'!'T 
~tft~ fiI; ~lit<r) ~;tie ~ ~ 
i!t ~ $fi o!1T ~ ~ ~~ lI\1" ;;r;rer 
;.) t ~ ~ <rfr ~~ t 1 

'IT'!' ""'" ;;it;r.iT t ~ lin' ~ ""'" 

~i!t<r) ~)~ t~lli'<r) it 
~ ~ 'fir ~ ~ [mt ~ I 

~ i!t'lij~'!"MlI\1"~rn~ 

OOll\1"~ 'R:V'l<fTvff f~~~ 
1I'f'!'T ifillf 'fflT r.nn ~T ~1 1 if 
;mm: ~vft 'In: \R~~~I';f.m-
r.nn'fiUftvft ~~ ~ <rfrf~ 
~ ~ 1 

~mif~';fT~T~ f't>" >on'!" 
w~ it ~~<'fTIf ~7 ;tie) 
,<m~ mi!;~ it~ 

~ "l11f f~ ~ ~..rr 
~ ~ Wcm ~ ~I W 
it ;;it~ ~ ~ ~\R~~ 
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WiST it 
Shri Su'bbaraman (Madurai): Mr. 

Speaker, Sir, many hon. Members 
have expressed the view that bile 
amendments are not intelligible or 
understandable. I need not repeat 
that. But I would like to reque.t 
the hon. Minister to make it ::!ear 
why the metre should relate to a 
certain geographical place and 3ec:md 
to a certain year only. 

The Government brought in metric 
system of weights and measures some 
years back. It is good and in cours~ 
of time the public will understand 
the usefulness and the benefit of this 
system. But in the transition stage 
a lot of difficulties arc experienced by 
poor peQPle, specially consumers and 
purchasers of things. Steps should be 
taken to see that the poor consumers 
are not deceived. 

In the course of discussion one hon. 
Member attacked the Government by 
saying that we are adopting all fore-
ign systems. I would like to point 
out that the decimal system was fint 
introduced by India. Besides, there 
is no harm in adopting whatever is 



3007 Standards rYf AGRAHAYANA 11, 1886 (SAKA) Weights and 3008 

g~d in other countries. When efforts 
. are made to bring all countries 
. closer, it is good that we adopt all 
international terms and units where-
ver possible. 

In the sale of foodstuffs the Gov-
ernment have introduced the pro-

. vision that grains should be sold in 
kilos, whereas actually we see mer-
chants and traders giving them in 
litres. If grain is wet and swollen, 
a litre weights less in quantity than 
a kilo. I would like that Govern-
ment should prevent such sale of 
foodgrains in terms of litres when 
they are allowing it only by kilos. 

With these few words, I support the 
Bill. 

Shri N. Dandeker (Gonda): Mr. 
Speaker, Sir, I venture to partiCipate 
in this debate because a little while 
ago, while I was in the Central Hail, 
I received information that this 
Wf!ights and Measures (Amendment) 
Bill was encountering difficult opposi-
tion. I for one, as representing a free 
enterprise competitive economy, as 
most anxious that we must have 
standardised weights and measures; 
so, I thought, I would rush in here to 
the rescue of Government in the 
matter of this amending Bill. 

Now, having come here, I took the 
trouble of reading this Bill and frank-
ly speaking I was a little shaken. We 
have made here metaphysical express-
ions there is, in fact, admittedly some-
thing called krypton which is more 
cryptic than the metaphysical ex-
pressions to which we are accustomed 
to in vedentta literature. On seeing 
these definitions on metres and of 
second and so on, I am reminded of 
an story about how three experts, 
one American, one Frenchman md 
an Indian, were asked to define, an 
elephant. The American, of course, 
obsessed with questions of strength 
and weight, described it as a large 
body self-propelling and having a 
weight, on an average, of so many tons 
and moving at such and such a speed, 
The French expert was rather more in-

Measures 
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terested in romantic affairs about the 
elephant and he described its love-
line, But tJhe Indian is the one who 
has apparently drafted this Bill md 
he said: What it is an elephant? Does 
it really exist? What does exist and 
further more what is non-existent? 
Now, that seems to be the kind of 
theories and definitions that are put 
down here. 

I am also reminded of a definition 
of expert~bviously this is an eff:>rt. 
of experts-an expert being defined as 
one who knows more and more about 
less and les until he knows nothing 
about anything. Having said all this, 
I am delighted to find that even thls 
second is a subject-matter of definition 
which apparently requires a little more 
exactitude than 1131,556,925 '975 of the 
length of the tropical year for 1900,0, 
the year commencing at 12'00 hour~ 
universal time on the 1st day of Jan-
uary, 1900 to 1131,556,925'9747. I am 
particularly delighted to find that we 
have a particular year 1900 as a meas-
urement year and in particular a part 
of that year is defined as a second. 

Sir, it did occur to me that when we 
are going all international, when we 
are all going decimal in the matter of 
coinage, lengths, measures, weights 
and even in the case of time, I wonder 
why in all the letters that I keep re-
ceiling from Government including the 
Lok Sabha Secretariat, I am given 
two dates on the top, one an inter-
na tional da te expressed in terms of the 
calendar year and the date and an-
other an ancient one-I am not quite 
clear how many hundred years old? 
If we really wish to go international, 
I would suggest that that particular 
measure of time and year and ddfe, 
namely the Saka period, might as 
well by a suitable amendment of the 
Act be deleted. 

With theSe words, I support the 
measure which I do not understand. 

Mr. Speaker: The hon. Minister, 
Shri Nambiar: We cannot be all 

international, Our national heritage 
is to be put in print at the top, 
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Shri S. v. ~~: Mr. Spea-
ker, Sir, 13 han. Members have spoken 
~n this small Bill .... 

Mr. Speaker: Not a good number. 

Shri S. V. ~amy: We shall 
make it good and lucky number. 

Shri Nambiar: He is the 14th man. 

Shri S. V. Ramaswamy: So, that un-
lucky number is got over. 

Sir, some non. Members welcomed 
It tully because they underst()Qd the 
mternattonal significance of it. 

Smi Nath Pai (Rajapur): Mr. 
Dandeker supported it because he did 
not understand anything of it. 

Shri S. V. Ramaswamy: Thank you 
even for that. 

Some other han. Members read the 
decimal figures and there was m"rri-
ment and laughter in the House. Som~ 
hon. Members took Mus opportunity of 
saying that We are introducing foreign 
things and tohat we must have 
everything Indian. Now, by and 
I arge, the spirit of this Bill has been 
well-understood by the House, name-
ly, in the light of the fact that this 
world is beconling muoh smaller day 
by day than what it was before. 
Thanks to the advancement of .cience 
and technology. All these things bring 
the nations of the world closer to-
gether towards an international 
understanding. 

Now, this metric system is II. thing 
which is gaining ground in the worl.;i 
and as tile House is aware, the metric 
system is not an English concept as 
some hon. M.embers seeln to have 
thought. It is a FreJlch system and 
the Britishers, when they were ruling 
here, opposed the introduction of it 
because it was a French system. My 
han. friends say th;lt Iilis is toreian 
but I nlight subnlit that there i~ B 
proposal even in England to give up 
this ft.-pound system because the 
rest of the world is moving towards 
the metric sYStem, towards one unl-

versal sYstem Of weights and mNsur-e.. 
They ~re hesitating to introduce it 
because they think thBt it will involve 
a colossal amount of nearly 100 milllOll 
pound, to have this change-over to 
metric system. They are thinking at 
changing over b-om the ft.-pvund. 
system to metric system over a peliod 
of 20 years. That is the period of 
transition they are thinking at and the 
amount involved is certainly a colOSli8l 
amount. But yet even in England, the 
people who are so conservative about 
their own system, the ft.-POund SY3-
tern ..... 

8mi Dari Vishnu Kamath: May 
submit in all humility, in all respect 
to the han. Minister, that the issue be 
is raising is not relevant to the Dill 
at all. This issue was raised and dIS-
cussed thread-bare in 1955-56 when 
you, Sir, were also in the House and--
I do not know whether he was here 
in this House-that was decided finally. 
The Prime Ministf:r himself inti'rven-
ed and explained how with the metre-
litre and all that system we have til 
move with the times, and that a uni-
versal system should be adopted in 
this country also-though it was not 
quite universal-all this has been said 
more than once. What We wanted to 
know about this Bill is how all these 
matters .... 

Mr. Speaker: He is coming to that. 
Certain other Members had raised cer-
tain objections. Shri Yashpal Singh 
had raised a certain objection and he 
has gone away after raising it. 

Shri S. V. JLamaswamy: Two han. 
NIembers spo~~b01,lt this .... 

Shri Dari Vishnu ~th: I :lid not 
say. 

Shri S. V. Ramaswamy: Not you; 
two other Members said about it. 

Sbrl Nambiar: Only one Member. 

-Sbri s· Y. ~IID!1Y: ¥y ~~ 
meDAl Mr. Kamath Q:lB.y kindly ~ 
with me a few minutes. I am luli:r 
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aware that this Bill was passed in 1956. 
r am coming to the point. All the 
poin ts that my hon. friend has raised 
ridiculing this decimal system have no 
relevance because these have been dis-
cussed threadbare and accepted by 
Parliament. This is only an amending 
Bill 

Shri Bari Vishnu Kamath: I am sor-
ry again to interrupt him. What I 
said was why hwe this amendment 
from decimal point 975 to 9747? What 
I said was, instead of decimal p~int 

9747, it should be decimal point 974652. 
That was my Question. I want 'lnswer 
to that. r did not object to the earlier 
thing at all. 

Shri Nambiar: The ~ole difficulty 
is, both these figures are unintelligible 
to us. 

Mr. Sp~aker: The hon. Members will 
listen to the Minister with patience. 

Shri Han Vishuu Kama'Jt: He is mis-
representing me. 

Shri S. V. Ramaswamy: May I plead 
for some patience? 

Mr. Speaker: He will kindly just look 
toward, me and he wlll find me a very 
patient like me. 

Shri S. V. Ramaswamy: I know, Sir. 
But my hon. friend always interrupts 
me. That is my difficulty. 

My ,~on. friend raised a question as 
to why have al! this decimal system. 
Why have this change and why not 
that? He gave some figures. WeI!, he 
reeled off certain figures but that was 
no scientific basis. These things are 
based on scientific basis. Let me read 
th~ ori~inal Section 5 in the Act; the 
unit of time is given. (Interruption). 

Shri S. V. Ramaswamy: All right, I 
will give both the ears to this side. 

Now, my esteemed friend 
Kamath raised this point. 

Mr. 

It bas relevance to this. Under section 
5(2) of the Act which was passed in 
1956, a second means 1/31,556,925.975. 

Shri Hart Vishnu Kamath: Why this 
'9747? I agree to that, not to this. 

Shri S. V. Ramaswamy: That was 
passed in 1956. I do not exactly re-
member what my friend said then. 
But since then, science has advanced 
so far that they have wanted a more 
accurate figure. (Some Han. Members: 
Oh!) I do not understand this "ob, oh" 
business. We are living in an age of 
sputniks where accurate measurement 
of time and of distance and of weight, 
everything has got to ·be calculated. We 
look aghast at sputniks being fired. 
How are these things being achieved? 
It is by accurate measurements of time, 
weight, distance and so on. So these 
are basic things. S,,;ence is based 
upon accuracy. Science and technolo-
gical knowledge is advancing every 
day sO mu~h so tlhat its definitions IU'e 
b"Coming more and more exact and 
precise. 

Now, it is in this sence that this .975 
has been moved by one decimal more. 
It is a tribute to the accuracy of 
science, to the labours that the scient-
is's hav,> put in to bring it more accu-
rate. My friend thinks; what is the 
application of this second; we are talk-
ing so mUcb here in this House, w.e 
are spendinl! OUr time here and out-
side and elsewhere; has it got any re-
levance to this fractional eefintion. 
My information is that .... 

Mr. Speaker: He will '~ave to go on Shri Hari Vishnu Kamath: My 
in spite of theSe thing,. information is that it is '974652. 

8hri 8. V. Ramaswamy: I am just 
trying to give one ear to that side as 
to know what is going on there. 

Mr. Speaker: I would advise him not 
to give that ear also to that side. 
1687 (Ai) LSD-B. 

Shri 8. V. Ramaswamy: Why? On 
what basis? 

8hri Har! Vishnu Kamath: What is 
your'basis, tell me; I will tell mine 
afterwards. 
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Shri S. V. Ramaswamy: My hon. 
friend was not here when I made the 
earlier speech. This has been accept-
ed after discussions by the scientists 
at international conferences and ac-
cepted by international bodies, to 
which we are signatories. Prof. 
'Krishnan of the National Physical 
\.aboratory, a distinguished scientist, 
an F.R.S., represented India at that 
.-onference, and he also discussed these 
tnings, and it has been accepted. We 
are a signatory to this. That is why 
we are accepting this figure and not 
Mr. Kamath's, which has no basis. 

Shri Barf Vishnu Kamath: Tell me 
your basis. 

Mr. Speaker: Order, order. Now, 
he has explained it. He should try to 
understand that it was decided at an 
international conference and we are a 
signatory to that agreement. They 
have agreed there that this should be 
the basis and therefore on the buts 
of that agreement we are adopting 
this. 

Shri Barf Vishnu Kamath: I am en-
tirely at one with you, Sir, when you 
say (,;,at we want to adopt inter-
national standards. But I want to 
know, if he can enlighten us, why 
and how the figure '975 has now been 
transformed into '9747. What hap-
pened then at that conference? If he 
could tell us .... 

Mr. Speaker: It would not be possi-
ble for him. 

Shri Bari Vishnu Kamath: Let 
him admit it. We are 1ilen satisfied. 
Let him say so. 

Shri N. Dandekar· What is the 
b1e for bIaL . 

Shri N. Dandeker: What is the 
precise mesurement of the year 1900? 
How was the year 1900 measured in 
1960? 

8hr! S. V. Ramaswamy: I am com-
ing to that. (Laughter). 

Mr. Speaker: I do not think 
answer is to be laughed at. 
answer that ne has given is 
understandable. 

his 
That 
quite 

Shri S. V. Ramaswamy: Sir, I am 
reading from a scientific book, a pub-
lication by the Ministry of Commerce 
and Industry on Metric Measures: 

"Up to the last few years, the 
second of time was the fraction 
1/86, 400 of the length of the mean 
solar day." 

For several calculations it was not 
possible, because in astronomical cal-
culations and other things there were 
some errors ..... 

Shri Bari Vishnu Kamath: Astrolo-
gical or astronomical. (Interrup-
tions) . 

Shri S. V. Ramaswamy: You want 
me to deal with a scientific subject 
and explain to you? 

Mr. Speaker: When he was read-
ing, probably he read it as 'astrologi-
cal' and they want to ascertain whe-
ther really it is astrological or astro-
nomical. 

Shri S. V. Ramaswamy: Astrono-
mical. I am sorry, my friend is obses-
sed with astrology. 

Mr. Speaker: They probably mis-
understood it. 

Shri S. V. Ramaswamy: And 
can also understand why he is not 
able to fully comprehend it, because 
he confessed 1ilat he is a student 
of chemistry and not of physics. 

Shri Bari Vishnu Kamth: Of 
physics and chemistry. What were 
you a student of? What did you 
study? 

Mr. Speaker: Order, order. 
let Us hear him. 

Now, 

The hon. Minister might go un 
with his speeoh without any cum-
ments against any Membe;; 
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Shri S. V. Ramaswamy: Then it 
goes on: 

"It is from a study of the orbi-
tal motions: .... 

The requirements of the phYS1-
eLts, however, are much finer . ... 

Meanwhile, the adoption of an 
astronomical standard more stable 
than t!he mean solar day was ab-
solutely necessary. For Ibis 
purpose, the enormous amount 
of work On orbital motions ac-
complished from 1875 to 19Z6 
has been profitably utilised. It 
was shown that the annual trans-
latory motion of the earth around 
the sun was not subject to the 
same unpredictable irregularities 
as its motion of rotation. The 
period of the tropical year i; not 
influenced by meteorological or 
geophysical phenomena which 
affect the length of the day." 

Sbri Nath Pal: We are now con-
vinced. 

Sbri S. V. Ramaswamy: How this 
1900 comes in, I am trying to explain. 

"As a result of the correspon-
dence between the International 
Committee of Weights and Mea-
sures and the International Astro-
nomical Union, the following defi-
nition of the second was promul-
gated in the month of October, 
1956 by the International Com-
mittee. 

'The second is the fraction 1131, 
556, 925, 9747 of the tropical year 
for 1900 January 0 at 12 hours 
ephemeris time'." 

I cannot understand this, I cannot 
explain, nor can you or anyone here. 
(Interruption). This is the definition 
given by an international body of 
soientists. 

An hon. Member: He does not 
know. 

Measures 
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Sbri S. V. Ramaswamy: If you want 
a scientist to pilot this Bill, you will 
require half a dozen scientists, be-
cause it deals with chemical substan-
ces; it deals with amperes measure 
also and therefore an electrician must 
come; it deals with physics, chemistry, 
electricity and every expert must come 
here. 

Shri Hari Vishnu Kamath: What 
did you study? 

JUr. Speaker: How is t!hat relevant. 
as to what he studied? 

Sbri Hari Vishnu Kamath: He ask-
ed me and therefore I am asking him. 
Let him not refer to my studies. 

Mr. Speaker: Has he finished now? 

Shrl S. V. Ramaswamy: If the time 
is up, I shall say I have finished. I 
wish to add only one or two words. 

Several hon. Members said that 
people in the villages do not know 
what the metric system is and that 
the system has been introduced to 
create confusion and facilitate the 
exploitation of the poor. Before thi; 
metric system was introduced there 
were no less than 150 different types 
of seers and maunds in this country. 
The length measures were also differ-
ent. Hon. Members will themselves 
know that in their own constituency, 
from place to place, frOm one place 
of their constituency to another, there 
was a difference in measurement of 
length and weight. Even now, in re-
mote villages it is still persisting. 
What we have tried by introducing 
this in 1956 is to have one system of 
measurement, weight, length and our 
currency throughout the country. 
Litre is litre throughout the country 
now; kilo is kilo throughout the coun-
try, and paisa is paisa throughout the 
country. At the time t!he paisa was 
introduced the same sort of jibes 
were thrown. But Is it not a 
fact that now we have forgot-
ten t!he paisa and anna. The younger 
generation do not know that anna 
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consisted of twelve pies; and sixteen 
annag amounted to one rupee. 

1S11 Qll(rr{ """",'00 (~IcT) ~r 
~it;~q.« lfR 

1S11 ~lcf \'I"It'I' ~m ( ~Rf;:m 
<mm): iIR\f <l« lfi'~ I 

1S11 ~I(rr{ '"'" "''00: cit ~ ~ 
i«~ ~~? 

~~ :~'lTfr~it;m 

~ '"~ ~ ;;(flit 5'f fifK: ;if qf.t it; 
q« ~ ~~iT I 
Shri S. V. Ramaswamy: The 

younger generation have forgotten the 
old system. It is we of the older 
generation who are still having our old 
memories. 

The Minister of Planning (Shri 
B. R. Bhagat): We have also forgotten. 

Shri S. V. Ramaswamy: Yes, but 
still we enter into mental calculations 
to convert the naya paisa into anna 
and find out whether the price has 
increased or not, we who belong to 
the older generation and who have 
been brought up in rupees, annas and 
pies. But the younger generation 
have not been affected by it. Now 
the younger generation is also being 
brought up in the metric system in 
the matter at l .. ngths and also in 
weights. It is true that in the remo-
test villages it has not yet percolated 
in spite of the strenuous efforts made 
by the Central Government and the 
State Governments. 

Shri Harl Vishnu Kamath: I beg to 
move: 

"Tbat the question be put". 

Mr. Speaker: It is not clear to me 
still, and, therefore, I shall allow the 
han. Minister to continue. 

Shri S. V. Ramaswamy: The en-
. forcement portion is with the States. 
We do a lot ot propaganda through all 

the media. through the newspapel'll, 
through posters. through the radiO. 
through the films and other things. 
But as yoU know, India is a vast coun-
try, and our people live mostly in the 
villages, and it does take time to per-
colate these new ideas and new 
systems in the remotest of our vil-
lages. We try our utmost. Eigbt 
years nave ·gone by, and I believe that 
we have covered about 90 per cent in 
the matter of the metric system. 
There is a balance of about 5 to 10 
per cent which ~till remains, and that 
is in the remotest inaccessible areas. 

By and large. the House has been 
pleased to accept this amending Bill. 

Sbrimati Yashoda Reddy (Kur-
noDI) : It is a fact that in the villages 
it has not percolated. But the hon. 
Minister has not answered the point 
raised from the other side that the 
Ministry itself while giving the figures 
about production of cloth aDd cotton 
had not used the metric system but 
had given the figures in terms of 
yards and bales. 

Shri S. V. Mamaswamy: We have 
both the figures in metre etc. But by 
some mistake, thp figure was given in 
yards. 

Mr. Speaker: The question is: 

"Th, t the Bill further to amend 
the Standards of Weights and 
Measures Act, 1956, be taken into 
consideration.". 

The motion was adopted. 

Mr. Speaker: There are no amend-
ments to the clauses, So, I Sihall put 
all the clauses together to vote. 

Sbri Nambiar: There is an oral 
amendment by Shri Kamath, for 
changing the term 'figures' to 'digit'. 

Shri Har! Vishnu Kamath: If you 
waive notice, I can move it, beoause I 
had not given notice of it earlier. 
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Mr. Speaker: At this moment It 
will not be possible unless the hon. 
Minister aocepts it. Is the hon. Min-
ister prepared to accept it? 

Shri S. V. Ramaswamy: May 
know whether you have admitted it? 

Mr. Speaker: I can admit it only if 
the han. Minister is prepared to ac-
cept it. Is he prepared to accept it? 

Shri S. V. Ramaswamy: No. 

Mr. Speaker: I shgll now put all 
the clauses together to vote. 

Shri Bari Vishnu Kamath: Clause 4 
may be put separately, because I 
would like to offer a few remarks on 
it. 

Mr. Speaker: The question is: 

"That clauses 2 and 3 stand part 
of the Bill". 

The motion was adopted. 

Clauses 2 and 3 were added to the 
Bm 

Clause 4- -(Amendment Of section 5 

Shrl Barl Vishnu Kamath: rise 
on a point of quorum .. 

Mr. Speaker: Now, we shall take 
up clause 4. Shri Kamath. 

Shri Hart Vishnu . Kamath: Mr. 
Speaker, Sir .... 

Shrl ltan;"a (Chittoor): There is 
no quorum in the House. 

"l' f'lf"~ q~ (~<mr) 
~~ ~~, ~~ If' ~ ~r ~ 
Mr. Speaker: Shri Ranga is point-

ing out to Shri .Kamath that there is 
no quorum, not to me, I think. 

Shri Bari Vishnu Kamath: I bring 
it to your notice that there is no quo-
rum in the House. 

Mr. Speaker: All right, the quorum 
bell is being rung .. Now, there is quo-

Measures 
(Amendment) Bill 

rum. The hon. Member can start his 
speech. 

Shrl Bari Vishnu Kamath: By your 
leave, I should like to make a few 
observations. The han. Minister, who 
has blossomed into a neD-scientist, in 
the course of his speech has tried to 
give some sort of raison detre orra-
lional explanation for this change 
which is sought to be made, and he 
tried to weave words or spin words 
into his statement and tried to clarify 
why the term 'tropical year' has been 
introduced, and why the tropical year 
for 1900 has been chosen. I would like 
to have from the han. Minister a fur-
ther clarification on this matter how 
and in what manner the tropical year 
for 1900 differs from the other years. 
He confessed that previously the 
second was defined as a fraction of a 
day, and the second was calculated 
like fuat, but now it is defined in 
terms of year. In what manner and 
why does the tropical year for 1900 
differ from the other tropical years 
which have gone before or which have 
come after? Secondly, how does the 
tropical year differ from the temper-
ate or Arctic year? We are all in parts 
of the same terrestrial globe, whe-
ther Arctic or Polar or temperate 
zones. How does the year in the tr0-
pics in point of dimension or size or 
in other respects. differ from a tem-
perate year or an Arctic year? If tlhere 
is no difference between the tempe-
rate year. the Arctic Year and the 
tropical year. why should the tropi-
cal year be selected for this kind of 
computation? 

An Bon. Member: It is an inter-
national standard. 

Shrl Dari Vishnu Kamath: I know 
that it is an international business, and 
I agree that we have to abide by the 
international form. It was decided 
at some international conference, and 
I am sure they must have offered 
some rational explanation why the 
tropical year for 1900 should have 
been selected, and not 1899 or 1901 
or 1904 or 1947 When we attained our 
Independence and became free. All 
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[Shri Hari Vishnu Kamath] 
this explanation should be given why 
this particular year has been taken. 
Surely, it cannot be something arbi-
trary. I am sure that somebody must 
have been sent as our delegate to 
this conference, and he would have 
given some report as to what 
happened, and what transpired tillere, 
and what discussions took place 
there. A resume of the discussions 
may be placed on the Table; if the 
hon. Minister could not tell us now, 
he may place a resume of the discus-
sions on the Table of the House. 

Mr. Speaker: I do not think that 
that would be necessary. I have been 
here for a short while listening to the 
debate. What I have understood is 
this that that international body took 
that year to work upon and then 
came to the conclusion that a second 
was the fraction of that year, because 
they had been working on that year. 

Shri Dari Vishnu Kamath: I quite 
understand. I am whole heartedly at 
one with you that We shOUld conform 
to international standards, because 
we all want one world and one world 
government to which Shri D. C. 
Sharma has referred. I only wanted 
to know the reason,. prompted by my 
curiosity. 

Mr. Speaker: I am just trying to 
convey my own understanding, and 
what I have understood While I have 
been here for a short while. The hon. 
Member may kindly resume his seat 
for a minute. 

Shri Dar! Vishnu Kamath: 
thought as you were not standing, 
could stand. 

Mr. Speaker: Because of that, 
should one continue to be standing? 

Shri Dati Vishnu Kamath: That 
international body worked on a par-
ticular year and that year was 1900, 
and after working on that year, they 
oame to this conclusion that a second 
was the fraction as defined here of 
that year. They took that year and 

worked upon it and then arrived at 
this fraction by their scientific com-
putations or whatever that might be. I 
do not claim that I have any special 
knowledge of that. 

Therefore, now to ask why they 
did not take any other year to work 
upon would be beside the point. They 
must have taken some year for their 
computations. They took 1~ for 
that purpose. They might have taken 
1947 also, as the hon. Member has 
said; then, perhaps, the fraction might 
have been different, and it might be 
a different fraction of anotiller year 
which they had taken. They have 
chosen one particular year and then 
arrived at this conclusion that a 
second must be the fraction as given 
here of that particular year. This is 
the impression that I have gained. I 
do not say that I have any special 
knowledge of the subject. 

Shri S. V. Ramaswamy: With your 
permission, may I read out from the 
scientific journal giving the expla-
nation? 1 submitted to the House 
earlier that the definition of the 
second has been arrived at after 
correspondence with the International 
Committee of Weights and Measures 
and the International Astronomical 
Union. That is the definition that is 
being incorporated in this Bill in 
place of the earlier one. That!s ex-
plained by the following paragraph, 
whidh reads thus: 

"This text requires some espla-
nation.". 

The tropical year has nothing to do 
with temperature. 

Shrl Hari Vishnu Kamath: said 
'temperate year'. 

Shrl S. V. Ramaswamy: It has 
nothing to do with the Arctic year 
Or the Antarctic year. 

That paragraph reads further as 
follows: 

"The tropical year is the inter-
val between two consecutive 
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vernal equinoxes, the equinox it-
self being the "instant when the 
sun crosses the celestial equator, 
its declination then being zero.". 

"The length of the tropical year 
diminishes slowly by half a second 
per century. According to the 
American astronomer S. New-
comb, its duration in days .... ,,_ 

need not trouble the House with 
these details and technicalities-

"The length of the tropical 
year for t-O has been adopted as 
the constant standard". 

"t" is the time counted in centuries 
starting from 31st December 1899 (or 
better still 0 January 1900) at Green-
wich mean noon. 

Shri Hari Vishnu &math: One 
word more with your permission. I 
have got profound faith and complete 
confidence in your wisdom. 

Mr. Speaker: I do not claim any 
such thing. 

Shri Bari Vishnu Kamath: Your 
explanation which preceded the Min-
ister's has helped us more than the 
Minister's explanation. 

I would like to know why it was 
that this year 1900 was chosen, and 
whether before 1900 all the seconds 
that had been cOmputed by humanity 
were all wrong. 

Mr. Speaker: I hope ignorance 
would be bliss. 

The question is: 

"That clause 4 stand part of the 
Bill". 

The motion was adopted. 

Clause 4 was added to the Bill. 

Clauses 5, I, the Enacting Formula 
and the Title were added to the Bill. 

Excise and Customs) 
Amendment Bill 

Shci S. V. Ramaswamy: I move: 

"That the Bill be passed". 

Mr. Speak.er: The question is: 

"That the Bill be passed". 
The mOtion was adopted. 

16.43 hrs. 
MINERAL OILS (ADDlTIONAL 

DUTIES OF EXCIS:E: AND CUS-
TOMS) AMENDMENT BILL 

The Minister of Planning (Shri B. R. 
Bhagat): I beg to move: 

'That the Bill further to amend the 
Mineral Oils (Additional Duties of 
Excise and Customs) Act, 1958, be 
taken into consideration". 

Shri Bari Vishnu Kamath 
(Hoshangabad): Is the oil in litre or 
metre? 

Shri B. R. Bhagat: It is excise-a 
very mundane affair. 

I find it necessary to recapitulate 
briefly the circumstances under w'tich 
the Additional Duties of Excise and 
Customs were originally levied in 1958. 
As the House will recollect. Govern-
ment were, as a result of discussion 
with the oil distributing companies, 
able to 'secure a reduction of prices In 
respect of certain categories of mineral 
oils effective from 20 May, 1958. These 
reductions were different for dilIerent 
products, but individually being of 
small amounts, it was thought that the 
benefits if reflected in the ceiling prices 
of sale of the products by the oil dis-
tributing companies was not likely to 
reach the consumers. 
16.45 hn. 
[MR. DEPUTY-SPEAKER in lhe Chair] 
It was accordingly decided that the 

monies accruing from the negotiated 
price reductions should be appropriat-
ed to the Consolidated Fund of India. 
This decision was given effect to by a 
levy of additional duties of excise and 
customs by an ordinance issued on 
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[Shri B. R. Bhagat] 
30 June, 1958, which was replaced by 
the Mineral Oils (Additional Duties of 
Excise and Customs) Act, 1958. Al-
though these additional duties were 
imposed on various products as excise 
duties and recovered from the oil 
companies, it was ensured by an ex-
press provision in the Act that tlhe 
levies were not passed on t~ the con-
sumers 'by increasing the prices of the 
products. The reductions effected 
then were provisional and further re-
ductions were also expected in future; 
the Act therefore, provided for ceiling 
rates and authorised the Government 
to fix effective rates from time to time 
by notification. 

Since then, as a result of further 
examination and negotiation with thc 
oil companies; certain further oric£' 
reduction has been achieved. But as 
the likely effect 'on the consumer pri-
ces of the individual product~ was only 
marginal, it was thought proper on 
every such occasion to mop up the 
price difference by increasing the 
effective rates of additional excise 
duties suitably and appropriate the 
am'ounts to the Consolidated Fund of 
India. The Act was also temporarily 
amended for the period 1st April, 1959 
to 31st October, 1959 raising the ceiling 
rates to enable a quick appropriation 
of the amount standing in favour 'of 
Government. 

As the House is aware, a committee 
was appointed in August 1980 with 
Shri K. R. Damle as chairman to exa-
mine *he pl'inciples Blld elements ac-
cording to which the selling prices of 
various petroleum-products in India 
should be determined. The committee 
recommended certain reductions to be 
applied from 1st October. 1961. The 
effective rates of additional duties uf 
excise a~ customs were aCc'ordingly 
readjusted taking into account the re-
duction proposed by the committee. 

In terms of the pricing principles 
applicable under the reftnery agree-
ments and thereco1tl1'Delldat1ons of the 
Oil Price lnquiry' Committee, s'ome 

of Excise and Customs) 
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further amounts aggregating nearly 
to Rs. 5 crores have accrued in favour 
of the Governmeni since 1st October, 
1961 and are fnrlher accruing at the 
rate of Rs. 60 lakhs. 

Sbri Ranga (Chittoor): All in the 
name of consumers! 

Shri B. R. Bhagst· Not in the name 
of consumers. 

8hri Ranga: You profit by it. 
Shri B. R. &hagst: There is an ex-

press agreement that it will nut be 
passed on to the consumer. It hai not 
been done. 

Shri RaIlP: You c.ould have lower-
ed the prices. 

,,) ~'l'I1lf ~ (~)GT): 

~"i'fmft q ... ~ ~ ~. 0'111 ~) 

'lfTCf~~~'1 

,,) .0 'tI'0 "l'('T<'f : '1fT'" ~ ;rIJ ~, 
'1fT'" (fr '!fC ~ ~ I 

They are further aceruing at the 
rate of nearly Rs. 60 lakhs ner month 
due to further fall in the f.o.b. co~t 
at Abadan and in the marine freight 
applicable from time"" to time from 
Abadan to the Indian ports of dIs-
charge; these amounts have to bt' 
transferred to the revenue account. 
But after. the adjustments of the effec-
tive rates in terms of the l1ricing for-
mula effective from 1st October. 1961 
very little margin is left between the 
ceiling and the effective rates, which 
Is inadequate for a quick reC'overv or 
the amounts accruing to' the GoVern-
ment from the oil compaDies and take 
care of these further reductions a~ a19" 
those which may accrue in the future. 
It is, therefore. necessary that the ceil-
ing rates fixed in the Act should lit, 
raised sufficiently. 

Sbri RaDga' Why? 

Shri B. R. Bhagat: Because further 
reducti'on of the margin between th .. 
effective rates and ceiling is now very 
narrow. 
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Shri Ranga: Thc effective rates will 
also rise? 

Shri B. R. Bhagat: Actually, it is the 
reverse. The more is the reductloH. 
the greater is the duty to be moppea 
up. r think the hon. Member will now 
understand it? 

The Mineral Oils (Additional Duties 
of Excise and C~ms) Act does not 
include at present a .levy on asphalt 
and Bitumen. AccordinglY, recoveries 
on account of pnce reduction on these 
products has had to be made througn 
additional duties on other products 
covered by the Act. Siil<;e the con-
sumption of this commodity has been 
increasing and there may be some Iur-
ther reduction i.n fu!t,.e~ .it.is onsider-
cd necessary to bring these commodi-
ties also within the scoPe of the Act. 

Finally, I come to the products 
known as lubricant, greases and speci-
alities. On account of a large variety 
of these products marketed by differ-
ent companies, it has not been possi-
ble to Jay down the ceiling seiling p!"i-
ces for the individual .produces. How-
ever, the Oil Price Inquiry Committee 
has recommended a block c'ontrol in 
respect of marketing and distribution 
charges and profits on an average basis 
for the entlre range of these products. 
While discussions with the oil compa-
nies are in progress, it is necessary to 
take legal powers to appropriate part 
or whole of the excess recoveries if 
any, made by the oil distributing c~m
panies. Accordingly, it is proposed to 
extend the levy under the Mineral 
Oils (Additional Duties of Excise and 
Customs) Act 1958, also to the petro-
leum products falling under item llA 
of tlhe Central Excise Tariff. 

In view of the considerations which 
I have just mentioned, the Bill seeks 
to raise the ceilin6( rates of duty in 
respect of the products which are al-
ready covered by it, and to bring As-
phalt and Bitumen and the other oet-
roleum products Jia ble to pxcise duty 
under Item No. llA of the Central 
Excise Tarifl' within the scope 'of the 
Act and fix ceiling rates of additionaJ 

Duties of Excise and 
Customs) Amendment BilL 

duties. The effective rates on the ex-
IstIng products as well as those pro-
posed to De included now -will cvnU-
Hue to be fixed by notification. The 
possibility of passmg on L'le benefits 
ansmg from the price reductiOns to the 
consumers has been carefully cOIlSlder-
ed but the G6vernment li satislIed 
tn~t the present arr;ml{ement of credl-
tmg all such accruals to the Consoli-
elated Fund of India tlir~h Excise 
and Customs levles may have to con-
tinue for some time. At any rate they 
are too small to reach the ultimate 
consumer. I may, however, ooint cut 
that the Act is only an enabling mea-
sure and should it be decided at any 
ume that the reductions should De re-
flected in the consumer price, the Act 
will not stand in the way. 

I am sure that in consideration of 
the facts I have just now stated, the 
House will wh:oleheartltdly support the 
Bill. I al~o take this opPortunity of 
explaining that because of the urgency 
and the revenue consideration involv-
ed, it was thought expedient to illsert 
in the Bill a declaration undei the Pro-
visional· Collection of Taxes Act, 1931 
and that under this authority, the 
effective rates of duty on the existing 
commodities have already been raiEea 
beyond the existing ceiling rates pro· 
vided in the Act. No imposition has, 
however, been made so far On the cllm-
modi ties which are now proposed to 
be included in the list of products 
chargeable to additional duties under 
this Bill. 

I move. 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill further to amend 
the Mineral Oils (Additional 
Duties of EXcise aild Customs) 
Act, 1958, be taken into considera-
tion." 

Shri Bade (Khargone): Before you 
cal! upon any speaker, I want a clari-
fic"tion, so that there will be less dis-
cussion. 

In the new Bill, at pag" 2. you had 
3dded item No.7. 
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[Shri Bade] 
"All products as described in item 

No. llA of the First Schedule to the 
Central Excise and Salt Act, 1944." 

That was not the provision in the old 
Act. So. what do you mean by "all 
products." The rate of additional duty 
is B.s. 300 per metric tonne. So, what 
are the other products that you ar..-
taxing under this new Bill? 

Shri B. R. Bhagat: I explained that 
this item No. llA includes lubricants. 
specialities and other products. 

Shri Bade: Only lubricants or other 
items? 

SbrI B. R. Bhagat: Bitumen, asph-
alt, lubricants, specialities-that is a 
big generic term. 

Shri Narendra Sbtgh Mahida 
(Anand): I have heard with attention 
the Deputy Finance Minister's speech. 

I welcome Clause 2 seeking to gubs-
titute "certain mineral products" for 
the words "certain mineral oils", and 
I welcome the inclusion of the word 
"products" . 

Our country is increasing in mineral 
wealth. We have yet to tap the mine. 
ral wealth of our country as a wilole, 
and this word "products" will includ~ 
many such minerals which we are get-
ting in our land. 

The Minister has also explained 
a bout the ceilings in the Table. I am 
not agreeable to this because this will 
result in further taxation by WRy of 
excise and customs. He has, however, 
assured us that there will not be allY 
increase in taxes, but I am sure that 
the Government will come un with an 
increase later On- Up t'O 30th Septem-
ber, 1964. the Government has earned 
about Rs. 5 crores. So, this tendenc,-
of earning more money is there will>. 
the Government. I have nc> objectio!l 
to this tendenCy. 'of earning more 
monev, but my objection is that ~he 

of Excise and Customs) 
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Government does not spend properly 
the sum that they earn by way of ex· 
cise and customs from petrol, kerosene 
'or diesel oil. 

The part of the country which I re-
present is yielding more oil, more 
petroL At least to that part benefit 
should accrue from this money. The 
roads in the State of Gujarat are very 
backward. The State may be th'ought 
by many persons to be rich, but pro-
bably that is SO in business ideas, but 
not in other respects, and Government 
which earns this money there on oil 
and petrol is not spending entlUgh on 
the roads of my State. So, 1 earnestly 
request him to see that the develop-
ment of roads in Gujarat is undertakeil 
with this money that they earn, and 
which they are going t'o earn from thE 
oil and petrol being produced in 
Gujarat. 

There is possibility of tapping oil in 
the Gulf of Cambay. I hope natural gas 
is also included in mineral products 
because natural gas C'Omes from the 
under ground. I hope the Minister 
will includ€ that also. The trouble we 
are now having in Gujarat is that they 
have yet to fix the pric€ of gas. The 
price in other parts of India is much 
lesser than that offered in Gujarat. It 
is about three times perhaps then in 
the Assam Area. So, I request the 
Minister to think of this, and include 
natural gas also in mineral products. 

Government proposes to increase the 
oeiling rate on kerosene. Let me nave 
an assurance from Government that 
the intention is to levy more tax a!1d 
give the 'benefits to the consumer, but 
so far that benefit has not accrued to 
our farmers and labourers. Govern-
ment say that they intend to reduce 
the rates on diesel oil, but dIesel oil 
rates, on the contrary, have gone up, 
and our farmers who are usinl( diesel 
oil in engines and on tractors have 
not been benefited. Anyway, I am 
Quite sure Government will come for-
ward with a Bill afterwards for in-
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Amendment Bill 
creasing the ceilings, and say that ihey 
want m'oney for this thinl;! or that, and 
they would further increase the taxa-
tion. 

Furnace oil is also included, but 1 
may say that it has also been made 
costlier and the industries in the vari-
ous States are not having the benefit 
of this oil. 

AlI these questions require the atten-
tion of the Government, especially 
about asphalt. This is coming at very 
cheap rates from South America. Our 
roads are not still tarred in many parts 
of the country, when asphalt is so 
cheap. All that they have to do is 1'0 
fill the barrels with asphalt from th .. 
South American Pitch lake and send 
:t here. So, r do not know wny our 
~oads are not tarred to the extent we 
want them. I would advise the Gov-
ernment to have more tarred roads 
than cement roads because cement is 
cn~tlier and becomi~ rare in our coun-
~rv. So. the use of tar should be in-
creased. 

Shri Narendra Singh Mahida: "All 
products" have been included in item 
llA. 

Shri Bade: That is for increasing 
their income. 

Shri Narendra Singh Mahida: Pro-
bably Government has no knowledge 
of the products they are going to have 
or make. There are many products 
which will grow from our mineral 
wealth. The Minister may have dis-
played proper vision by putting in all 
the products available in this country. 
The benelit out of this ceiling table 
though professed is not coming to the 
consumer in satifyin,g way though the 
Minister says they will subsequently 
decrease the prices prevalent in the 
country. Let him give that assurance. 
That assurance has been given in the 

Mr. Deputy-Speaker: Is he likely to 
take some more time? 

Shri Narendra SiAgh Mahida: Yes, 
Sir. 

Mr. Deputy-Speaker: He can conti-
nIle tomorrow. 

17 hrs. 

CLARIFICATION OF STATEMENT 
RE: SITUATION IN BHUTAN 

The Minister of State in the Ministry 
of External AlIairs (Shrimati Lakshml 
Menon): Sir, I seek you permission to 
clarify my answer in reply to Shri 
Nath Pai's questiOn following my state-
ment this morning on the situation m 
Bhutan. When I said that the latt.er 
part of the queStion is the tru',h, J 
agreed with him that the Dresent deve-
lopment is only a storm in a tea cup, 
but not, I repeat not, to the second pan 
"being the result of the adventure3 at 
a cine star". 

Shri Nath Pai (Rajapur): I do not 
follow the clarification of the 
Minister. My question was framed in 
two parts. One was whether Lhe pre-
sent developments in Bhutan are the 
result of the efforts of certain indiVI-
duals who did not like the kind of re_ 
lationship that exists between Bhutan 
and India and therefore wanted to 
change it or whether it was a kind of 
a storm in a tea cup, being the result 
of the adventures of a cine actress. 
What is the clarification? 

Shrimati Lakshmi Menon: I said, I 
agreed with the latter parts of the 
question, without the "cine star". 

Shri Nath Pal: You are dropping the 
cine start? It looks too glamaro'.ls? 

Mr. Deputy-Speaker: The House 
stands adjourned till 11 A.M. tomorrow. 

17.02 hrs. 

House for the last so many years, but The Lok Sabha then adjourned till 
nothing concrete has come out for re- Eleven of the Clock on Tlm~ .• day. 
ducing the prices Of petrOl diesel oil or December 3, 1964!Agorahayana 12, 1886 
kerosene. About motor spirit . ., (Saka). 
GMGIPND--LS II-1687-12-12-64.- 970. 
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